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HOUSE OF THE PEO PLE

Monday, 22nd March, 1954

The House met at Two of the Clock.

[Mr. S peaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

N ilokjheri C o l o n y

•̂ 1172. Sardar Hukam Singh: (a)
Will the Minister of Rehabilitation 
be pleased to state whether it is 
a fact tha t the Niiokheri Colony has 
been handed over to the Punjab Gov
ernm ent?

(b) W hat is the value of total as- 
f;ets that have been tranj^ferred?

(c) W hat are the institutions that 
remain the property of the Centre?

The Minister of Rehabilitation 
<Shri A. P. Jain): (a) Yes; the
adm inistrative control of the Niiokheri 
Colony has been transferred to the 
P unjab Government.

(b) Rs. 3*04 lakhs, representing the 
cost of capital assets of the Hospital, 
School and Veterinary dispensary 
which have been transferred to the 
S tate Government, free of cost.

(c) All except those mentioned in
(b) above.

Sardar Hukam Singh: As regards
the answer to part (b), may I know 
what are the total foreign invest
ments?

Shri A. P. Jain: None.
777 P.S.D,
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Sardar Hukam Sinj[h: Though not
so far as part (b) is concerned, has 
any foreign aid been received in con
nection with the construction of Niio
kheri and other projects?

Shri A. P. Jain: Not so far as re
habilitation m atters are concerned.

Sardar Hukam Singh: So far as
Niiokheri is concerned, what are the 
other m atters in which foreign aid 
has been received? *

Shri A. P. Jain: I do not know
whether there has been any foreign 
aid and what aid has been received 
for the community project training 
and other centres at Niiokheri. But so 
far as Niiokheri is concerned, in all 
that concerns rehabilitation no foreign 
aid has been received.

Shri B. K. Das: If more funds are 
necessary, may I know w hether the 
Central Government will give or the 
Punjab Government will give it?

Shri A. P. Jain: The township has 
been completed and no more funds 
are needed except for adm inistrative . 
purposes.

Faridabad D evelopmI’NT Board

•1173. Shri V. P. Nayar: Will the
M inister of Rehabilitation be pleas
ed to state whether the Faridabad 
Development Board has a constitu
tion of its own?

The Minister of Rehabilitation 
(Shri A. P. Jain): The Faridabad
Development Board, as at present, has 
no statutory constitution. The question 
of enacting suitable legislation for thi^ 
purpose is under consideration.
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Shri V. P. Nayar: May I know, then, 
under what rules was the Faridabad 
adm inistration carried on all these 
years?

Shri A. P. Jain: Administratively, 
Government has set up a Board, but 
legally speaking, the M inistry is res
ponsible for all tha t was being done 
there.

Shri V. P. Nayar: Could I know at 
least whether this organisation is a 
quasi-government organisation or a 
government organisation?

Sliri A. P. Jain: It is a government 
organisation, except that certain non
officials were there on the Board.

Shri V. P. Nayar: By w hat time do 
Government expect to fram e the rules 
and publish them?

Sliri A. P. Jain: I think the hon.
Member’s question is, by w hat time 
Government proposes to bring the Bill. 
The d raft is under consideration. 
A fter approval by the Cabinet, the Bill 
will be introduced in the House.

I m p o r t  o f  M e d ic in e s

*1174. Shri Jhulan Sinha: Will
the Minister of Commerce and In
dustry be pleased to state the p re 
sent position about the import of 
medicines as compared with the last 
two years?

The Minister of Commerce (Shri 
Karmarkar): By present position the
Hon’ble Member presumably means 
the present volume of imports com
pared to previous years. The value of 
drugs and medicines imported in 1953 
was 11'82 crores against 12-84 crores 
in 1952 and 14 07 crores in 1951.

Shri Jhulan Sinha: Will this country 
be in a position to do away with the 
import of foreign drugs in the near 
future? -V

Shri Karmarlcar: Not certainly in
the near future.

Shri V. P. Nayar: May I know
whether Government have taken any 
steps to see that effective remedies of 
indigenous m anufacture are not

ousted from the m arket' by competi
tion from  foreign im ported medicines, 
and may I also know whether Govern^ 
m ent at any stage consult the M inistry 
of Health in this m atter?

Shri Karmarkar: We are in constant 
consultation with the M inistry of 
Health, and in fact, our import policy 
is based upon the recommendations of 
the Health M inistry. Regarding the 
first part of the question, the quantum  
of imports in any case is norm ally 
based upon indigenous availability.

G r a n t  t o  N e p a l

*1175. Shri S. N. Das: Will the
Prime Minister be pleased to refer 
to the reply given to starred  
question No, 135 asked on the 19th 
November, 1953 and state:

(a) the nature and extent of help 
tha t India has so far been able to 
give to Nepal for development pro
jects; and

(b) the extent of financial
tha t India has already agreed to give 
for the purpose?

The Deputy Minister of Extr ;\al 
Affairs (Shri Anil K. Chanda): (a)
and (b). The Government of India 
have agreed in principle to meet the 
expenditure on a few development pro
jects in Nepal but as the work on 
these projects is still unfinished, it is 
too early to indicate the exact extent 
of the financial help rendered to Nepal 
so far.

Shri S. N. Das: May I know whether 
the Government of Nepal have pre
pared any plan for the development 
of their country, and if so, whether 
the projects for which the Government 
of India will give loans form p art of 
tha t plan?

Shri Anil K. Chanda: The Govern
ment of Nepal, w ith our assistance, 
have formulated a plan for the econo
mic reconstruction of their country. 
On their request, we have recently 
lent out to them a senior I.C.S. ofRcer 
from U ttar Pradesh, Shri K. B. Bhatia, 
who will be the Director of Technical
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Assistance to Nepal. All this has been 
advanced out of a loan fund to be set 
apart against our contribution to the 
Colombo Plan.

Shri S. N. Das: May I know whether 
the Government of Nepal have in ti
m ated to the Government of India the 
extent of financial help, wjiether by 
way of aid or loan, they require for 
their development purposes?

Shri Anil K. Chanda: No specific 
sum has been mentioned, but there 
are certain plans before us.

Shri S. N. Das; May I know whether 
it is a fact that Nepal has asked for 
loans or aid from other countries also, 
and if so, w hether it is due to the in
ability of the Government of India to 
help Nepal?

Shri Anil K. Chanda: I am afraid I
do not have the information with me.

Shri B. S. Murthy: May I know
whether, besides the loans given under 
the Colombo Plan, Nepal has been 
given any other loan, and if so, 
w hether the same carries any 
interest?

Shri Anil K. Chanda: I am afraid 
I have not got that inform ation with 
me, because as yet, the final adjust
ment has not been made.

C o r r u p t i o n

n i7 6 . Shri Dabhi: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the 
P lanning Commission has stated in 
its reporl that “in recent years, per
haps the most conspicuous areas of 
corraptioi". have been those in which 
businessmen had to apply for per
mits and licences^’; and

Cb; how many cases of corruption 
in connection with the issue of per
mits and licences have been detected 
during the years 1950, 1951, 1952 and 
1953?

Tĥ  Minister of Commerce (Shri
Kannarkar): (a) Yes, Sir.

(b) A statem ent is laid on the Table 
of the House. [See Appendix IV, an- 
nexure No. 40.]

For the information of the House in 
general, I should like to add that 
during all these four years, the num
ber of cases involving breaches of the 
control orders was 623, the num ber of 
cases of departm ental irregularities 
101, and the number of cases sus
pected of giving or receiving illegal 
gratification 34. ^

Shri Dabhi: Out of the 34 cases m- 
volving illegal gratification, against 
how many persons has action been 
taken?

Shii K arm arkar: Regarding illegal
gratification, proceedings are pending 
against six persons. One person has 
already been convicted. The cases of 
ten persons are still under inquiry 
either by the Departm ent or by the 
Special Police Establishment. Six per
sons were either discharged or dismis
sed from service.

Shri Dabhi: How many of these per
sons were gazetted officers?

Shri Karmarkar: I should like to
have notice.

Shri Dabhi: Out of the remaining 
734 cases, against how many persons 
has action been taken, and how* many 
of them were gazetted officers?

Shri Karmarkar: I could not give
the number of gazetted officers as such.
I could not also give at the moment 
the exact inform ation regarding the 
num ber of persons proceeded against. 
During the period under review, how
ever, I am able to say that crim inal 
proceedings were started against twelve 
firms. Conviction was made in four 
cases, while in four other cases, the 
parties were acquitted. The rest are 
still in court.

Shri V. P. Nayar: From the state
ment, I find that the number of cases 
has increased. May I know whether 
the number of cases is Inversely pro
portional to the efficiency of the detect
ing machinery?

Shri Karmarkar: I am not able to 
go into the proportion, but perhaps 
people are getting trained and getting 
cleverer, so that in spite of our best 
efforts, the number of coses has 
Increased.
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N a t i o n a l  E xTiiN sioN  S e r v ic e  T r a i n i n g  
C e n t r e s

*1180. Shri B, K. Das: Will the
Minister of Planning be pleased to 
state:

(a) the number of trainees so far 
admitted into and passed out from 

the training centres for Social 
Education Organisers for National 
Extension Service; and

(b) the period and subjects of 
training in those centres?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) 208
trainees recruited for Community P ro
jects and National Extension Service 
Blocks are undergoing training since 
January, 1954. The number passed out 
in the previous two batches was 316.

(b) Five months. The main subjects 
of training are:—

(1) Social Service.

(2) Rural Economics, Civics and 
Co-operation.

(3) Village Extension Services.

(4) Social Education and allied 
subjects.

(5) Religion, History and Culture.

Shri B. K. Das: May I know the
total num ber of social organisers 
required for these Extension Service 
Blocks? ^

Shri Hathi: The number of social 
organisers required for the P lan period 
will be 2,240.

Shri B. K. Das: May I know, Sir,
the number of Social Education Orga
nisers fixed for each Extension Block?

Shri Hathi: Two per Block.

Shri T. S. A. Chettiar: May I know 
whether the training is conducted in 
the regional languages so tha t they 
may work more efficiently in their 
rural areas?

Shri Hathi: I am afraid they are
not conducted absolutely in regional 
languages, but the recruits are from 
the different regions.

Shri Lakshmayya: May 1 know, Sir,  ̂
how many centres have been started  
in M adras and Andhra?

Shri Hathi: There are only five
Centres and they are Hyderabad, Nilo- 
kheri, Shantiniketan, Gandhigram  and 
Allahabad.

Shri B. K. Das: May I know whether 
adult education centres have been 
started in all the Blocks?

Shri Hathi: Yes. Adult education is 
to be imparted in the Community P ro
ject blocks.

D i s p l a c e d  P e r s o n s  ( A c c o m m o d a t i o n )

ni84. Shri Gidwani; (a) Will the 
M inister of Rehabillt̂ t̂ion be pleased 
to sta te w hether Government ihave 
issued any instruction.^ to the State 
Governments regarding the natu re  of 
accommodation to b^ allotted to the 
families of displaced persons in 
Government-<ionstructed townships or 
colonies?

(b) Is it a fact that families consist
ing of flve members or less than five 
are to be allotted one room tenements 
and families consisting of m re than 
five and up to nine members are to be 
allotted double the accommodation?

(c) Are Government aware tha t in 
U lhasnagar township, families consist
ing of more lhan five and up to nine 
members are allotted one room tene
ments?

(d) If so, what are tĥ ? reasons?

The Minister of Rehabilitation 
(Shri A. P. Jain): (a) and (bV No
instructions of this nature have been 
issued.

(c) and (d). Do not arise.

Shri Gidwani: W hat are the instruc
tions regarding allotment of, say, a 
room measuring 10X12? I think it 
was laid down somewhere. Will it be 
considered for a family of six or eight?

Sihri A. P. Jain: Ordinarily, we are 
alloting funds at the rate  of 5 persons 
to each tenement. For instance, in 
Ulhasnagar, where the population is
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90.000, we have sanctioned 17,700 resir 
dential units, some of whicii are two- 
room and three-room units.

Shri Gidwani: Till all these tene
m ents are constructed, are Govern
m ent aware that some families num
bering over five and up to nine are 
being allotted one-room tenements?

Shri A. P. Jain: Actually, there is
no question of construction of new 
tenements, because the new tenements 
which had to be constructed, have 
already been constructed. It is a ques
tion of renovating some of the exist
ing tenements.

Shri Gidwani: That I know. W hat I 
wanted to know was whether Govern
ment are aware that single-room tene
ments measuring 10x 12 are being 
allotted to families consisting cX more 
than five members.

Shri A. P. Jain: Sir, the allotment of 
.^nem cnts is being done by the 
/Bombay Government and they do it 
according to their needs.

Shri Sarang:adhar Das: May I know, 
Sir, whether the hon. Minister is aware 
of the rem ark recently made by the 
Prim e M inister in Bombay >vhen he 
condemned the allotment of one-room 
tenements for a family? Is there any 
idea of any change in the arrange
ment?

Shri A. P. Jain: Well, subject to the 
allocations of this Ministry, we have 
been trying to provide as much 
accommodation as is possible.

Mr. Speaker: Question No. 1185.
Shri Krishnacharya Joshi rose—
Mr. Speaker: I called question

No. 1185.
Sbri Krishnacharya Joshi: Question 

No. 1182 was not put.

Mr. Speaker: I am sorry. Question 
No. 1182.

R e c o v e r y  o f  A b d u c t e d  P e r s o n s

n i8 2 . Shri Krishnacharya Joshi: 
Will the Prime Minister be pleased to 
state w hat is the total number of 
abducted persons recovered in India 
and Pakistan during 1953?

The Minister of Works, Housing and 
Supply (Sardar Swaran Sin?h): 324
non-Muslim abducttv. persons were 
recovered in Pakistan and sent over 
to India for restoration to their relR- 
tives. during the year 1953. DurintJ 
the same period 2,966 Muslim abouclel 
persons were recovered in India, of 
whom 2,040 were sent over to Pakistan.

Shri Krishnacharya Joshi: Out of
these persons recovered, how many 
have been kept in restoration camps 
and how many have been sent to re
habilitation centres?

Sardar Swaran Singh: No one out
of these recovered persons is in resto
ration camp. I have already said that 
2,040 have been sent over to Pakistan. 
The rest have been restored to the ir 
relatives.

Shri Krishnacharya Joshi: It has
been stated in the recent report that 
a large number of abducted persons 
are still to be recovered. In view of 
this, may I know, the approxim ate 
number of persons to be recovered 
yet?

Sardar Swaran Singh: I am afraid it 
is not possible to ascertain the num
ber.

Shri Krishnacharya Joshi: May I
know whether the process of recovery 
is slow in Pakistan?

Sardar Swaran Singh: We have
nothing to fear on that score.

Shri B. S. Murthy: May I know
whether the Minister is in a position 
to tell us how many more persons are 
yet to be traced in Pakistan?

Mr. Speaker: He has already answer
ed that question.

Sard«ir Swaran Sin,.,h: I have already 
given m y  reply.

C u t t a c k  R a d i o  S t a t i o n

*1186. Shri Sanganna: Will the
Minister of Information and Broad
casting be pleased to state:

(a) whether the pro posal for raising 
the power of the Cuttack Radio Sta
tion from one KW to ten KWs has 
been sanctioned by Government; and

(b) if so, from what date?
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The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir. It has been 
decided to increase the power of the 
Cuttack Station of All India Radio 
irom  1 k.w. to 10 k.ws.

(b) No date has so far been fixed. 
J t is, however, expected tha t the work 
will be completed by the end ot 1955
56.

Shri Sanganna: May I know w hether
it is a medium wave transm itter or a 
short wave transm itter?

Shri Karmarkar: I should like to
have notice.

Shri San^^atma: May I know w hat is 
the maximum power required to cater 

to  the needs ot the entire State?

Shri K arm arkar: I t h in k ,  at p r e s e n t,  

this is a reasonable p o w e r  fo r  t h e  

Cuttack Station.

O f f e r  o f  F i l m  U n i t s  r y  T.C.A.

•1187. Shri Barman: (a) Will the
M m ister of Information and Broad- 
^astingr be pleased to state whether 
there was any proposal of two film 
units to be given to India by T.C.A. 
as indiaated in Supplem entary De
mand of 19$3-54?

(b) If so, have the units arrived?

The Minister of Commerce (Shri 
Karmarkar): (a) No, Sir. The pro
posal was only for the procurem ent of 
some equipment for two of the new 
units sanctioned for the Films Division.

(b) P art of the equipment has 
iirrived; the remaining items are ex
pected shortly,

Shri Barman: W hat are the impor
tant items of equipment th a t are 
indented for the purpose of the open
ing of the Studio by the Departm ent 
itself?

Shri K arm arkar: The equipment
which we are trying to import for this 
scheme are two film cameras, one 
animation camera, two moviolas, one 
sound reader with magnetic reproducer 
etc.

U n e m p l o y m e n t

*1188. Th. JueaJ Kishore Sinha: Will
the M mister of Planning be pleased 
to refer to the Resolution passed m 
the Fifth Session of the House on un
employment and sta te  w hat steps haae 
been taken to remove unemployment 
and with w hat success?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): Program m es 
estim ated to cost about Rs. 158 crores 
have been so fa r approved by the 
Planning Commission. The statem ent 
on schemes accepted for implementa
tion in the State was placed on the 
Table of the House on M arch 4, 1954 
in answer to starred  question No. 608. 
A statem ent of ‘adjustments* in  con
nection with the plans of the Central 
Ministries which have been approved 
is placed on the Table of the House. 
[See Appendix IV, annexure No. 41.]

^  spy ^  ?

Shri Hatbi: It is not possible to
ascertain the num ber exactly.

8IVT fv5fiT f tr? ; JT?
'^11*1 VtfSRT ^  ^  ^

ftrfT# T f t ,  WT ^

^  55V ^pni »rt t  ?

Mr. Speaker: How many servants
are out of employment and are there 
any schemes in contemplation w ith 
regard to the re-employment of these 
people?

Shri Hathi: The schemes are really 
being implemented by the State Gov
ernments. Naturally, the execution of 
the schemes will mean more employ
ment but it is difficult to say exactly 
what number of these retrenched 
people will be re-employed.

Shri T. K. Chaudhuri: May I know, 
out of the total amount approved, how 
much has already been provided in the 
coming year’s budget?
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Shri Hatbl: The a m o u n t^ ^ s  been
distributed  to the various “States. That 
will be given to the States by way of 
loans.

Shrl T. K. Chaudhuri: There must
be some am ount provided in the coming 
y e a r’s budget. W hat is tha t amount?

Mr. Speaker: W hat is the total
am ount distributed to the States?

Shri Uathi: The total amount for the 
next two years is Rs. 158 crores.

Shrlmati Renu Cbakravartty: In
view of the very large num ber of un

employed women, have any of the 
schemes submitted by the State Gov
ernm ents taken into consideration any 
special works to employ women?

Shri Hathi: There are a number of 
-schemes which run into various pages. 
There are certain schemes which, per
haps, might be advantageous so far as 
women are conccrncd. But I cannot 
say exactly which particular schemes 
they are. which are meant for them, 
but tha t Question can be considered as 
-a whole.

C a l t e x  O i l  R e f i n e r y

*1189. Shri Raghuramalah: Will the 
M inister of Production be pleased to 
state:

(a) whether a survey party  of 
the Central Government recently 
commenced a survey of the site for 
the location of the Caltex Oil Refinery 
a t Visakhapatnam; and

(b) if so, when is the survey ex
pected to be complefted?

The Parliamentary Secretary to the 
Minister of Production (Shri B. G. 

DubeyX: (a) Yes.
(b) The survey is expected to be 

completed before June 1st. 1954.

Shri Raffhuramaiah: May I know
whether an interim report has been 
received from the survey oarty tenta
tively suggesting a site along the 
harbour area?

Shri R. G. Dubey: Yes, Sir. So far, 
it has been reported from the South

Circle, Bangalore, that the survey work 
is proceeding.

Shri Raghuramaiah: My question 
was whether an interim report has 
been received from the survey party  
tentatively suggesting a site in the 
harbour area.

Shri R. G. Dubey: On tha t point we 
have no information.

Shri Telkikar: May I know the esti
mated cost of the project?

Shri R. G. Dubey: That is a difl’erent 
question altogether.

Shri Sadhan Gupta: May I know
whether Government consider the oil 
refinery industry a vital industry, and 
if so, in view of the new situation 
created by the U.S.»-Pakistan m ilitary 
alliance, whether Government propose 
to cancel the agreement with Caltex 
for establishing the refinery through 
the means of that company?

Shri R. G. Dubey: No such proposal 
is before the Government.

N i c o t i n e

♦1191. Shrt C. R. Chowdary: Will 
the M inister of Commerce and Indus
try be pleased to state:

(a) the quantity and value of nico
tine imported annually; and

(b) what proposals are under consi
deration of Government to encourage 
extraction of nicotine from tobacco 
waste?

The Minister of Commerce (Shri 
^ u m a rlc a r): (a) Import of nicotine is 
not separately shown in the Customs 
Returns. Based on requirements, it is 
estimated that on an average about one 
ton is imported each year, a t an esti
mated cost of Rs. 25.000.

(b) A process for the extraction of 
nicotine sulphate has been worked out 
and patented by the Council of Scienti
fic and Industrial Research. Exploita
tion of this process is being negotiated 
with a number of parties by the 
Council of Scientific and Industrial 
Research.

Shri C, R. Chowdary: May I know 
the quantity of tobacco that is allowed
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to go waste every year fTOjpci which 
nicotine could profitably be extracted?

Shri K arm arkar: I understand that 
38 million lbs. of tobacco waste and 
25 million lbs. of tobacco stalks are 
estimated annually to be available in 
the country.

Shri Meghnad Saha: For how long
are the negotiations with a private 
company for exploitation of the patent 
taken by the Council of Scientific and 
Industrial Research going on?

Shri Karmarkar: I have not got the 
time for which the negotiations have 
been going on. but it is very recent.

Shri Meghnad Saha: Will the hon.
Minister kindly give the information 
at a later date?

Shri Karmarkar: The possibility of 
industrial utilisation of the stalks for 
the first time was engaging the atten
tion of Government since 1949. As I 
said. I do not know for how long the 
negotiations are going on, but I will 
find it out.

Rehabilitation of D isplaced Persons in 
T ripura

*1193. Shri Dasaratha Deb: Will the 
M inister of Rehabilitation be pleased 
to state:

(a) how much private land has 
been requisitioned by the Govern
ment of Tripura for the rehabilitation 
of displaced persons in the State;

(b) how much of this land belongs
to the tribals and how much to others; 
and *

(c) whether Government have given 
any compensation for this land?

The Minister of Rehabilitation 
(Shri A, P. Jain): (a) About 19,000 
acres (From 1950 to 1953).

(b) and (c). The inform ation is 
being collected and will be laid on the 
Table of the House in due course.

Shri Dasaratha Deb: May I know
whether it is a fact tha t in T ripura 
area, a large number of plots of land 
have been requisitioned by Govern
ment from the tribal people who had
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only less than two or th ree acres of 
land eachf

Shri A. P. Jain: That relates to part
(b), about which inform ation is being
collected.

Shri Dasaratha Deb: May I know
how the valuation of these lands is 
being determined?

Shri A. P, Jain: I t is determ ined
according to the Land Acquisition Act.

Shrimati Rcnu Chakravartty: Is the
acquirem ent of the triba l land not pro
tected by the Constitution?

Mr. Speaker: That would be a m atter 
of interpretation of the Constitution.

Shri Dasaratha Deb: I put the sam e 
question last year and the hon. Minis
ter replied tha t the inform ation was 
being collected. I t is one year now. 
May I know when this collection of 
inform ation will be completed?

Shri A. P. Jain: The question must, 
have been tabled a month or so ago.

Mr. Speaker: He says tha t last year 
a similar question was tabled and the 
same answer was given.

Shri A. P. Jain: I do not know about 
it; but I shall look into it.

Salt

*1194. Shri B. C. Das: Will th e
M inister of Production be pleased to 
state:

(a) whether there has been a stop* 
page of work in the salt factories a t 
Huma in Orissa State, from the last 
week of February, 1954 as a conse
quence of the strike of four thousand 
salt workers;

(b) the reasons for the stoppage of 
work by the salt workers; and*

(c) how far the production of sa lt 
has been affected by the strike?

The Pariiamentary Secretary to the 
Minister of Production (Shri K. G. 
Dubey): (a) and (b). Government’s 
information is that about 250 to 300 
workers in Ganjam  Salt Factory, 
Humma, abstained from work at the 
beginning of the manufacturing season.
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owing to a difference of opinion bet
ween the workers and th e ia l t  licensees 
regarding the wages to oe paid to the 
workers during 1954.

(c) It is reported tha t all the 
workers have since started  work. No 
appreciable reduction in the overall 
production of salt is therefore, likely.

Shri B. C. Das: May I know whether 
Government are aware of the fact tha t 
the employers have not taken back 
about ninety workers?

Shri R. G. Dubey: No, Sir, not to my 
knowledge.

Siiri B. C. Das: May I know whether 
Government have received any memo
randum  or copy of the demands of the 
Workers* Union?

Shri R. G. Dubey: No, Sir, Govern
ment have not. But I may say that 
the Superintendent has intervened and 
some interim  arrangem ent has been
agreed to.

Shri B. C. Das: May I know, Sir, 
w hether the Minimum Wages Act is 
applicable to salt workers, and if ro t, 
whether there is any legal protection 
for the workers whose wages are 
being curtailed arbitrarily?

Shri R. G. Dubey: This m atter pri
marily rests with the State Govern
ment.

Shri B. C. Das: My question was
whether the Minimum Wages Act is 
applicable to the salt workers, if not 
what legal protection there is for them.

Mr. Speaker: He has already said
tha t the m atter rests with the S tate 
Government.

Shri K. K. Basu: The working of the 
Act may be the responsibility of the 
State Government. But he should be 
in a position to say whether it i« 
applicable to the salt workers.

Shri R, G. Dubey: I shall look into
it.

T ea  P l a n t a t i o n s

•1195. Shri N. M. Lingam: Will the 
Minister of Commerce and Industry
be pleased to refer to the answer to

unstarred question No. 198 asked on 
the 27th November, 1953 and state:

(a) the causes for the existence of 
the large gap between the permissible 
acreage of tea in India and the area 
actually under tea; and

(b) the measiires Government pro
pose to take to bridge the gap?

The Minister of Commerce (Shri 
Karmarkar): (a) It is difficult to state 
the reasons precisely. Presum ably, the 
financial difficulties experienced by the 
tea industry last year and the after
math might be one of the causes for 
lesser utiiisatiun of the licences issued 
for planting.

(b) There is nothing much tha t 
Government can do in this regard. Tho 
Indian Tea Licensing Committee ifi
responsible for issuing permits; but it 
is open to the planter to utilise such 
permits or not.

Shri N. M. Lingam: Have Govern* 
ment reason to beiieve tha t the rules 
regulating the expansion of tea culti
vation have been so stringent that
they have acted as a deterrent to
further expansion of area under tea?

Shri Karmarkar: No, Sir, we have
no reason to feel like that.

Shri N. M. Lingam: Do not Govern
ment think. Sir, that with the present 
sharp fall in our tea area and the
steadily increasing consumption of tea, 
the industry is heading towards a 
crisis in the near future?

Shri Karmarkar: No, Sir, it is head
ing towards prosperity at the m om ent

Shri K. K. Basu: May I know, what 
proportion of the tea gardens belong 
to Indians who have not fully utiUs^ed 
the acreage allowed by the T^a Ex
pansion Board?

Sliri KarmariLar: I have no flgures
of Indian and non-Indian tea gardens.

Shri Barman: May I know whether, 
in view of the importance of export 
of tea. Government will make an 
attem pt to see tha t the quota allowed 
to the gardens if it is not utilised by 
them is transferred to other gardens
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which can utilise it, so tha t the sum 
total of our acreage may not fall?

Shri Karmarkar: As my hon. friend 
doubtless knows, the present produc
tion of tea inside the 'country  satis
factory i^is-a-vis our exports.

With regard to the' other thing, we 
shall consider the suggestion.

H and p o u n d in g  o f  1<jc e

♦1196. Shri Sinhasan Singh: Will
the Minister of Comiiierce and Indus
try be pleased to refer to answer to 
the supplementaries to starred ques
tion No. 482 on the 27th February,
1954 and state the manner in which 
the amount Of Rs. 4,25,000 is to 
be used for production of hand- 
pounded rice and the time by which 
this sum is to be disbursed?

The M inister of Commerce (Shri 
K arm arkar): A copy of the scheme
detailing how the amount w ill be soent 
is laid on the Table of the House, [See 
Appendix IV, annexure No. 42.]

The Zimount has been disbursed to 
the A lH ndia Khadi and Village Indus
tries Board.

Shri Sinhasan Singh: May I know
how many licences for setting up of 
rice mills have been granted by G< v- 
em m ent since the publication of the 
Planning Commission’s Report and its 
adoption by this House?

Shri Karmarkar: All I could «iay ii 
that we have banned the im port of 
hullers. I could not say how many 
licences have been granted.

Shri S. N. Das: May I know, Sir,
whether the Planning Commission has 
recommended recently some measures 
for hand-pounding and mill-pounding?

Shri Karmarkar: The Planning Com
mission’s recommendations arc that 
further expansion of the large-scale 
industry should not be perm itted 
cxcept under certain conditions; 
secondly, from the point of view of 
better nutrition and employment Ihe 
huller type of rice mills should be 
eliminated through gradual reolace- 
ment by hand-pounding,and thirdly,

improvement in the hand processes by 
the introduction of paddy-husking 
stone chakkis in place of the pounding 
methods.

I should also like to add that rf'ccnt- 
ly there was a meeting on the 13th 
February  1954 in the M inistry of Food 
and Agriculture where all allied 
m atters were considered and it was 
decided tha t a Committee consisting of 
people having some knowledge of this 
should be appointed to go into the 
question before any decision is taken.

Shri Sinhasan Singh: W hat was the 
num ber of rice mills before the Report 
of the Planning Commission and what 
is their num ber a t present?

Shri Karmarkar: I have not got the 
number of rice mills.

Shri T. N. Singh: May I know
w hether Government have issued any 
firm instructions regarding non-issue 
of permission to huller type of 
machines in the villages of U,P. and 
other places?

Shri Karmarkar: The whole ques
tion is under consideration as I said 
a moment ago and we have not issued 
any instructions.

EA c h a r g e  on  P ow er  A lc o h o l

*1198. Shri Bishwa Nath Roy: Will 
the Minister of Works, Housing and 
Supply be pleased to state:

(a) whether the am ount paid to the 
oil companies in 1953 as oversea 
charge (surcharge) has increased in 
comparison with that of 1952 on power 
alcohol produced in India; and

(b) the amount paid to those com
panies as surcharge on Indian power 
alcohol in 195,3?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a)
and (b). I place on the Table of the 
House a statem ent explaining the posi
tion in this behalf. [See Appendix IV, 
annexure No. 43.]

Shri Bishwa Nath Roy: How long
will the system of surcharge continue?
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. ârdar Swaran Singh: This has
already been d i^on tinued  and the last 
date up to which it was charged was

1053.

Shri T. N. Singh; May I know if 
G overnm ent propose to take over the 
tjuestion of mixing of petrol and power 
alcohol under their own control, in»* 

stead  of transferring  it to be done by 
,th€ oil companies, in the near future?

Sardar Swaran Singh; I am afraid 
tha t will not be possible unless the 
entire distribution of these products is 
taken over by the Government. At 
the moment tha t does not appear to 
3be quite possible.

anWRT 5WIT
fiTT :

(sp) ^  f^^rpT %

3Tf5T w r I  'TT P n iW  ^

t  ;

( ^ )  ^  ^  npa'ift

•% r  ?
The Minister of Works, Housinc mnd 

Supply (Sardar Swaran Singb); (a)
and (b). A statem ent is placed on the 
Table of the House. [5ee Appendix 
IV, pnnexure No. 44.]
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Mr. Speaker; I am going to the next 
question.

N e w s  R e e l s

*1201. Shri K. K. Basu: Will the
M inister of Information and Broad
casting be pleased to state:

(a) whether any news reels other 
than ‘Indian News P arade’ are allowed 
to be exhibited in India;

(b) if so, the names of such news 
reels service agencios;

(c) whether they are censored and 
if so, by whom;

(d) whether news items are pro
perly scrutinised for its news value 
and unbiased character; and

(e) whether Government are aware 
that the American Param ount news- 
agency has exhibited some fllms on 
Korea whfch depict incidents in fact 
quite contrary to the statem ents made 
by Indian authorities stationed there?

The Alinister of ComnteTce (Shri 
Karmarkar): (a) Subject to certiflca- 
tion by the Central Board of Film 
Censors, any news reel can be exhibit
ed in India.

(b) and (c). The Central Board of 
Film Censors have been granting certi
ficates for the newsreels submitted to 
them, which are released by—

( 1 ) Param ount International Films 
Inc., U.S.A.

(2) British Movietone News Ltd., 
U.K.

(3) Metro Goldwyn Mayer, U.S.A-

(4) J. A rthur Rank Organisation 
Ltd., U.K.

(d) The powers of the Central Board 
of Film Censors are confined to 
examining whether a film is or Is not
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suitable for public exhibition; the 
question of scruitinising news reels 
from any other point of view does not 
arise.

(e) No, Sir.

Shri K. K. Basu: Is Government
aware of the fact that news reels are 
meant for the propagation of news and 
that certain news reels which are 
shown by the American Param ount 
News agency regarding tue behaviour 
of the American troops towards the 
Korean prisoners of war completely 
contradict the statem ent made by our 
representatives in that area?

Shri Karmarkar: No, Sir; not so far 
as we are aware.

Shri K. K, Basu: In view of the fact 
that the news agencies are meant for 
the propagation of news, does the Gov
ernm ent propose to scrutinise the news 
value before they are ready to be 
exhibited?

Shri Karmarkar: Yes, Sir; our dis
cretion in this regard is limited by the 
fundam ental rights, freedom of speech 
and expression. Subject to that we 
have issued directives undor specific 
categories. The directive has been 
issued by the Board for the guidance 
of its examining committee.

Shrimati Renu Chakravartty: In
view of the guiding rules which have 
been given to the Film Censor Board, 
one of tlie rules being tha t nothing 
should be passed which is detrim ental 
to the relations among friendly Powers 
and also tha t the news should be of an 
unbiased character, is it not a fact 
that many of the news reels on Korea, 
tha t have been shown and are being 
shown by the Param ount News agency 
glohising over the atrocities committed 
by the Americans, are wholly biased 
and put the blame on the prisoners 
tha t they have behaved in a bad way?

Shri Karmarkar: I could not say
about individual pictures, but to the 
extent to which the rules are offended, 
to that extent excisions are made.

Shri Sadhan Gupta: May I know
how the Fundam ental Rights clause of 
the Constitution applies to these news 
agencies as they are foreigners?

Shri Karmarkar: Our Fundam ental 
Rights apply to all operations inside 
India, and since this question relates 
to films being shown m  India they 
apply.

Shri Sadhan Gupta: It says citizens.

Mr. Speaker: We will go to the next 
question.

C vLG U TTA  R a d i o  S t a t i o n

♦1202. Shri Sadhan Gupta: Will the
Minister of Information and Broadcast
ing be pleased to state:

(a) the respective ranges of recep
tion of the 300-metre and 447 8-m etre 
medium wave transm itters of the All 
India Radio, Calcutta; and

(b) the cost of installing the 447'8- 
metre transm itter?

The Minister of Commerce (Shri 
Karmarkar): (a) The day time service 
range of 300 m etre transm ission from 
Calcutta is about 83 miles. The trans
mission can be satisfactorily heard at 
night up to a distance of about 400 
miles.

The service range of the 447-8 m etre 
medium wave transm ission is about 
20 miles.

(b) An old short wave transm itter 
available at the Station was converted 
for medium wave working. Estim ated 
cost of installation is Rs. 2.000.

Shri Sadhan Gupta: May I know
whether the same service is radiated 
On the 300 m etre and the 447-8 metre 
transm itters and, if so, why was the 
447*8 metre transm itter installed?

Shri Karmarkar: It was installed to 
take advantage of the particular wave 
lengtVi. If we had ::j i  exercised that 
right, the right would have lapsed.

T e a  ( P r o d u c t i o n  C o s t )

•1203. Shri K. P. Tripathl: (a) Will
the M inister of Commerce and Industry
be pleased to state what was the cost 
of production per pound of tea in
1952-53 and in 1953-54?

(b) What were the steps taken by 
Government to reduce the cost of pro
duction during the last tea crisis?
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(c) W hat was the reduction in the 
-cost Of tea per pound produced in

1953-54 as a result thereof?

The Minister of Commerce (Shri 
Karmarkar): (a) and (c). Precise
inlorm ation is not available.

(b) Governments of Assam and 
West Bengal perm itted tea planters to 
discontinue tem porarily the conces
sional supply of food-grains to the tea 
garden labourers.

Shri K. P. Tripathi: May I know if 
it has come to the notice of the Govern
ment that statem ents were made by 
the Chairman of the Indian Tea 
Association in 1952 tha t they were 
suffering from slump and now they 
are suffering from profit inflation and 
they want to be saved from both and 
therefore they want tha t wages should 
not be increased?

Shri Karmarkar: Government’s at
tention was not drawn, but I find that 
wages have been restored in respect 
of compensation for the food concesr 
sions.

Shri K. P. Tripathi: Is it a fact that 
there are many gardens in which it 
has not been restored?

Shri Karmarkar: I would like to
have the information. I find that 
workers in the West Bengal gardens 
are paid cash allowance at the rates 
specified

Shri K. P. Tripathi: Is it a fact that 
the Rao Committee reported tha t the 
average cost of production was Re. 1 
to Rs. 1-4-0, whereas the co.st of pro
duction now is much less than that?

Shri K arm arkar: There was a broad 
estimate by that Committee regarding 
the cost of production. They gave 
figures for 1952—annas 18 to 22 for 
North India and annas 16 to 20 for 
South India.

Shri T. i i  Chaudhuri: May I know 
what has happened to the proposal of 
the Government to appoint an expert 
committee for enquiry into the cost 
structure of the tea industry, which 
was hanging in the balance for the 
last more than a year?

Shri Karmarkar: I would like to
have notice.

P r o t e c t i v e  D u t y  o n  A l l o y

♦1204. Shrimati Ila Palchoudhury:
(a) Will the M inister of Commerce and 
Industry be pleased to state whether 
any protective duty is being levied by 
Government on imports of alloy and 
special steels from foreign countries?

(b) If so, what is the rate of such 
duty?

(c) What are the countries from 
which such imports are at present be
ing made?

(d) W hat is the total quantity of 
alloy and special steel imported into 
India during the last three years?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) 31 i  per cent, ad valorem for 
British m anufacture and 44-1/10 per 
cent, ad 7)alorem for non-B ritish 
m anufacture.

(c) U.K., Japan, France, Sweden, 
Germany, U.S.A., Austria, Canada, 
Holland and Belgium.

(d) 12.838-81 tons.

Shrimati 11a Palchoudhury: Since
Tatas do not m anufacture this steel, 
may I know why such higji duty is 
levied on these steels?

Shri Karmarkar: Sir, it is a protec
tive duty in order to protect the 
indigenous industry.

Shri T. N. Singh: What are the con
cerns in India which are m anufactur
ing speiMal steels and alloys for whom 
protection is being given?

Shri Karmarkar: The larger manu
facturers are Tata Iron and Steel Com
pany with a production of 1,130 to 
1.210 tons; Mukund Iron and Steel 
Works, Bombay with a production of 
1,000 tons; Metal and Steel Factory 
(who manufacture prim arily for their 
own use) with a production of 2,400 
tons. These are the larger units. There 
are some other smaller units also.
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P o n d i c h e r r y

“1205. Shri M. S. Gurupadaswamy; 
Will the Prime Minister be pleased 
to state;

(a) whether it Is a fact that a violent 
assault was made by the Police in 
Pondicherry on a group of about 
seventy workers who were going in a 
procession demanding the merger of 
foreign pockets with the Indian Union;

(b) if so, how many sustained 
injuries; and

(c) whether it is a fact tha t three 
leaders of the workers were arrested 
by the police and charges of sedition 
have been framed against them?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a) to
(c). The Government of India’s inforr 
mation is that about 70 workers 
paraded the streets of Pondicherry on 
the 2nd and 3rd March, demanding 
merger with India. Although the 
dem onstration was peaceful, the Police 
Attacked the dem onstrators and are 
reported to have severely beaten three 
of the leaders and arrested them. The 
nature of their injuries is not known. 
One more person was arrested sub
sequently, but we understand tha t 
they have all since been released.

The Government of India have pro
tested to the French authorities over 
the use of violence in dealing with this 
demonstration, because incidents of 
this kind are bound to have repercus
sions on the Indian side of the border.

Shri M. S. Gurupadaswamy: After 
this particular incident, may I know 
whether there have been any other 
incidents subsequent to that?

The Prime Minister (Shri Jawahar- 
lal Nehru): The hon. Member reads
newspapers; much has happened since 
then.

Shri M. S. Gurupadaswamy: A part 
from this protest, may I know whether 
the Government of India is contem
plating any steps other than this to 
solve this problem and to bring about 
merger?

Shri Jawaharlal Nefaru: May I again 
repeat th a t much has happened sines 
tha t protest, and there has been
obviously a spontaneous movement in
side the French enclaves in India 
demanding merger with India. T here 
can bo no greater evidence th r  
people of those territories desiring th e  
merger. Our case has always been th a t 
this should be efTected by peaceful
methods. Now tha t it is clearly 
shown—the people, as represented by 
the Municipal Communes, Councillors 
and M inisters as well as industrial 
workers separately, have shown th a t 
and th a t issue should at any ra te  be 
treated as settled—that" th a t is w hat 
the people desire, we hope steps will 
be taken for peaceful transfer of 
power.

Shri Vallatharas: May I know
whether the Government are aware of 
the fact tha t the French authorities 
have made a thorough and straight 
movement to the ru ra l areas to see 
tha t this movement is put down by 
force and intimidation?

Shri Jawaharlal Nehru: Some such 
inform ation has reached us, not in 
detail, but tha t too is in the papers.

S i l k  I n d u s t r y  i n  B ih a r

*1206. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry be
pleased to state the amount of Central 
assistance given during the last two 
years to the State of Bihar for develop
ment of the siAk industry there?

The Minister of Commerce (Shri 
Kannarkar): No financial assistance
for the development of silk industry 
in Bihar has been given during the 
last two years. An officer of the State 
Government was, however, deputed 
during 1953 to Japan  for higher train 
ing in sericulture at an estimated cost 
of Rs. 17,000, half of which was borne 
by the Central Silk Board and the 
other half by the State Government. 
In addition, one Muga and Tassar 
realing machine and three Eri spinning 
machines costing Rs. 335 have also 
been supplied free of cost to the S tate 
Government.
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Shri Jhulan Sinha: May I know if
the Government of B ihar made any 
request for such aids from the Govern
ment of Indian

Shri Karmarkar; During the last 
two years the Government of Bihar 
has sent only one scheme of seri
culture development relating to the 
establishm ent of a Tassar silk station 
in the State.

Shri Jhulan Sinha: May I know
w hether that scheme has been approved 
by the Government of India?

Shri Karmarkar: It was under con»- 
sideration of the Central Silk Board 
and the Technical Development Com
mittee have recommended tha t the 
Secretary of the Board should visit 

B ihar and advise the Government on 
the question of establishment of a 
Tassar silk station in the State.

Sardar A. S. Saigal: May I know
whether any help was given for 
development of the Kosa silk industry 
by the Central Silk Board to the 
M adhya Pradesh State?

Shri Karmarkar: Madhya Pradesh
is different from Bihar and I should 
like to have notice for this question.

C o t t o n  T e x t i l e  I n d u s t r y

♦1207. Shri S. N. Das: Will the Minis
ter of Commerce and Industry be pleas
ed to state:

(a) whether Government have been 
able to come to a decision on any of 
the important recommendations of the 
Working Party for the Cotton Textile 
Industry; and

(b) if so, the Important features of 
the decisions taken so far?

The Minister of Commerce (Shri 
Karmarkar): (a) and (b). The recom
mendations of the Working P arty  have 
got a direct bearing on the terms of 
reference to the Textile Enquiry Com
mittee whose report is awaited. A 
statem ent giving the present position 
in regard to the implementation of 
some of the recommendations is laid 
on the Table of the House. [See 
Appendix IV. annexure No. 45.1

Shri S. N. Das: May I know w hether 
the recommendations of this P arty  re
garding the rationalisation of the tex

tile industry are under consideration 
and if so. when will steps be taken 
to give effect to the recommendations?

Shri Karmurkar: We have laid a
statem ent on the Table which is a long 
one. What is not covered by the state
ment is under consideration

Shri S. N. Das: In view of the fact 
that the number of recommendations 
made by the P arty  is 92 and the S tate
m ent laid on the Table refers only to 
15 points, may I know whether it ex
hausts the list or whether there are 
some im portant subjects still under 
consideration, and if so, w hat are they?

Shri Karmarkar: The House will
appreciate how difficult it is to ^ive 
an answer with regard to all the 
recommendations of the Party. If my 
hon. friend is interested in a particular 
point, I shall be happy to supply the 
information.

Shri S. N. Das: In view of the fact 
tha t this report was received by the 
Government as long ago as 1952, may 
I know the reasons why so much time 
was taken by the Government for 
giving elTect to the recommendations?

Shri Karmarkar: The report was
ready in 1952. It was issued in 1953. 
In view of the fact tha t another Com
mittee which is going exhaustively 
into all the aspects of the textile in
dustry is now on its labours, this has 
continued to be under consideration 
of the Government.

N a t i o n a l  E x t e n s i o n  S e r v ic e

*1208. Shri B. K. Das: Will the Minis
ter of Planning be pleased to state:

(a) what items of work have been 
taken up so far in the Development 
Blocks under the National Extension 
Service scheme;

(b) how the allotted expenditure fn 
each block has been distributed over 
these items; and

(c) whether local contribution in 
'noney or labour will form part of that 
expenditure?
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The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
Information is awaited from the State 
Governments, but the items of work 
will conform generally to the pro
gramme outlined in the pam phlet 
“Organisation of National Extension 
Service and expansion of the Conv- 
munity Development Programme**.

(c) Voluntary contribution will be in 
addition to the allotted expenditure.

Shri B. K. Das: May I know whether 
the normal expenditure for agriculture, 
health and other items of work tha t is 
always incurred by the State Govern
ments also will form part of this ex
penditure or tha t will be in addition?

Shri Hathi: This would be additional 
expenditure.

Shri B. K. Das: May I know whether 
the items now taken up are all tha t 
have been taken up or they will be 
taken up gradually in the course of 
the progress of this work?

Shri Hathi: T hat would depend on 
local circumstances.

Shri N. M. Lin/̂ am: May I know the 
agency for m aintaining the works 
undertaken by the National Extension 
Service? For instance, if a road is con
structed by the villagers, I w ant to 
know the agency that would m aintain 
the road thereafter.

Shri Hathi: Normally it will be the 
agency which generally should m ain
tain it. That is to say, if it is the gram 
panchayat, it will be the gram pan- 
chayat; if it is the local board, it will 
be the local board; if it is the munici- 
onlity, it will be the municipality.

SHOKTAGI: o f  COKlNG COAL '

♦1211. Shri Barman: Will the Minis
ter of Production be pleased to state:

(a) whether there has been an acute 
shortage of coking coal in the districts 
of Jalpaiguri, Darjeeling and Cooch 
Behar in West Bengal for some time; 
and

(b) if so. the reasons therefor?

The Parliamentary Secretary to the 
Minister of Production (Shri R. G.

Dubey): (a) Presum ably the Member
has in mind “cooking** (soft coke) coal 
and not “Coking’* coal. Recently there 
have been reports of shortage of soft 
coke in these places.

(b) Movement of coal to North- 
Bengal is routed jria M okameh G hat 
and Bhagalpur which are lim ited routes 
and the shortage was due to restrictions 
and lim itations imposed on movement 
via thc\^e routes on a num ber of days 
during the last two months.

Shri Barman: I accept the correction. 
May I ask whether in the transporta
tion of coal at M okr/neh Ghat and 
Bhagalpur difficulty arises on account 
of the shallow w aters in dry season 
and if so whether the Railways would 
be asked to use country boats?

Shri R. G. Dubey: So far as that
aspect is concerned, the Railway Minis
try  may be approached. I can say th a t 
recently they have taken steps to im
prove the supply. .

Slhri K. K. Basu: May we know
w hether the dust coal tha t is available 
in the Bakrakota collieries' in the Ja l
paiguri D istrict could be utilised for 
the purpose of making soft coke 
through brick»-kilning process?

Shri R. G. Dubey: That m atter has 
not been enquired into.

J u t e  I n q u i r y  C o m m l s s io n

•1212. Shri K. K. Basu: Will the
M inister of Commerce and Industry
be pleased to state:

(a) when the Ju te  Inquiry  Com
mission is expected to submit its re 
port;

(b) w hether the term s of reference 
have bee«n widened sine© its appoint
m ent; and

(c) if so, w hat are those terms?

The Minister of Commerce (Shri
Earmarkar): (a) By the end of the 
month.

rb) No. Sir.

<c) Does not arise.
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Shri K. K. Basu: Does Government 
propose to appoint a new Committee 
or extend the term s of reference of the 
CommisLUon so far as enquiry into the 
cost structure. workload on the 
Jabourers and the schedule of hours 
are concerned?

Shri K arm arkar: I should *like to
have notice.

Shrimati Renu Chakravartty: In
view of the fact tha t only recently a 
Notification has been issued tha t 
enquiry is going to be made into the 
wage structure, would it not be feasi
ble to have it added on to the Ju te  
Enquiry Commission?

Mr. Speaker; That is part of an argu
ment. A part from that, what is the in
formation she wants?

Shrimati Renu Chakravartty: What
is the difficulty in extending the term s 
of reference of the Commission <vhen 
already this m atter is before the 
House?

Shri Karmarkar: This Committee has 
its specific term s of reference. It has 
worked now for more than seven 
months. It is much more convenient 
for us to deal with the other question 
separately.

C l o s u r e  o f  G e n e r a l  M o t o r s  ( I n d i a ) L t d

Shri Sanfi:anna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) w hether the m anagem ent of the 
General Motors (India) Ltd., Bombay 
iiave armounced the closure of their 
business from 31st March, 1954;

Cb) if so, the reasons therefor; and

(c) w hat steps Governm ent pro
pose to take to obviate unem ploym ent 
of the retrenched labour?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) According to Government’s re
solution of the 31st May, 1-953 on the 
AuU^mobile Industry, firms solely 
engaged in the assembly of motor 
vehicles were to close down their 
assembly operations.

777 P.S.D.

(c) There is however nothing definite 
tha t can be done in this m atter. But 
Government are exploring possibilities 
of assisting as many as possible to get 
employment.

Shri Sanganna: What is the number 
of labourers tha t is affected on account 
of this closure?

Shri Karmarkar: With regard to
General Motors (India) Ltd., I have 
the figure 1,178. I could not give my 
friend readily the numbers for the 
other concerns.

Shrim ati A. Kale: May I know the 
total num ber of people thrown out o£ 
employment due to this policy ot 
Government?

Shri Karmarkar: As I said, X have 
not got the figure of the total labour 
tha t may be displaced, but we are 
trying our best to see tha t they are 
absorbed in the m anufacturing firms.

Shrimati A. Kale: How many have 
been absorbed so far?

Shri Karmarkar: I think no concern 
has yet closed.

Shri Sinhasan Singh: The hon.
M inister stated that more than a 
thousand workers will be thrown o\nt 
of employment by the closure #f 
General Motors (India) Ltd. M a y  I 
know whether Government have made 
out any plan to absorb them, ahi if 
so, what is the plan?

Shri K arm arkar: We are advising
the concerns which will continue to 
m anufacture automobiles to absorb as 
many of these labourers as they find 
useful and as far as it is possible for 
them to absorb them.

WT
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The Minister of Commerce (Shri 
Karmarkar): (a) Rs. 1,07,649.

(b) The entire am ount was given as 
grant.

«ft t w r e ; ^ «rai^
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Shri Karmarkar: I c o u ld  n o t  f o l l o w

t h e  q u e s t io n .

Mr. Speaker: He wants to know the 
details as to which are the institutions 
to which it has been given.

Shri Karmarkar: I could give my
hon. friend the broad headings under 
the development of the handloom in
dustry. One is: m arketing and design
ing o l handloom products, subsidy for 
improved types of looms, subsidy for 
those managed by the co-operative 
societies; the second heading is: 
development of other cottage indus
tries, i.e., establishm ent of two mobile 
emporia. This is all the information I 
can give.

Shri N. L. Joshi: How much money 
has been actually spent by the Madhya 
Bharat Government?

Shri Karmarkar:
have notice.

1 s h o u ld  l i k e  to

Shri Radhelal Vyas: For how much 
money was the request made by the 
State Government?

Shri Karmarkar: For which year?
Shri Radhelal Vyas: For the year to 

which the figure given relates.

Mr. Speaker: For the same year
1952-53, for which information was 
asked for.

Shri Karmarkar: My notes are
copious on this question, and I .shall 
take some time to And that out.
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e v e l o p m e n t  S c h e m e s  i n  S t a t u

♦1215. Shri S. N. Das: Will the
Minister of Planning be pleased to 
state:

(a) whether the various States have 
submitted their development schemes 
to be financed through Central assis
tance during 1954-55; and

(b) if so, the total amount involv
ed in these schemes?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
A statem ent is laid on the Table of 
the House. [See A ppendix IV, an- 
nexure No. 46.]

Shri S. N. Das: May I know whether 
any scrutiny was made by the Central 
Government into the working of the 
projects sanctioned during 1953-54, 
before sanctioning loans for the year
1954-55?

Shri Hathi: Generally, these
schemes are those which are already 
included in the first Five Year Plan. 
They are not new schemes, but before 
the State takes them up they send 

them here, and they are scrutinised 
to see under w hat heads they qualify.

Shri S. N. Das: From the statem ent 
it appears tha t only six or seven 
States have been able to forw ard their 
schemes for 1954-55. W hat is the 
reason for the delay in the other 
States submitting thejr schemes^

Shri Hathi: The other States have
been requested to send their schnmes 
as early as possible.

Mr. Speaker: That exhausts the
Question List. We shall now go over 
the unanswered questions.

Shri P. N. RaJabhoJ: I have a ques
tion, No. 1192.

Shri Brohmo-Choudhunr:
No. 1190,

Mine is

Shri Meghnad Saha: I would like
No. 1183 to be answered.

Shri Thimmalah: Mine is No. 1185.
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Mr. Speaker: No. 1185 will come 
later. First. Shri Brohomo-Choudhury’s 
question. No. 1190.

E xport  of T im ber  to Pa k ist a n

M190. Shrt Brohmo-choudhury: Will 
the M inister of Commerce and Indus
try be pdeased to state:

(a) the total quantity of Assam 
tim ber exported lo East Pakistan 
during 1951. 1952 and 1953;

(b) the total value of such exports;

(c) whether any special facilities 
are being given to Assam tim ber 
m erchants who eocport tim ber to 
East 'Pakistan; and

(d) if so, what are those facilities?

The Minister of Commerce (Shri 
Karmarkar): (a) and (b). A state
ment is laid on the Table of the House. 
[Sec Appendix IV, annexure No. 47.]

(c)  and <d). Assam tim ber of all 
kinds other than G urjan logs suitable 
for Plywood industry in India and 
railway sleepers, is licensed freely for 
export to East Pakistan against tran 
sit passes issued by the Assam Forest 
authorities. Export of G urjan wood 
logs from Lungleh Sub-Division of 
Lushai Hills District in Assam which 
cannot be brought down for use in 
India is also licensed freely for export 
to Pakistan. Every effort is made to 
include Assam tim ber in our Trade 
Agreements with Pakistan.

Shri Brohmo-Choudhury: Do Gov
ernment propose to adopt some method 
to help the timber producers of Assam 
tribal areas?

Shri Karmarkar: That area always 
has our sympathy, except when it is 
impossible for us to do so.

P oona  R a d io  S t a t io n

*1192. Shri P. N. BaJabhoJ: Will
the Minister of Information and 
Broadcasting be pleased to state:

(a) whether Government have 
received any complaints about the

inadequacy of the facilities and 
the space available at present in Poona 
Station of A.I.R.; and

(b) if so, what steps Government 
propose to take in the m atter?

The Minister of Commerce (Shri 
Karmarkar): (a) No, Sir.

(b) Does not arise.

I  aftr t

^ ^ t  ?

^  ?rr f R n f f t r
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Shri Karmarkar: My hon. friend
knows that recently the Minister of 
Information and Broadcasting had 
been to Poona specially for this 
purpose.

Mr. Speaker: Mr. Saha wants
No. 1183 to be specially answered.

Shri Meghnad Saha: Yes. It is a
very im portant question.

Shri Thlmmalah: W hat about my
question. No. 1185?

Mr. Speaker: No. 1183 will be an
swered first. Yes, the Prim e Minister.

iftinfT

T'fTW ftr? «ff ijiTo frWV

^  *ftr ; w r  w r t  »nrt

^  f ’TT :

( t )  m  ^rr r tis t

ift^RT ^  3f R  ’w r  t

(«*■) w r  ^  «TPT 3TT-



1285 Oral Answers 22 MARCH 1954 W ritten Answers 1286

3ITO % TT5JT ^ fW o

55PJT % g w t aiTr sfl'

art?: w  5 , fsRT n  ^ «rr fsp

atyj % ^TR??sr ^

T f^  ^  it>3RT SPT 

i  ; aft?:

(» t ) w t  h r f t ^  m :T T T  ^ gr^?er

#  TI«5# F ^  % IJT ^  % s r m

^  'm r o  PpJTT «TT ?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) and (b). Government 
are aware of the Baruch Plan, as well 
as of the replies given in the United 
Kingdom House of Commons.

(c) The Government of India were 
not consulted by the United Kingdom 
Government in this connection. We 
are not aware as to whether other 
countries were consulted or not.

Shri Meghnad Saha: Can the Gov> 
em m ent of England commit the Indian 
Government to any particular course?

Shri Jawaharlal Nehru: If I may
say so, it is a very rem arkable ques
tion. The hon. Membet should know— 
he has not fully realised—that we are 
an independent country. May I iuggest 
that he bring himself up to date?

Shri Meghnad Saha: I fully realise
that, but I would like to know w hether 
the Government of India has given 
any consideration to this particular 
m atter, because as it stands, it appears 
tha t the Government of England has 
committed us to some kind of state
ment.

Shri Jawaharlal Nehru: Nobody can 
commit the Government of India. The 
m atter has not been referred to the 
Government of India by either the 
U.S. Government or the U.K. Govern
ment. No occasion, therefore, has 
arisen for us to send them any reply. 
If the hon. Member wants to know 
what our particular attitude is likely 
to be in regard to any such proposal, 
that is a larger issue on which, when

occasion arises, we shall give our 
opinion. We are not committed to any 
of these plans.

Shri Meghnad Saha: May I know
whether this m atter will be discussed 
on some occasion in the near future?

Shri Jawaharlal Nehru: In this
House?

Shri Meghnad Saha: Yes. On
account of the importance of this plan, 
I want tha t this m atter should be dis
cussed in the P arliam ent on some near 
date.

Shri Jawaharlal Nehru: The m atter 
is very im portant and it is open to us 
to express our opinions on this m atter 
as on any other, but we are not 
directly concerned inasm uch as we 
are not a very im portant country in 
regard to atomic energy or atomic 
armaments.

WRITTEN ANSWERS TO QUESTIONS

G a s  O v e n  P l a n t

•1177. Dr. Ram Suhhag S*ngh:
Will the Minister of. Planning be 
plea.'^ed to state:

(a) whether Government propose 
to instal a gas oven plant at Durga- 
pur in the D.V.C. area;

(b) if so, whether the plan and
estimates for setting up that plant 
have been prepared; and

(c) the cost involved in setting
up the plant?

' The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) So far
no decision has been taken to instal a 
coke oven gas plant at Durgapur in 
the D.V.C. area, by the Central Gov
ernment.

(b) A project is under considera
tion of the West Bengal Government 
to instal a coke oven plant, which has 
been referred to the Planning Com
mission as one of the schemes under 
‘acliiistments’ to the West Bengal Plan.

(c) The cost of the project envisag
ed by the We.st Bengal Government is 
tentatively estimated at Rs. 9 crores.
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’ “ Ghani” Oil

•H78. Pandit D. N. Tlwary: Will
the M inister of Commerce and Indus
try be pleased to state:

(a) whether there has been a pro
gressive deterioration in the produc
tion of Ghani oil;

(b) whether any survey has been 
made for ascertaining the extent to 
which Ghanies are lying idle;

(c) whether any subsidy has been 
given or is proposed to be given for 
reviving Ghanies in order to sup
ply pure oil for consumption; and

(d) The percentage of Ghani oil 
produced for consumption in the 
country?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir. There has 
been a decrease in the production of
oil by ghanies,

(b) A Sub-Committee of the Indian 
Central Oilseeds Committee conducted 
an enquiry into this question.

(c) Yes, Sir.
(d) About 33 per cent.

Consular Offices

*1179. Shri D. C. Sharma: Will the
Prime Minister be pleased to state 
the names of th© places where con
sular oflflces have been opened during 
the current year?

The Deputy Minister of External 
Affairs (Shri AnU K, Chanda): During 
the current year new Consulates- 
General of India were opened at 
Geneva and Madagascar. We also 
established new ‘Commissions at Accra 
and Hong Kong and an Assistant High 
Commission at Hyderabad (Sind). 
These are strictly not consular offices 
but consular work Is a part of their 
functions.

S h o w Ho o m s  A br o a d

•1181. Shri Nanadas: Will the
Minister of Commerce and Industry
be pleased to state the estimated ex
penditure for the setting up of show
rooms of Indian exportable products 
in Belgium, Philippines and Ceylon?

The Minister of Commerce (Shri 
Karmarkar): A statem ent is laid on
the Table of the House. [5ee A ppen
dix IV, annexure No. 48,]

Second D.D.T. Plant

*1185. Shri Thimmaiah: Will the
Minister of Production be pleased to 
refer to starred que.stion No, 394 
answered on the 11th August, 1953 
and state at what stage is the proposal 
to sta rt a second D.D.T. P lant?

The Parliamentary Secretary to the 
Minister of Production (Shri R. G. 
Dubey): The question of establishing 
a second D.D.T. P lant is still in the 
exploratory stage.

vr f«»iT «  w w rarr a n r n

♦ t U 's - r m  ■■ w

f^?5!nfTrr aflr
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The Minister of RehabiUtatton
(Slhri A. P. Jain): Information regard 
ing the number of displaced persons 
resettled in U ttar Pradesh is being 

collected and will be placed on the 
Table of the House in due course. No 
separate statisticjj regarding H arijan 
families are maintained.

Crude Oil

*̂ 1199. Shri M. L. Agrawal: (a) Will 
the Minister of Works, Housing and 
Supply bo p!en.;ed to state whether it 
is a fact that Nagorkatiya oil well 
No. 1 in Assam has gone into produc
tion?

(b) Wliat is its daily output of 
Crude Oil?

(r) What would be the proportion 
of reflned oil per gallon of the Crude 
Oil?

(d) Are there any by-products and 
if so. what and in what proportion?
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The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): (a)
Yes, Sir.

(b) It is not the practice to make 
such information public.

(c) and (d). I place on the Table 
of the House a statem ent giving the

. percentage of the various product.s. 
[See Appendix IV, annexure No. 49.]

S o a p  I n d u s t r y

•1209. Shri Nanadas: Will the Minis
ter of Commerce and Industry be pleas
ed to state:

(a) whether the attention of Govern
ment has been draw n to the demand 
of the President of the Indian Soap and 
Toiletries Makers* Association for the 
setting up of an official enquiry com
mittee to go into the problem facing 
soap industry in India; and

(b) if so, what steps Government 
propose to take in regard to them?

The Minister of C mmerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) Government do not consider 
that there is any scopc for such an 
enquiry.

JAPANFSE M rn iC A L  M is s i o n

♦1210. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact tha t a 
Japanese Medical Mission had recently 
come to India to find out the possibi
lities of obtaining raw m aterials from 
India for Japan’s pharmaceutical in
dustry; and

(b) if so, whether Government have 
agreed to make such raw materials 
available to Japan?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). I under
stand that a Japanese Medical Trade 
Mission did come to India recently. It 
did not, however, make any represen
tations to Government to make raw 
m aterials available to Japan.

I n d u s t r i a l i s a t i o n  S c h e m e s  f o r  M y s o r e

218. Shri N. Raehiah: Will the
M inister of Commerce and Industry
be pleased to state:

(a) w hether it is a fact th a t Gov
ernm ent have agreed to give financial 
assistance to the Mysore G overnm ent 
for industrialisation schemes; and

(b) if so, w hat schemes have been 
subm itted by the S tate G overnm ent?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) A statem ent is attached. [See 
Appendix IV, annexure No. 50.]

S a l t

219. Shri N. Raehiah: Will the 
M inister of Production be pleased to 
state:

(a) the quantity  of salt exported to 
Japan  during 1953; and

(b) the am ount realised therefrom ?

The Parliamentary Secretary to the 
Minister of Production (Shri R. G. 
Duhey): (a) 68 lakh maunds.

(b) Rs. 45,21.000 (f.o.b. price).

S tf.e l

220. Shri S. C. Samanta: Will the
Minister of Commerce n̂d Industry
be pleased to state:

(a) the am ount of indigenous pro
duction of steel in 1953;

(b) the corresponding am ounts in 
1951 and 1952;

(c) the am ount of imports of steel 
in those three years; and

(d) the countries from which steel 
was im ported in 1953?

The Minister of Commerce (Shri 
Karmarkar): (a) to (d). A statement 
is attached. {See Appendix IV, an
nexure No. 51.]
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The Minister of Commerce (Shri 
Karmarkar): (a) and (b). Quarantine 
facilities do not exist at the air ports 
in India. In order to prevent entry of 
foreign pests aijd diseases which might
effect our crops, imports by air are,
therefore, not allowed.

nccT: w d i^

w in ^  ^ ^
3fk  n n v

P m ft^  srrf^ ^  ^  ^ %
JmE( ?

The Minister of Commerce (Shri 
Karmarkar): The details regarding
each type of ft re-arms imported are 
not recorded separately in the official 
statistics. A statem ent showing the 
total value of fire-arms and parts of 
fire-arms imported during the last 
three years is attached. [See A ppen
dix IV, annexure "No. 52.]

H a n d l o o m  I n d u s t r y  in  A ssam

22S. Shri Riflhanr Keishinff: WUl
the Minister of Commerce and Indus
try be pleased to statt:

(a) the details of schemes submit
ted by the Government of Assam for 
the development of the hvndloom 
industry in the State for the current 
Anancial year;

(b) the schemes approved by Gov
ernment; and

(c) the various forms of financial 
help and the am ounts granted by the 
Central G overnm ent to Assam Gov
ernm ent to develop the approved 
schemes?

The Minister of Commerce (Shri 
Karmarkar): (a) to (c). A statem ent 
is attached. [See A ppendix IV, an 
nexure No. 53.]

E x j» o r t  o f  B td i s

225. Shri Nanadas: Will the Minis
ter of Commerce and Industry be
pleased to state the total export of 
Bidis to Pakistan and Ceylon and 
its value year-wise from 1947-48 to 
1952-53, separately for each country?

The Minister of Commerce (Shri 
Karmarkar): 2,422,000 lbs. of h id i s
valued at Rs. 156 lakhs were exported 
to Pakistan and 2,023,000 lbs. valued 
at Rs. 83 lakhs were exported to 
Ceylon during 1952-53. Figures of ex
ports prior to 1952 are not available.

E sse n c e s

226. Shri C. R. Chowdary: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the value of e.ssences imported 
from 1947 to 1953; and

(b) whether the indigenous produc
tion is not sufficient to meet the in
ternal demands?

The Minister of Commerce (Shri 
K arm arkar): (a) Import .statistics of
essences are not readily available, a .'5 
Dhese are not recorded separately in 
the Accounts relating to the Foreign 
(Sea, Air and Land) Trade and Navi
gation of India.

(b) Yes, Sir.

S t e e l  p ro m  U .S.A .

227. Shri K. C. Sodhia: Will the 
ister of Commerce and Industry be
pleased to state:

(a) the total quantity of iron and 
steel imported under the Indo-U. S. A. 
Technical Co-operation Programme 
during the current year;
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(b) how much of it was allotted for 

the use of village blacksmiths and 
farmers and how much was allotted to 
Farm Implement-manufacturing fa(’- 
lories;

(c) the names of the factories and 
the quantity allotted to each; and

(d) the agcncies through which 
these operations were effected?

The Minister of €3ommerce (Sbri 
Kannarkar); (a) to (c). Two state
m ents are attached. [5ce A ppendix 
IV, annexure No. 54.]

(d) Through Controlled Stockholders 
and Registered Stockholders appointed 
by the Iron and Steel Controller, 
Calcutta, under the Iron and Steel 
(Control of Production and D istribu
tion) Order, 1941.

T a g g e r  T i n p l a t e

228. Shri K. K. Basu; Will the Min
ister of Commerce and Industry be
pleased to state:

(a) the approxim ate demand of tag
ger tinplate in India;

(b) the .basis for issuing import li
cences;

(c) th« volume of tinplate import
ed during the years 1950 to 1953 year- 
w ist; I ', ,

(d) the quantity of tinplate im port
ed in 1953 and 1954; and

(e) whether there is any quantita
tive ceiling for such import*^ ,

The Minister of Commerce (Shri 
Karmarkar): (a) No reliable estimate 
is available.

(b) and (e). No import licences are 
at present being issued for tinplate 
except tagger tinplate above 37G 
which is not m anufactured in India. 
Licences for tagger tinplate are issued 
by the Iron and Steel Controller pro
vided he is satisfied about the demands 
and reasonableness of prices,

(c) and (d). A statem ent is attached. 
[See A ppendix IV, annexure No, 55.]

iNVltSIMLNTS IN PDBLIC 6 L L lC K f I

229. Shri VaUatharas: Will the Min
ister of Production be pleased to state:

(a) the total investment on Indust
rial projects in the public sector by 
;.he Central Government as on 1st 
March, 1954;

(b) the State-wise investment on 
Industrial projects in the public sec
tor by the States as on 1st March, 
1954; and

(c) how many projects in parts (a)
and (b) above have not gone Into pro
duction? '

The Parliamentary Secretary to the 
Minister of Production (Shri R. G. 
Dubey): (a) to (c). A statem ent
giving available inform ation in respect 
of the Industrial Projects of the 
Central Government is laid on the 
Table of the House. [See A ppendix 
iV, annexure No. 56.]

The remaining inform ation is being 
collected and will be placed on the 
Table of the House in due course.

T e a  P r ic e s

230. Shri K, P. Tripathi: Will the 
Minister of Commerce and Industry be
be pleased to state what was the 
average price tea in the following 
regions as well as of India as a whole 
during 1951-52, 1952-53 and 1953-r4:— 
(i) Caehar, (ii) Darjeeling, (iii) Assam 
excluding Cachar, (iv) West Bengal 
excluding Darjeeling and (v) South 
India?

The Minister of Commerce (Shri 
Karmarkar): A statem ent is attached 
[See Appendix IV, annexure No. 57.]

P a p e r

831. S<hri Ram Dass: Will the Minis
ter of Works, Housing and Supply be
pleased to state:

(a) the total cost of hand-made 
paper purchased for the use of the 
several departm ents of the Central 
Government during 1952-53 and 1953
54; and
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(b) the to tal cost separately of 
Indian «MiIl-made paper and importe<5 
paper purchased during the same 
period?

The Minister of Works, Housiner and 
Supply (Sardar Swaran Sinî h): (a)
1952-53—Nil.

22 MARCH 1954 

(b).-

Written Answers 1296

*953-54 Rv.3*2i Jakhs.

Indian Mill-made Imported M ill-
paper. made paper

1952-53 500 Ks. 1.1 lakhs.
lakhs.

1 9 5 3 - 5 4  Rs. 600 Rs."i2.8 lakhs.
lakhs.

777 PSD
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HOUSE OF THE PEOPLE

Monday, 22nd March, 1954.

The House met at Two of the Clock. 

[M r. S peaker in  the Chair] 

QUESTIONS AND ANSWERS 

(See P a rt I)

3 P.M.

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I iiave to report the 
following message received from  the 
Secretary of the Council of States:

“In accordance w ith the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the Council of States, I am 
directed to inform  the House of 
the People th a t the Council of 
States, a t its sitting held on the 

, 18th March, 1954, agreed without 
any am endm ent to the Press 
(Objectionable M atter) Amend
m ent Bill, 1953, which was passed 
by the House of the People a t its 
sitting held on the 13th March, 
1954.”

PAPERS LAID ON THE TABLE

S t a t e m e n t s  shovving A ctio n  t a k e n  by  
G o vern m en t  o n  vario us A ss u r a n c es  

ETC.

The Deputy Blittister of Defence 
(Shrl Satlsh Chandra): I beg to lay
on the Table the  foUowing statem ents 
34 P.S.D.

2 6 5 4

showing the action taken  by the Gk)v- 
em m ent on various assurances, pro
mises and undertakings given by 
M inisters during  th e  various session 5 
shown against each:

(1) Supple®entary State- Fifth Ses8ion,i953
ment No. II. of the House of the

People.
[See Appendix VII. annexure No. i.]

(2) Supplcmen££ry State- Fourth Session
ment No. VII. 1953 of the House

of the People.
[See Appendix V II, annexure No. 2 .]

(3) Si^)plement^ry State- Third Session
ment No. X li. I953 of the House

of the People.
Appendix VII, annexure No. 3.]

(4 ) Supplementary State- Second Session
ment No. X III. 1952 of the House

of the People.
[See Appendix VII, annexure No. 4.]

(5) Supptementary State- First Session 1952
ment No. X lll . of the House of

the People.
[See Appendix VII, annexure No. 5.]

GENERAL BUDGET

Mr. Speaker: Today is ihe las t day 
of the general discussion of the  Gene
ra l Budget. I should like to know 
from  th e  hon. Finance M inister what 
tim e he is likely to take for hi.<J reply.

The Minister of Finance (Shrl C. D 
Deshmakb): About an hour.

Mr. Speaker: So, th a t lime will be 
reserved for him. That m eans we 
shall have to close the discussion by 
6 P.M. The House w ill now  continue 
the  general discussion.
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Shri K. P. Tripathi (D arrang): In 
the  course of the discussion ^ b ic h  we 
have been having for the  last few days 
in this House, the m ost im portant 
point which struck liie was tSc reply 
given by Shri B. R. B hagat in reply to 
a question ra is in  by a mem ber of t l »  
Com m unist P arty . Shri B. R. B hagat 
said th a t there was no profit infla
tion, and therefore there was no need 
for any control to reduce the profits.
So fa r  as I have been able to look up 
the various reports publishing the pro
fits earned by different companies, I 
have come to only one conclusion, viz. 
th a t the different industries in India 
are a t different stages of growth. So, 
when we take a total picture, the 
am ount of dividend comes to  a small 
figure. B ut if we separate the indus
tries which are in a better position, 
from  those which are worse off, we 
reaUy come to the question of profit 
inflation. Therefore, there is really a 
need to control inflated profits. O ther
wise, how are you going to solve the 
question of capital formation?

[P andit Thakur D as B hargava in 
the Chair:i

It is well known th a t in this country, 
most of the industries and trades are 
owned by foreign nationals and 
companies. T hat being th e case. ^  
the profit earned by them  is exported 
out of India. W here then  is th e  s c ^  
for capital form ation in India? The 
only scope available is a reduction in 
wages This is  tvhat has been happen
ing tor th e  la s t le w  years. There is 
a deliberate attem pt to have capital 
form ation, by reducing wages. I  would 
draw  th e attention o f th e  House, in par
ticu lar to the step taken by th e  Assam 
Government during the la st tea  crisis. 
They actually reduced th e w ages and 
said th at th e w ages shall n ot be 
restored untU and un less a ll th e  loss  
which h ad  occurred bad been paid 
back. T hat shows th at G overnm ent 
were concerned w ith creating c a p i^  
for running the industry, before the 
wages could be restored. T hat was m- 
advertently done perhaps, b u t th a t has 
been the practice which has been con
tin uing in  India for the last many 
years. If  this practice goes on, ttien

2656

obviously the w orkers have no chance. 
They are not going to get their fa ir 
wages or even living wages. How shall 
we get fa ir wages, Uving wages? T hat 
is th e  qiiestibn, I would draw  the a t
tention of this House to th is broad 
fact, th a t the  wages are  the only thing 
w hich rem ains in  this country, and 
all th a t which is capital form ation 
goes out of the country. W hat is to 
happen to undeveloped countries like 
India and other E astern countries? 
There was a resolution discussed in the 
UNO sometime ago in which a pro
posal was mooted th a t grants and loans 
should be given to these countries for 
the purpose of development. L ater on 
th is resolution was soft-pedalled be
cause the w esterners thought th a t in
dustrialists should come and take  p art 
in the  development industries in these 
countries so tha t they m ight get pro
fits back. They did not w ant to give 
us loans and grants because tha t would 
m ake us free of all dependence on 
them. That would create capital 
form ation here and we would not have 
to depend on them  la ter on for it. So 
tha t was soft-pedalled and since then 
nothing has been heard of tha t reso
lution.

So I beg to draw  the attention of 
the Finance M inister to this question: 
how is capital to be formed in this 
country? Capital formation, if it is 
to occur in  the hands of the capi
talists, is not going to be utilised for 
the purpose of industrial development, 
as has been seen in th e  last few years. 
They have not come forw ard for the   ̂
development of industries a n y ^ e r e .
So some other method has to be de
vised for th is purpose. W hat is t h a t . 
m ethod? T hat m ethod can only be th a t 
the Government should come forw ard 
with adequate powers to take away 
ex tra  profits from  out of the ir hands 

create a development fund, and 
then  pay them  back if they really  
work for development. If  the capital 
form ation occurs in the ir hands, it will 
never be utilised; it will be squander
ed. So the only w ay for capital for
m ation and its proper utiUsation in 
th is country is th a t tiie mcmey should 
be pum ped out of ^ e i r  hands and p u t 
into a development fund from out of
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w hich they  should h e  paid back tf 
they  really  worked for development. 
Such a thing is necessary. I f  it  is not 
done, there is no chance of our own 
cap ital being formed or utilised for 
th is p u rp o se ..

This a ttitude of Government, to 
create  capital out of labour’s wages, is 
very unfortunate, I would say. If 
really the Governm ent th ink  th a t capi
ta l is to be created out of wages, there 
is one way which 1 would suggest, 
namely, ^ v e  us living wages and then 
ask us to m ake sacrifices. You have 
said th a t we should come forw ard 
w ith voluntary sacrifices. You can
not expect voluntary sacrifices out of 
m inim um  wages. You can get it only 
out of living and fair wages. So let the 
wages be increased to the level of fa ir  
wages or living wages and then we 
would agree to  m ake a contribution— 
each worker paying a t a certain  ra te  
per day—and th a t would create funds 
by which you could develop the coun
try. If you could give us living 
wages, we would agree to contribute, 
say, two annas per worker per day, 
and tha t would bring into your coffers 
nearly Rs. 100 crores per year. In that 
way, we are agreeable to help you. But 
when it is said, ‘No, we shall not 
m ake anjrthing out of the increase in 
inflated business, but you m ust make 
a voluntary contribution’, it becomes 
too h ard  on the working dasfiei. I 
hope the Finance M inister will look 
into th is question.

‘ The whole difficulty in this country 
is th a t we have got a large percent
age of our population which is un
employed. This is now borne by the 
consumers and the  working class; this 
is not borne by the employers. Every 
relative of the employers is employed 
in this country today; but the relatives 
of the workers and the relatives of 
th e  consumers are unemployed. There
fore, the social cost is borne by them. 
It is not like other countries where 
there is unemployment insurance, 
where if a man is unemployed his cost 
is borne by the Government. Here 
the worker has to bear not merely hl» 
cost, but the cost of all the persons 
in his family who are unemployed. 
This is really the business of Govern

ment. Theiefbre, in  the taxation 
pollcyt Government should have seen 
th a t th e  pressure was not put unto
w ardly on the consumers and the 
working classes. In th is Budget, the 
Government have come forw ard with 
a tax  on footwear. The middle classes, 
who utilise th is footwear mostly have 
been the hardest hit. Every Govern
m ent report proves that. This is un
fo rtunate and this should not have 
been done. Sim ilarly you have come 
forw ard with taxation on soap. Soap 
is a necessity for every individual. 
This will also fall heavily on the m id
dle classes, which should not have 
been done. On the other hand, you 
have not taxed the 'profit-m aking 
classes. You have a  progranm ie of Rs. 
250 crores of capital being pumped into 
the country. The result of th a t will 
be tha t prices wiU rise, to howsoever 
small an extent it m ight be. There 
fore, the consumers and the working 
classes wiU be hit, on the one side 
by the taxation policy and, on tht 
other side by the rise in prices. The 
capitalist class will get increased pro
fits and they will not be taxed. Here 
is a double disadvantage for the work
ing classes and the consumers and a 
double advantage to the employer 
class. So, I was not surprised when 
Mr. Kilachand came forward with 
bouquets to the Finance Minister. The 
whole difficulty is th a t nowadays the 
nam e of the workine classes and the 
consumers is taken by the employers 
but nothing is done for them. I do 
not know how we can be a Darty to 
supporting the taxation of these items 
of footwear and soap.

W ith regard to the proposals of taxa
tion, a lot of discussion has taken place 
from the point of view of the employers 
and all these discussions go to show 
th a t the Finance M inister has been 
kind enough to the employers. This 
kindness has been reflected in the 
speeches in the annual sessions of the 
emirtoyers. Our Industries M inister is 
reported to have said in one of his 
speeches a t one of these fimctions th a t 
there ^ o u ld  be a ceiling on taxation  
of capital. But, it seems he has not 
learn t tha t there should be a ceiling on 
taxation of consumers! We have not 
heard th a t  I  think th is new idea of
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[Shrl K. P. Tripathi] 
ceilinc of taxation on capital seems 
to be a cue taken from the outlook at 
the Budget this year.

I th ink  the F inance M inister would 
be kind enough to consider the situa
tion th a t would arise on account of 
increased expenditure of Rs. 250 
crores, which is likely to raise the  
prices, and in the light of th a t he 
would show some consideration for 
the working classes and the consumers 
of th is country.

^  »T In5 >lw'l ^  ^  STTeTtr

f r  f  I ffeR rsr %

^ ^  I

sfVr ^ ^  ̂

^ ^  ^  ^rrW t ^rnft 'n^O

^ fv?: arr

I ^nrsprr §■’ ^

f ' f% f  ^

ftUT 3TT ^  yVT+“T ^

I  f% f  *rrft ^+ T ?: ^  rnct% ^

^  I A' trPTm* i 

^’*rr^ ^  f^'^r w r r  % ^rnr ^

f , 3T?fr ^  ^  3R nr ^  ^

arnf I ', sftr  ^  3rrr% .

i ,  a iro fr »m ?Tr 

JTft ^  ^  ^ ^  sftr  f^TRT

sftiW T  ^  TO  t  I f t ,  arnr

djvf^«(^¥ ^  j  3T1t  3T*R ^

3ft?: ^  ^

3 fk  I

^ ^  f fflTT 3 T ^

^  ^ #  

fk^wRT % ^rnr ^  «rRf *rnjjfV

^  fPT 'R  fPT I

^ % r

^ r f r

^  ^  f ^  f* rn r  ^  sft^wsT ^
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^  I ^rf

^  3rrr 1 fp rrt

^frmr^ ^ ^  arrft ^

a r a f ^  ^  ^  I ^HTSRt

= ^ rf^  Pp ^  l% o \  3ftr ^   ̂ ^

^ ^  «ft ftr *iiH'«A ?Tfn?^r

®l»t f ^ « T  ^  4»4«i

%■ g*p^ 5rw 3ftr

5RTTMt WT ^TTfT I STTT

+X 'W'̂  ^  )

9i^T^ ^  j  ft>

^ 5ft ^  ?̂T5fV ^,.

^  ^  ’sflift ^ aftr

3 P R  >sW)*f ^ % ^snxt ^  I-

SHR y n  » arfdf i ?W a f l T ^

V 31W % $ rn f^  ^ tW t f r  

3rrr w  vt:% ^ W i5 #  1 anR ?Tf)r^^r^ 

t  ^  R r t t  f̂EHT ^ r n r

?T^ ^  arh: %wf^ 3TPT 3f^^TF^ 

I 3nn: am* ^ ^ ^  ^

?Tf)r ^  ^ q t^ gjn O  ^

3(Y  ̂^  ^  ^  f r o  =̂ fTR* ^  ^  3fT^r

? > 1 T % 5y1iff ^  ^  3ftr %
" ^+«)'f> ^  ^  T^^f I

^ 1  3W if ^  ^  if3 srrar

f ^  ^  3T>̂  «T  ̂ ^

W  ^ ^ ?5?prr I fRT^

W ? rR T JT q ^ F fh r
^  t  •

“We as a  Government have now 
taken away the political signi-
finance of Khadi to  some extent
and have begun to emphasise the 
economic significance of i t ”

ftr  2Tft 3 lk  5m ?: ^  3ft

^  eft 3T5T ^ 5 , W
^ a r f w  ^  f  I

STcH^ ^ ^  f e r r

t»  ^  ^ PTW  W in
^  fw « r %flrr f  1

Dr. Lanka Simdariim (VisakhapsV 
n am ): Mr. Chairm an, my hon. friend. 
S hri Jhunjhunw ala, has attem pted an 
elaborate thesis on the scheme of de
ficit financing w hich th e  Finance 
M inister announced in his Budget pro
posals. T hat is a  very fascinating sub
ject and I w ish I could have the  tim e 
to look into it. I would only say two 
sentences about th is particu lar ques
tion.

Today our note circulation i3 
Rs. 1166*58 crores; the general index 
of wholesale prices of last year, Le, 
1953 is 381 '5 whereas the index has 
risen to 395.0 in February  1954. The 
only rem ark  I would like to m ake in  
this context is th a t Rs. 250 crores of 
credit money coming into circulation 
in the coming financial year and 
Rs. 500 or R.«?. 600 crores coming into 
circulation within two years' tim e from 
1st A pril will raise the prices further, 
and wages will go up to such an ex
tent that I really shudder to think of 
the consequences. I regret to say that 
my hon. friend the Finance M inister 
has chosen to adopt the role of a re 
morseless pilgrim , to go to the Nasik 
P rin ting  Press. I wish I had tim e tc 
go into the m atter in greater detail. 
But today I would like to m ake one 
broad observation and come down to 
one or two specific points connecteJ 
with the m anner in which the accounts 
of the country are kept and managed 
in term s of the numerous publications 
made available to the House.

The general observation I would 
like to make is this. I  am very sorry 
to sta te—and I must sta te it—^that the 
Budget Statem ent of the Finance 
M inister is shockingly complascent. 
Since the 15th of August last and even 
earlier the  Prim e M inister has been
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teUing th e  country, in  statem ents and 
in public speeches, about the grave 
dangers facing this nation as a  result 
of certain  developm ents beyond our 
border. The P rim e M inister has asked 
for national unity , national consolida
tion, a sense of preparedness to m eet 
any  eventualities arising out of the 
proposed m ilitary pact of our 
neighbour country. I wish th a t the 
Budget reflected a t least to one-mil
lionth of th e  extent this, shall we say, 
new  psychosis created in this country 
—w hether we like it or not— b̂y the 
P rim e M inister; not a psychosis of fear 
bu t of anxiety. T hat is not in the 
Budget Statem ent. W hat do we find? 
H ere I have got some figures.

Civil expenditure of this country 
has increased in  the following progres
sion: Accounts, 1952-53: Rs. 51 *71
crores; Budget, 1953-54: Rs. 71.27 
crores; Revised Estim ate, 1953-54; Rs. 
68-52 crores (slight drop); Budget for 
the coming year: Rs. 86 08 crores. This 
is the Civil expenditure as revealed by 
the books made available to us by the 
Finance M inister

W hat do we find about Defence ex 
penditure? I will quote the figures of 
net expenditure given. The figure for 
1954-55 is Rs. 205'62 crores which is 
hardly Rs. 6 crores more th an  the re
vised estim ate for last year. Beyond 
th a t I would not like to say much. The 
point is th a t we should have without, 
to  quote the Finance M inister, indulg
ing in an arm am ents race, done some
thing to assure the people th a t pre
parations are afoot to defend our coun
try  in  case danger is round the com er. 
I wish the Finance M inister h ad  a t 
tem pted to reflect the sentim ents of the 
Prim e M inister to prepare the coun
try  to m eet the eventualities.

Having said that, I would like to ex- 
Dlore w ithin the few m inutes a t my 
disposal a certain  type of territo ry  
which norm ally is not explored in 
debates of this character. I concede 
th a t the  hon. the Finance M inister is 
a past-m aster In handlhig accounts 
and figures. I t  is also my persim al 
good fo rtune io  have been in a posi» 
tion to dabble in these figures to  some

extent B ut I m ust say th a t I hav<  ̂
got a num ber of doubts as regards th e  
m anner in  which accounts w ith res
pect to loans raised in small loans 
grants-in-aid to S tates, Special 
vdopm ent and other funds and  foreign 
aid are entered, as they are not really  
intelligible. I hope the House will 
bear w ith me if I go into some sta tis
tics—I am afraid, into a series of 
sta tistical tables or form ulae. As re
gards Revenue and Expenditure the 
actuals are given in the Explsmatory 
Memorandum. B ut I do not find *hd 
actuals given for loans to be ra ise !  
and the am ounts received by way of 
small savings. I am referring to pages 
62-63 of the Explanatory Memorandum 
circulated to us. On the receipts side 
you will find a num ber of i;emarkab"e 
things. The original budget figure for 
1950-51 shows 85.36 'crores and the re 
vised figure is 38.97 crores. Look a t 
the wide gap! In  1951-52 the original 
figure was 104.84 crores and  it becomes 
i43‘61 crores in the revised fifiures. In 
1952-53 the  original budget figure w as 
26:06 crores and it  rose to 35:79 crores 
in the revised figures. In  1953-54 the 
original figure w as 100.79 crores and 
it came dow n to 77.36 crores in th e  
revised figures. My point in  quoting 
these figures is only to show th a t 
there is, w hat is called, a wild leap in 
the dark. In addition, I would like to 
draw  the attention of the House to an
other thing. On page 53 of the Ex
planatory Memorandum for 1952-53, 
the budget figure for new loans for 
1952-53 has been given as 26.06 crores, 
while on page 58 of the Explanatory ' 
Memorandum for 1953-54 the amount 
of new loans in the budget figures for 
1952-53 has been show n as 39.06 
crores. I  am not able to understand 
thij? difference of 13 crores between 
the two figures. I am not try ing  to 
make any debating point about lack 
of reconciliation in figures between 
one memorandum and the other. W hat 
I say is th a t unless the actual am ounts 
are known, it is difficult for this House 
to arrive a t any conclusion about the 
principles of the borrowing policy of 
the Government of India. Now, as 
regards disbursements, under the 
head Budget and Revised Budget 1950-
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51 to 1953-54. a  num ber of variations 
^ a i n  occur. Herje again—I w ant my 
hon. friend to  bear w ith me—I am 
<^Uoting again from th e  Explanatory 
M emorandum. In the Explanatory 
Memorandum for 1952-53 the figure 
w as 9*85 crores w hereas m  the Memo
randum  for 1953-54 the same figure is 
show n as 10*10 crores. I t m ay be a 
typographical error—I am not su re --  
bu t I do not see how there can be 
such variations. If the actuals are 
given in the Memorandum for a series 
of years including the  actual amounts 
for the  previous 3̂ ear, I th ink  th is diffi
culty would not have been there.

Now I will take  the grants-in-aid. I 
have  worked out the figures for six 
^e a rs  and it comes to 143 82 crores. 
Here, to my mind, the position is satis
factory, but I wish to say something 
as far as the loans given to the States 
are concerned. As regards th is iten\, 
you will find that the actuals are not 
given anywhere in the Budget Memo
randum . and in this connection I am 
tiuoting pages 61 and 62 of the Ex
p lanatory  Memorandum for the com
ing year. Here again you find tha t the 
variations continue. T here are  w ide 
variations between the budget and re
vised figures. That is not the only 
point which I am trying to emphasise 
w ith  regard to grants-in-aid. The 
amounts shown by way of advances to 
S tate Governments do not include tne 
am ounts met from Special Develop
m ent and other Funds. For instance, 
93.28 crores is show n in th e  Budget 
as advances to States for 1953-54 and 
this does not- include the amount of 
37*92 crores m et from the Special De
velopment and other Funds. If you 
take the revised figure for 1953-54, it 
is 118.37 crores. This does not include 
the sum of 41*83 crores m et from the 
Special Development and other I'unds. 
Similarly,, the amount provided f.>r 
1954-55 is 178.79 crores, and does no t 
include th e  sum  of 35.62 crores from  
the Special Development and other 
Funds. I m ake a reference to this 
point in order th a t the Finance Minis
te r  and the M inistry in general woidd 
in fu tu re  give us a consolidated sta te
ment, so th a t we can get a clear

picture of the  m aim er in  which these 
loans are  m ade to  the States. I t  will, 
therefOTe, be appreciated th a t unless 
the  am ounts advanced from  Special 
Development and other Funds are ad
ded to  the am ounts shown under dis* 
bursem ents of Capital Outlay, you 
would not get the correct figures of 
the financial assistance w hid i the 
Union Government gives to the States 
in the shape of advances by way of 
loans.

As regards the Special Development 
and other Funds, you will notice th a t 
between 1951-52 and 1954-55 a total 
am ount of 119-67 crores has been 
sanctioned. The difficulty here again 
is tha t I do not find the actuals any
where. You will realise, Mr. Chair
m an, and I am sure the House will 
agree with me on this point, th a t the 
Government have invested these sums 
of money in various sectors. I do not 
wish to go in detail over the m atter. 
The subject \fas raised by me on an
other occasion during  the last Session 
of Parliam ent, and I  would like to say 
th a t the Government m ust give us the 
actual capital invested year by y ear 
and the sums advanced by way of 
loans from the Centre, without which, 
I regret to say, it is not possible, 
obviously, to arrive a t a  proper ap
praisal of the m anner in\ which the 
funds of the tax-payer are sought to 
be utilised.

I would like to have the indulgence 
of the House for some more statistical 
m atter to be put into this debate. You 
will see the total amount of advances, 
etc., given to the States up to the 
moment since the Plan period. I  have 
worked it out, subject to correction by 
my hon. friend, perhaps subject to a 
margin of error of 5 per cent. A sum 
of Rs. 667 crores has been made avail
able to the States. How does this work 
out? A sum of Rs. 98*93 crores has 
been given by way of grants from 1951
52. to 1954-55 inclusive; Rs. 449 78 
crores have been given by way of 
Advances to the States; Rs. 119*67 
crores have been given as Advances 
from Special Development and other 
Funds during the same period. I  hap
pen to be in your distinguished com
pany in one of the ?tetutory Com
m ittees of th is House. Vou will recall
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that, even in a report which the Esti
m ates Committee made, it was observ
ed  th a t recoveries of advances are not 
easily  possible. In  other words, we 
en ter a jungle, a veritable jungle, from 
which it is diflBcult for us to deduce any 
logical conclusion, w ith  the resu lt th a t 
I heartily  agree w ith my hon. friend— 
I am sorry he is not here—Shri Tulsi
das th a t this House m ust do something 
im m ediately to ensure th a t these 
Rs. 667 crores, and infinitely more 
money to be advanced in the next two 
years, under the Plan, has to be 
accounted for by the States. I am con
vinced, and I hope my hon. friend the 
Finance M inister would not disagree 
with me on this point, th a t this P arlia
m ent m ust have some kind of control 
over the issues.

For example, the House knows tha t 
when the International M onetary Fund 
m akes a grant, a loan or an accom
modation, it has its finger in the pie, 
so to speak. I t  controls the m anner in 
which this money is utilised. On the 
same analogy, this P arliam ent should 
have an opportunity to study the 
m anner in which all these funds made 
available to the States are expended. 
O therwise, it will be a story of all the 
money going down the drain; I do not 
say so; un til an investigation is com
pletely made, no conclusion is possir 
ble.

Finally, I would like to direct the 
attention of the House to foreign aid. 
We find a  num ber of advances have 
been made. The House would realise 
th a t the W orld Bank m akes assistance 
available. I t  is by w ay of loan; it  is 
not a t all in  the nature of a grant. 
An answ er was given on the floor of 
the House on 21st A pril 1953 th a t a 
sum  of 109-8 million dollars had been 
received from  the Bank in a num ber 
of ways, and tha t, in parenthesis, 50.7 
million dollars have been utilised, 
and th a t a certain  am ount is still 
available for utilisation. There are 
various t 3Tpes of loans: 14 7 million 
dollars fo r the Trom bay Electricity 
P roject of the Tatas. 8 million dollars 
to  the  Industria l Finance Corporation,

Then, the  Indo-U.S. Technical Co
operation Agreement: I am  unable to 
find the actual figures. I believe that- 
about 50 million dollars under the 
Agreem ent of 5th Jan u ary  1952; and 
38 35 million dollars under the Agree^ 
m ent of November. 1952 have been 
m ade available. Economic assistance 
has also been received from  Norway 
to the extent of about Rs. 27 lakhs. 
In each case India has to contribute 
something. Under the Ford Founda
tion, for exam ple, India is to receive 
10,41,310 dollars. There are sim ilar 
aids given by various denominations, 
under the Colombo P lan by Canada. 
A ustralia, New Zealand, etc. In  addi
tion, there is the classic loan of 90 
million dollars which has to be re
paid with 2i  per cent, in terest over a 
period of 30 years, for our w heat loan. 
The point to which J  am directing the  
attention of the House is th a t all 
these loans m ust be tabulated, and we 
would like to know exactly where we 
stand as to the  m anner in which all 
these aids and giftff-are sought to be 
raised from  abroad as foreign aid» 
assistance or loans.

W ithout it, it  i s  impossible for us. 
My regret is his figures are  not intelli
gible. I concede the point th a t my hon. 
Iriend, the Finance M inister is very 
deft in bringing together figures 
dexterously. I have the greatest 
adm iration for him, but this dexterity,
I regret to say, m ay eventually, on th e  
basis these figures are compiled now, 
develop into some sort of dangerous—
I would not say m anipulation—but 
certainly grouping together of figures 
out of which we in this House and 
the country in general will not be able 
to find any adequate m aterial for 
form ing right conclusions. I hope th a t 
in the next Budget statem ent some
thing will be done for im provement 
of account in  the  U ^ t  what 1 
have said.

Shri S. N. Agarwal (W ardha): 1
have heard  with respect the speeches 
during the last few days by several 
Members of the Opposition on the
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General Budget. In this im perfect 
world, there is hardly anything th a t 
could be called perfect, and therefore, 
the Budget also could be looked a t 
from  different points of view.

Shri H. N. M ukerjee talked of Alice 
in  W onderland, and he also talked of 
the hippopotamus. I would say th a t 
whenever I see Shri H. N. M ukerjee— 
he is not here a t the moment—I re
m ember of little Alice fretting  and 
fuming and fidgeting in this wonder
land of Indian politics! He talked of 
the hippopotamus, but I would re 
quest him—he talked of the hippopo
tam us in term s of deficit financing— 
not to forget the hippoiwtamus of 
totalitarianism  in this country, be
cause Lenin said: “Democracy is a ' 
bourgeois conception which m ust be 
overthrown by the revolutionary^ pro
le taria t”. It is this hippopotamus tha t 
I wotild like Shri H. N. M ukerjee to 
remember. He also talked of the coir 
workers in Travancore-Cochin. He 
said that he had seen their bruised, 
battered hands. We also have full 
sympathy with the coir workers of 
Travancore-Cochin, and I think the 
Government should do and will do all 
tha t lies in their power to improve 
their condition. But there is one great 
difference between India and the 
countries from which Shri H. N. 
Mukerjee draws inspiration, and th a t 
is this, tha t in this country even these 
bruised and battered hands have the 
right to vote—an equal right—and to 
establish a Government of their choice, 
whereas I was reading recently about 

•the elections in the Soviet Union. The
report says that all over the country
there were Soviet people voting un
animously for the Communist candi
dates, and then the next paragraph
goes on to say, because we might
th ink  tha t there ^yere so m any
parties.—^we all know there is only
one party—th a t there were no other
candidates to vote for, although voters
could register opposition by deleting
candidates’ names and returning a 
blank ballot nr w riting a new  nam#*. 
This is a democracy th a t we do T>nt 
want.

Shrimati Chakrayartty (Basir-
hat): No, no. Nominations are made.

Shri S. N. Agarwal: Therefore, I.
would very earnestly  urge th a t in 
this country when we talk  of demo
cracy, let it be democracy for every
body, not m erely democracy fo r th e  
Communist Party , and for others only 
to  listen and to obey.

Shri V. G. Deshpande talked against 
our policy of “dynamic neutrality**, 
and he urged th a t we should take aid 
e ither from  Russia or from  America,
I would earnestly  request him  and his 
party  tha t we m ust give up the 
philosophy of the begging bowl, th a t 
we m ust learn to stand on our own 
feet, tha t we m ust not behave like 
helpless children resting on crutches.
I  am glad to find th a t in the Budget 
the Finance M inister has not entered 
a race for arm am ents. In  fact, he has, 
made it very clear th a t it is not the 
intention of our Government to try  to 
compete with o ther nations in piling 
up arm am ents out of fear. We have 
also made it clear a num ber of times, 
tha t we are against the Pak.-U.S. 
m ilitary pact, not because there is 
any inm iediate danger to our country 
but because we are seeing w ith re
gret the reversal of history in Asia. 
During the last few decades, India 
has been trying to liberate Asia from 
the thraldom  of the West and this aid 
is trying to reverse th a t j>rocess. That 
is our regret.

The F ather of the Nation taught 
us th a t the ultim ate strength of a 
nation lies in its own inherent 
s tre n ^ h , and we did atta in  independ
ence through non-violent means. 
Therefore, the leader of our nation has 
also committed this country to the . 
same peaceful and non-violent means, 
to  th a t indom itable spirit of man, 
and I hope........

Dr. N. B. K hare (Gwalior): Why
not disband the army?

Shri S. N. Affsrwal: ...tha t all the 
parties in th is House will support thiS: 
present policy of the Government.



^ 7 5 General Budget 22 MARCH 1954 General Budget 2676

[S h ri & N. A farw al]
Then, Dr. KhaTe-<hi8 tu rn  also 

comes—speaking in  a certain  context 
.referred, to  th e  th ree  R*s: Rashid, R au l 
and  Rafi. I go a step fu rth e r  and 
tak e  th e  nex t le tte r S. There are  
'ttiree S’s in th is country who are  the 
bane of Indian  politics: the Sabha 
(the  H indu M ahasabha); the  Sangh 

>(the Ja n  Sangh) ^ id  the  Sam yavadis 
<the Com m unists). I  would urge upon 

Tuy hon. friend  to get th is country rid  
•of these th ree S*s.

A n Hon. M ember; S*s o r asses?

Dr. N. B. K hare: B ut th a t is no
answ er to my charge, first answ er my 
charge. You have not done that.

Shri S. N. Agarwal: Then a num ber 
of spealters referred  to the problem 
of unemployment. We are all very 
jnu ch  concerned about th is problem. 
Some say th a t Communism is our 
enem y No. 1. I do not agree. I feel 
th a t the Communists are like a cloud 
th a t thunders for a while and then 
drifts away and passes into oblivion. 
B u t this broblem  of unem ploym ent is 
a serious problem  and our Govern
m ent m ust try  to tackle it in aU 
seriousness.

Dr. N. B. Khare: Enemy No. 1 of 
th e  country is Congress itself.

Shri S. N. Agarwal: I t is true  th a t 
Ih e  GovernrtTent of India and the 
P lanning Commission have already 
announced a num ber of m easures to 
combat unemployment. They have 
also inflated the Five Year P lan  to 
th e  tune of Rs. 175 crores, but I am 
sorry to say th a t m erely try ing  to 
have a few more industries—basic in
d ustries or big industries—^will not 
help us.

Recently, the A.I.C.C. conducted a 
survey in the ru ra l areas of the Delhi 
State and we were surprised to find 

th a t  the average per capita incom e of 
the agriculturists is only Rs. 150 per 
year, and they  are unemployed or 
under-employed for about th ree or 
lo u r  months a year, "nie m ain pro
blem  th a t these agriculturists face is 
about their subsidiary occupation.

and I am  sorry to say  tha t, in spite of 
the  G overnm ent of India, and in ^ i t e  
of the  A U 'Ind ia  Khadi and  V illage 
Industries Board, w herever I go I find 
a  num ber of cottage industries going 
to pieces. We are  planning here in 
Delhi for the ru ra l areas, bu t we do 
not get into the  sp irit of the  ru ra l 
areas. Therefore, planning becomes 
faulty . I would earnestly  request the 
Finance M inister and the  G overnm ent 
of India to  view this problem from  a 
realistic angle and try  to survey the 
needs of the  ru ra l people. They will 
then  find th a t the unemployment pro
blem could be effectively tackled 
through the G andhian way, through 
the decentralised way, and if th a t is 
done, then  within a few years, not 
before very long, we can have some 
hope of full employment in India.

I am glad th a t the Finance M inister 
has talked of some adm inistrative 
changes, and some changes in the p ro 
cedure, because we find tha t although 
certain  sums of money were sanction
ed for different projects, they were 
not spent. We are glad tha t one senior 
officer is trying to revise the adm inis
trative procedure. B ut I would sug
gest to the Government: let them  
associate some M embers of the P arlia
m ent in this im portant task. Do not 
leave the ^ o rk  of reform ing the 
adm inistrative m achinery to the 
adm inistrators themselves. If  there 
are some senior persons who have 
experience of adm inistration, associate 
them  with this work and J am sure 
something substantial will come out. 
I t is pot m erely a question of chang
ing the procedure; it is the question of 
changing the psychology of , the 
officers. If the officers feel th a t they  
are also partners in th is great enter
prise, and th a t they also have a mis
sion to fulfil in the establishm ent of 
a welfare State, then and then only 
will these procedures have some 
value.

Shri Tulsidas K ilachand compli
m ented the Finance M inister for w hat 
fae called his ^gradual and conserva
tive* policies. I  w as astounded to hear
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this. I do not know whether he meant 
it to be a conipUment or an insu lt 
After all, if we want to establish a 
welfare State, gradualness and conser
vatism  will not do. 1 am sure the 
Governm ent of India and the Plan> 
ning Commission do realise that if 
th is country is to a tta in  economic and 
social freedom  and independence, 
then time is of the essence, and we 
m ust act quickly. The various pro
posals that the hon. M inister of 
Finance has placed before us for 
taxation  are not very revolutionary. 
Of course, he says th a t he is aw aiting 
the report of the Taxation Enquiry 
Commission. But I would urge upon 
him  strongly th a t w hatever m ay be 
the report of the Taxation Enquiry 
Commission, there are certain obliga
tions imposed by the Constitution it
self. The Constitution says tha t the 
State shall try  to guarantee the right 
of work to everyone; th a t it shall 
also prevent accumulation of w ealth 
in the hands of a few. These are 
sufficient directives which the Govern
m ent should take inspiration from. I 
do hope that they will go ahead with 
their proposals to establish economic 
equality in this country. There is a t 
present a gaping gulf between the 
rich and the poor and between the 
‘haves’ and the ‘have-nots’. Unless 
this gulf is bridged, you cannot ex
pect proper enthusiasm  from  the 
people.

In this Budget, which is m ainly a 
development Budget, there are a num 
ber of points which the Finance Minis
te r has placed before us. He has 
shown us how he has tried to provide 
for development, education, medical 
facilities, the grow-more-food schemes, 
the  community projects, the national 
extension service and the welfare of 
the Scheduled Castes and Scheduled 
Tribes. I would impress upon him  
one point, namely, tha t instead of re
sorting to indirect taxation, le t  us 
depend more and m ore on direct taxa
tion  for specific projects—^projects 
which are implemented before the 
very eyes of the villagers, in which 
they are prepared to be partners, in 
which they also contribute their share

either in cash o r in  kind or in labour. 
Such projects have succeeded in many 
places in th is country, and the m ore 
we depend upon th e  voluntary co
operation of the people and the  wil
ling, voluntary labour of the people,, 
the better it will be for us, because 
in  th is country we are  in need of 
capital bu t we have abundance o f 
labour. I t  is this ‘capital of labour*, it, 
I  m ay p u t i t  th a t way, which has to be 
tapped. Public finance is not m erely 
a question of rupees, annas and pies; 
it is not m erely a question of clever 
calculations to balance the budget. 
The question to m y m ind is how to* 
tap  these idle resources of manpower, 
how to utilise these idle hands in the- 
country that are a real asset and th a t 
are our real income.

I would m ention one or two points 
about the taxation  proposals and then 
close. The Finance M inister has done 
away with the im port duty  on ftit’eign 
cotton. I t is not very clear to  me how 
th is will affect the Indian cotton 
grower—^whether the excise du ty  that 
he has levied on all types of cloth is 
m eant only for the cloth m anufactured 
out of foreign cotton or of all types 
of cotton. If it is for all types of 
cotton, then the Indian cotton grower 
is bound to suffer to some ex te n t 
But tha t requires closer exam ination.

4 P.M .

As regards soap, I would say th a t 
instead of levying a duty  on soap, i t  
will be nroper to set some lim it to  
the daily output. There m ay be some 
small units, which are using power, 
bu t which are nevertheless small in
dustries; they may be exempted, and 
only the big m anufacturers like Lever 
Brothers, and others should be effec
tively taxed.

The hon. Finance Minister talked o f ' 
austerity. I would humbly say to him  
that talk  of austerity  wiU be effective- 
only when it  begins from the top. It 
should begin with us in  all sections 
of this House, fo r instance. Unless w e 
are able to  inspire the  masses with^ 
our own sense of self-sacrifice, it is 
no use asking them  to  work hard and
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[Sbri S. N. A garw al]
to  sacrifice. A fter all, we have to 
tighten  our own belt, if we expect 
o th e ^  to tighteh  theirs. And m ay 1
say  th a t Delhi is not a suitable plad^ 
lo r  budget-m aking? I t  is  a peculiar 
city  which is out of tune w ith the 
Ind ian  masses. I t will m ake a world 
of difference if  th e  budget is fram ed 
in G andhiji’s hu t in Sevagram , for 
instance.

An Hon. Member: Or in K alyani.

Shri S. N. A garw ab Only then 
everybody will feel really  how the 
Ind ian  masses will react to it. H ere 
in  Delhi, 201 of us feel ra th e r  lost in 
th is vast ocean of Indian hum anity.

T here is one talism an or one dictum  
-that G andhiji gave us, and I w ould 
like to read  it out to th is House, and 
to the hon. F inance M inister, fo r th a t 
gives us an insight into the  w orking 
of public finance. He says:

“I will give you a talism an. 
W henever you are  in  doubt, apply 
the following test. Recall the face 
of the poorest and the w eakest 
man, whom you may have seen 
and ask  yourself if the step you 
contem plate is going to be of any 
use to him. Will he gain any
th ing  by it, or in o ther words, 
w ill it  lead to Sw araj for the 
him gry and the  starved millions... 
Then you w ill find our doubt 
m elting away.”

1  would say th a t this is th e  dictum  
th a t  all experts in  public finance 

^should place before themselves.

India is a land of destiny, and we 
expect g rea t things from  th is country 
to  re^make and re>fashion the whole 
world. In  doing tha t, of course, we 
cannot overlook our own achieve

m en ts , o r under*rate our own w ork 
during  the las t six years. B ut we can
not re s t on our oars. We m ust go 
ahead  w ith  radical reform s, economic 
and social, and we m ust place our
selves a t the  service of democracy, 
peace and freedom  in th is  country. 

'W e m ust have th a t strong w ill th a t

can pluck sta rs from  the heavens, and 
th a t unflinching faith  th a t could move 
even m oim tains.

f irr  ^ js r r  f  i ^  ^  arrorr %

arrar an faO  fe?  ?  ^

^ 3TFft «TRI

% f^nrpff ^  p y

^  f e f f  ^  ̂  ^ î iT %

^  t ,  v f ffv

f w  ^?n?rr t  ^  f ^ w f f  %

5nFT ^ ^

^ 1% ®PS(T ^ ^

^ ^  ^ t  > 3!%%

Vfff% eft ^  ^

fir̂ TT J3IT t  I

f  I ^«frfir«r ann: % 'K

3ftr ?C5  ^  ^ ^
f  I ipr anTOT ^ ^  f  i

^ % flT«r »ri ^ ^

^  t  ‘ ^ ^  ^ ^
3TTO?r % 3 fk  *ii ^  OTTr

fsrr 1 1 ih v r r  #

f*i^ p  1 1  ^ ^  *nR“ ^

5*ft^ ^  f A  *TFTcfr

g  f% I

^  3RW f ,

ijinrrr ^ s r 4  ^  a r m ^  aftr ^

«PT t o t t t  ^ f
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j  ftr s f tr  It

j îTRT ^  ^  f  3ftr % ^

#  anft 5ft f i r r  «ft e f t w m m

snnrr^ #  ^  m ^  ^
^ ’TfWr ^  5tW ^  ^  ^  ^ = ft^
% W  3^“ rPF f3TT I
^  w r OTT ^  ^rrw , ^  ^  

^  5fJ?r T̂fTT t  • ^ *^ '
zfN«Tr f e y r f  ^  f%

^  ^ âr̂rrr ^

r̂T5$t f  I ^  ifhsnr ^  5 ®

^ 3T^ ^ I

^ m r  TfT t m

% wrfNrr ^  zft̂ FTT ^  ^

t  ^  t  ^  ^

^  3n ^  ^  ^  ^  i ^  3 r t  
*̂t r̂î T, ^  3TPT ^#>t W  ^[7^ 
i  I ^  'T?^ f  ^
foffT ^  ^I«<1 ^  0  ^  «lfrf ^

^  %qr «n, ^  ^  ^
^  ^  3TR ^  ^  ^ ^  5^

^ ^  3T̂  ?T̂  ^
TfT *FT ^

% Kft SRTT# #  ^  |3TT I

^  vr*Hf «ft ft» ![T ^  ^
^  ^  tr<fi ?ft

m  3R ^T?rr i ^  5 t^  »fnwT f t ’̂ rr f  

fw> an^r ^  w ? : # w * f r 3 n r r T T t ^ ^  

5TR ^nrnrr ’HTT ^ 1  ^  ^  ^ i tt  

^  ? m | % WT&, f t  ^  #  3TWT

T T ^ ^t?ft aft^

3^5 ^  ^  fV ^ ^  I TO
^  ^  arftfv 5f^ «fr^  ^ I

arm r <ft f«P ^Prr %%5T anft t o  f ®

prr ^ I ^  ^  ̂  t  ^

^ #  5 1 ^  OT Îr ^

? T ^ ^ S T R 1 1
5 5 ^  3 i f ^  ? n ^  ? r^

t  I

4  »TPTf ^f j f  TOT& ^

i  \ ^  ^  ^  I  q f  ^

^  I ^  Ĵ’lcrr f  %  ^  %fRft

^5W r̂hsft % ^  ^*f<A cTT  ̂w w

5?^ t  I ^  % fe #  ^
^  3rr5f52?wr f  1

^  T O  % ^  i r m  % #

^  1 1 TpT t  %  ^smj % ^

^  ^ irr t  f ifing  % w r m -

Q I «*iai ^ ^  *«ial
fr̂ TFr t  I ^  ^  ^ %

n ^ 3 ^  w r ?

«ft «T« 5n?f (^fN^r) : {

«ft ?f¥^ : ^  ^ ^  tN-
îT*T# 3iTt t ^  ^  w r r

n̂CSTT̂  f3TT t  I ^  fipr «ft

^  ^ ^ r  f̂ r̂orr
^  % f% ^  ^Fnr ^Tq*4r T̂RTT #

% 3rft ^  apT fe r r  t̂t, anritf 

^  3 m K  ^ ^ 3flr ^ 5̂

J5T5? r41^K  ^  TO" 3TFT ^

^  ^ ^  ^ I IF̂ S" 3̂RT̂
ft*rr ft> ^  ^ ^  ^ I ^F^hr
^ p r  3rrr t̂  IVe^H ^  ^rr^t

ft» I snr^^srr *tt d ^ n

5fflr ^TWr I ^ + T  F̂TT̂  ^

^  ^m m r ^ *t^ , i ^
a m ^  ^ 5T ,̂

5 i | ^ 3 r f f ^ t i  f t w r f ^ n r n r ^ ^ ^
3TT?5Tr f  f r  ^  ?PrfiT ^  i

f̂V>H 'STPT 7 5 ^ ^  tw r
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^  *3f̂ r̂ 555Tr’ ^rrsR^r 

^  5 r ^  qT?5 ^ ^  T̂ t

^ y r( t  ?T^ «ft I ^  ^ M  f ^ -

*Rf t  I 4 r̂
a r r ^  ^TT:^^ i arrr % 3T7#

^  ^ Id” ^  I 3TRX

f ^  ^  ^ trr t ^

% '^w'H ^  sfTpif ^  ^3«T^ 5 l f ^

% l |  I ^  TO f ^ T ^

%«TT f  \ ^ 3T«r ^  ^  #

^  I T̂TT t  f% 2TT ^
w % FTFft srnfpT, ^TifhnT, ^

f ^ f ^  % f̂n̂ flf #  f^rar P«̂ ^mi 

^  % 3tVt! (vntf+1 ^  ^*rR“ >̂7«T

m  j u  arf^+TT

^ n f t  ^srnr i ^ ^

?r«fr f^ ^ R fr  ^ r f  ^ ^

. . . . .

15V  *4W «fti| V«4̂ U : I

«ft Z ^  : ^  f̂ PTHT #  ^  ^

3 n ^ ^ f i  a n ra rrT

30" wiT % ^rpT I ^IV 'f

3 n ^ ^  ^TZJT ^  ^ ^  ^  ^

^  3TŶ %rFTaT ^  I
Shri S. S. More (Sholapur): Why not 

remove the present M inister if an
other is wanted?

«ft Z15T : ^  T O  2Tf t  ft?

I  I «fr?T t  I
¥

% qnr ^  SPT STRTT

iWt^T ^TWT % W  #  F<tVR ^  

^  ^  v r r f  'Srnr

^  V fsRTn* ^  I *TR

^ T^HT ?T^ f v r A  feP r

1 1  ^  1 1  3RT^

^  I arrsr afrr a rr^ t feft* ^

F̂FTT ^ i f  t  3ftr s t t t  ^

TTc^ql^ % w  f¥  ^rrft fvin* ^  1

i p f ^  ^  f i rw n f t  ’T ? ^  t  ^  ^

1 1  w  n?HT^ #  w R =^

% feTFT ^  ^  1 3Ti3r ^  ^  3 m  ^

^  v r d W  iTPT  ̂ p  ^  ^  ^  ^

^̂ 5PT ^  ^rn* ^  »T^ w>7«Tr

1 fTT^ ^ r m  f ^  3 t ^

If ^ ’RTTT

f?Tfft i ,  =5rrf^ f tr

3nT?TTT ^Tnr 9%, %

ŝ TTT I TO 3Tr^ ^irr^ ^ ^

f^jfPT ^  t  ? ^T4-5i<rr '̂+cfr

I  I A' ^  ^  f  1 t ’

ir t ^rrTm* ^  1 ^ *r?r srrar

I I

TO 3TT3r ^  ^i^rsff q r  ^  ^  ^  srr^-

f ,  ^  f^Pr ^  t  ?

^nmnr ^  m tP ^w k ^  T | f  t 

qrte<iPT ^  ^  STR’ irf^JT  #  

f R  ^  t  ^  ^nr^r ?rf f  f tr

'S^  ̂  « t ^ i l % 3>*R wKH"!

xffî rfli I  I # n r ^  ^

^  r t  t  #  ^  »T ̂ r^yjTPr f ^
^  ’TRT ^  ^  STRf ?T|)r f  r

^  %■,TO^yrrr^fT 

^  ?T I ^  t  ft? ^  ^  
3 T ^  »TPf ^  *rf f  ^  TO?TRR f  r 

^  SpRT ^  ftr 3nR
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^  3 ^ ^NY
'^rrf^ I if ^  ^  % Iot

^  ^ ^  jTT ft^rr f  i
^  ft? 3TOT
3r , f^r 3R3ft arf^nt %

'if^ ^ 1̂̂  *rnr f  I f̂TT ^

%  w ^  ^rhflf ^  T̂TTi sr^TR ^

t  % % ?TFf# % zft̂ T ^  f  I

^*rrft 3fT  ̂^ ^
^ 3Tr̂  *t> f̂ *) % %TT

f?r%?PT i  I 3ft ^  ^

TT^ ^TT  ̂TK ^ ’T^ % f
3fVr ^  vnr ^  ^ ^  ^  r P ^
^  ?T^ ^  T ft t  » 3nf|- f r ^

t  • ^ 3 ^  ^  t  ^
^  ^ ^  t  ‘ ^

f ' %  aTRRnhr ^

• 3 » ^  ̂  ^  I f r r t t  ^ T

’FIT ^  1% ^ 0,0 0 0 W  ®PT*T% fOT

«FF^ ^fhrr^Et v t  ^ + r
*nrr f  i ^ ’t t  f r

^  ^  ^  3fk ^  ^  f% ^f^-
^vft # 3T̂  ^  f ^
5FT ^  af?Tir % 2rr f  w  '3 w r  1 1

<̂4pt»H' ^ 'T̂ T ^
»prar fr?riT f  i

f^^PfFT^; % ^PT  ̂ 4>)̂  0  T̂F̂ TT R̂T~

f  T  y ^ R T  t  I

W F̂THT ^  ^  T^ f  I 
i r ^ ^  vnr3TRiT^TTTTf I ^ s^ f^ re rr  

fsnrPT ^ ^  f% *̂rr̂  w m
i^ fsn  I f t m  #  v m ^

ifTT f e r r  I f^5^5?RTR ^  ^  ^  ^R'TT 

^  JfPT 5Tfro t  • ^  WrVf#

#  ^jrw f^WT f??*rr t

iRT ^nir %■ 5 *T ’rrnr ^

^ 5 w t I  
34 P.S.D.

w  w  ft? fTr̂ TT

ftj ^ 0,0 0 0 ^  «K.«il<;i f  j

^ ft? ^ ^  3ftr ^  ^ fftm r ^

^ 3R̂ T̂  fan f  I f ^ -
^̂ rr̂ flr ^  p g  ^  a^^rrsr

5?T̂  ft=?̂  5̂pt ^  3rr T ^  f  ?
?̂3T f  ^

^  i, ^  s rM  m
^  f  I s n p K  % 3 5 ^

^  «i^ ^  WTT fsrr, ^ vr*T 
arnrr ? f̂hw ^  ^  ^ tht f  , 

3?^ arrwr? ^
^  %TT ^ ft>

3TTT ^ ^r+ '^  I

anwm  ^ th h 1  ( ^ w g r  ^

iTf̂  WTT f  I
•ft ^  I

Shri S. S. More: For wasting.

tf t  <f«?r : W?T ^  ^  % sFTir IT 

arrr o t r ,  ^ft;^
^  ifT?: t, t> 5p5iT-
T ^  ^PTT t ,  ^  ?  ^TPTR ^

^  ^ ^  f ^  I  3 7̂:

sfT?: T ^  t  I
#‘ ^ RR\
^  ^  t|  f  I ̂  f̂faTT<n
arpR  ^ n r  f tm  f  ^  f  i

if  ft? w  ^  ^ft^nr€t ^  ^  3rRT*f)r 

^  >̂PT 5rr% 11 3iT  ̂ 3rr7% 
if  ^  STTSTHt T’Sr ^  ^ T O  f  I TO

^ ^  f r d ^  ̂  5T»W t» ^
n>^Hf W r ^  ^ ft? ^iTRT W T ^  

?̂ft? ^?nr ^  I

TO f'TT ftrwr f^ n m  ^  

vsnT ^  f^TViwr ^  apFR fW t % 

trr t ^TT̂  w N w  % w v reA
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f , 5TR aftr  ^nfhr s r t r r Y  \ 

ajTirnf 3TRifr I

f ^ n r n r # f e m  ? i W f t i ^ ^ ^ a n r r -  

cwV ^55^ ^rr^yt f  I ^srrf

& ^  t  ^  yCFTT t  I ^  I
’T' ^  n q r  t ,  3 f ^  ^  5 TRT

t ,  Ki^<  ̂ ift t  I
^ 3 rk  3T^»T^, ^  sft

^ ^ ^  f^Wr^ «r< <H

^ î  I 3TS^

^  f ,  5 ^  f
% ^ ^arnr^ f  i

3R% ^ r̂«3r *r^ i ^f%»r

^  «ncT ^  ̂ RT
^  %, ^ r s f t ^  ^  v f  ^

% OTT WTT «rC^T  ̂ ^nTIT 3 T ^  ^  I 

5^ «R5rrfr f  i ^  

^  5ifr ^  3ftx ^rPR rfhr ^  3tpi% 

^  ^  ^*ft ^  I

s f k  ^  ^ ^

^  I T̂ 1%^ft
^  SRTRTft, ^ 3 ^  3T^K«ft

? r^  «TT, s r r f ^  s r ^  ^  ^  ^  ^

5ft 1

Acharya K ripalani: Every age has
its W ajid AU Shah.

sft : v^rxirnn' a n ^  >ft 

^rr? n?«(ai ^  I vdH'fii ^

^ T  «rr ^ 3 ^ ' 9rr^ ^ T t  

3T«t̂ *l»-  ̂ VT% fNiTTiT ^  ^T.

^  t  I
[ M r .  D e p u t y - & » e a k e r  i n  the Chair.} 

5trr f  ftfr ^»TT  ̂ W T#

arfw wm  f  i w p rttv  jh tp t

^  ^  ^mncr f  ft? a n ^

^  ^  f^rfir ^ rn ftr  1 1  ?in» 

^  ^  R*jRt 3Ttr ?!T^

^  JTT  ̂ 3ftr ^  % g^R  STFT ?

t̂rr ^ t  ^  snic?ft ^
^  OT, aps# ^TRff #  ^  I f w r  

fswFT % t  %

^  TT^hr^ 8pt rn?F ^ aftr
^ rm  ^ ^  I m % zr a m ^

^ t  , ^ 3 ^  f a r ^  #' ^

^  *«̂ÎCI1 ^ I T̂IT̂  ̂  T̂OT
^  f ¥  ̂  ^  f^^RTT ^  ^  a r ^

^  t  T̂TTOTT ^  ir^

C p P ^ f^ ^ , ^  3 R q R i f y ^ a r e ^  

m m T f ,

? n n r t ‘ ^ ^ r r T O f
f  I ^  'd*i«»n *T  ̂^ I ^
WT ^ l ^  «ft ftr a n #

aiTT ■ r̂ŝ rf ^  =3*r^ j t ^  ^  ^ ro , ^^rvt 

^  ^  ar?r ̂ ^  \ m x  irfr  q r

^ W T  ^  ^  Tmraff «»rr x?rr 

^t’nr JT  ̂ ^7^ ^n7?r #  f r ^  ancft i

a f h : ^ ? ^ ? n R r ^ T # » r f  %

^  i  I 'TN' ĵTTT ^

^  f̂ ?TT I
^TfT f  f% f»T fT  t3[  ̂ P̂TT̂  % 5n j^  ^ffRT 

^  tN " ^T5rr f^rnr ^  \

^ s r r ^  5fr x v ^  ^ m r  t* f̂ 5RT%

^rpyf ^  a r r ro t  ^ a r f ^  |  i

f^TT T̂*TT ^ if t finy

v*n4<n a ilr  Thr vmrraff

^  ^ s r m r  i

srnnr t̂̂tt ?ft f̂t>»r
oft f̂ HFT aRTT ft»rr ?f̂  Iff t



26  89 General Budget 22 MARCH 1954 General Budget 2690

^  PTPT ^ TTTTT ^  ^  ’3^rvt ^RTT

f t ’-HFI 5ft% vitiR  I A W<*1'

^ < d  ( f  ftr 3TT3r t ^

q r i r v ? n f t M ^

^  ^  ^  wfnr ^  s f tr  ^

wn5t \ t  ^  *r% ^  ^*T% ^

s r ^ t  cTT  ̂ % I

The M i n ^ r  of A sricu ltu re  (Dr. 
P . S. D eshm akh): I am very reluct
an t, Sir, to take the tim e of the 
House becaiise I know  how  non-offi
c ial M em bers are anxious to con tri
bu te  to th e  debate, and ye t no t to 
say  anything a t all on the  points th a t 
have been urged on the floor of the 
House would also not be fa ir  e ither 
to  the hon. M embers who have ad
vanced them  or to the House itself. 
I, therefore, w ould be very  b rief in 
m y comments and  w ould like to 
touch only upon one or two im port
a n t  questions w hich have been raised.

I am glad th a t on the w hole the 
House has agreed, and has accepted 
th e  fact, th a t the food situation  in the 
coun try  is fa r m ore satisfactory. I 
w ould like to say in this very  b rea th  
th a t  in spite of the fact th a t we h ^ e  
produced little  m ore food we are not 
y e t satisfied and we are  not going to 
re s t content w ith  w hatever little  
achievem ents w e have to our credit, 
because the idea is not m erely p ro
ducing sufficient food—our ideal is to 
see  th a t the  whole of our people are  
t* t te r  fed. T hat is an ideal for the  
achievem ent of which we have to 
strive  and struggle for a long tim e 
to  come, b u t w e a re  p repared  to 
u ndertake  th a t task.

My hon. friend, Mrs. K ripalani 
«sked a very pertinen t question. She 
agreed  w ith us th a t w e had produced 
TOore food bu t she w anted to know 
iiow  m uch of this was due to  our 
effo rts and how m uch was the  resu lt 
^ f  good rains, good w eather and good 
lo r tu n e  from  above. I t  was a  year 
ago tb a t w e sta rted  some intensive

propaganda to  grow  m ore paddy. 
A ccording to th e  m ost conservative 
estim ate, i t  is apparen t th a t w e have 
covered under th e  w hole of this 
system  a t least an  acreage of 2 i  lakhs, 
and p artia lly  th is system  has been  
observed over an  area  of about 30 
lakh  acres. We have got detailed  
figures from  about a dozen S tates 
w hich indicate th a t on  an  average, 
w herever tiie Japanese m ethod has 
been fu lly  observed, w e have got an  
ex tra  yield of rice to the ex ten t of 15 
to 16 m aunds per acre. I  am  p re 
pared  to reduce it a little  in  o rder not 
to elim inate all possibility of exag
geration, or in o rder to be m ore con
servative in  m y calculations. Now, if  
w e calculate a t the ra te  of half a ton  
of ex tra  y ield  per acre on these 2  ̂
lakhs of acres, w e g e t 125,000 tons 
as ex tra  yield on th is acreage. So fa r  
as th e  rest of the  30 lakhs of acres 
are  concerned, even according to the 
m ost conservative ‘estim ate w e can 
calculate th a t w e have gained a t 
least a q u a rte r  of a ton extra . If w e 
calculate the ex tra  yield on both, the  
to tal yield comes to 8i  lakh  tons. If  
we calculate it at the ra te  a t wfiich 
w e have purchased Burm ese rice, 
there  is a saving to the country of 
about Rs. 60 crores. In addition to 
this, there  has been ex tra  production 
to th e  ex ten t of some m illions of 
tons. Those figures and the final cal
culations are  not available bu t th ey  
w ill be given to the House and the 
public a t  large a t a la te r stage. This 
additional production th a t we have 
had this year has also come to  our 
hands as a resu lt of the  m inor ir r i
gation schemes, some efforts a t pro
viding m ore and b etter seeds, the  
g rea ter use of fertilizers* and various 
o ther m easures like giving ex tra
credit facilities to th e  agriculturists, 
asking them  to utilise the  hum an 
w aste to a g reater ex ten t than  in the  
past, th e  utilisation of a la rger 
q uan tity  of coxnpost etc. All these 
factors are  responsible for this addi> 
tional yield.

The nex t point th a t I .w a n te d  to 
refe r to  is the Burm ese rice deaL 
•niree pertinen t questions have b e ^
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asked about it. The first is: w hat was 
th e  necessity to im port this quan tity  
of rice? My hon. friend , Shri G uru- 
padasw am y w as prepared  to exceed 
our estim ate of production and  say
th a t w e have produced 34 lakh  tons 
and not 23 lakh  tons—I th ink  he 
probably m eant millions. He credited 
our production to be 34 m illion tons 
as against 23 m illion th a t w e claim.

Shri S. S. More: He is beating you 
in  your game of exaggerating esti
mated.

Dr. P. S. Deshmukh: I do not mind 
his tak ing advantage of these figures 
for the sake of m aking his own point, 
b u t aU along the policy th a t w e have 
follow ed in the  M inistry of Food and 
A gricu ltu re  is a policy of safety. We 
know  th a t w e have grea ter produc
tion  of rice and th a t in all probability  
w e w ill not requ ire  anything from  
outside. Yet, w e do no t w an t to take  
any risk, because w e know the dis
tress th a t is caused and th e  m isery 
th a t follows w henever there  is any 
feeling in the country liia t our p ro
duction or our stocks would not be 
sufficient fo r the country as a whole. 
We know  how  speculators come into 
p lay  and how prices soar up, causing 
v ery  great m isery to the people. 
T herefore, w e w anted  to e rr  on the  
sa fe r side and it was the view of not 
only the Fam ine Commission bu t 
o ther commissions and committees 
th a t  w e should alw ays hold a t least 
a  m illion tons of foodgrain in the 
coun try  by way of reserve and th a t 
w as the  reason w hy w e en tered  into 
th is  deal.

The second question is: w hy should 
w e have paid h igher prices? I m ay 
categorically say th a t it is not a high 
price  th a t w e have paid. All the ta lk  
about offers having come to us w hich 
w ere very m uch low er than  th is are 
absolutely w rong and false. T here 
is a certain  gentlem an who establish
ed a  firm only a m onth before h e  
w ent to  B urm a for this purpose and 
h e  w ants a  c o m m ^ io n  of four annas 
p er m aund. H e sometimes styles h im 
self as a leader of ^ e  Socialist P a rty

in India, bu t after re tu rn  here, h e  
does not find his Socialist friends 
welcoming him  and so he wishes to  
go to the Communists.

Shri Punnoose (A lleppey): T ake
him into the Congress.

Shri N am biar (M ayuram ): May w e 
know  who is coming to us?

Dr. P. S. Deshm ukh: I am very
sorry  tha t an intelligent person like 
S hri G urupadasw am y should have  
been taken in by such a gentlem an. 
My friend  opposite is younger th an  
m e and I am  in a position to advise 
him. T here are  m any people who 
catch hold of M.Ps. and I have m yself 
been a prey and sometimes I have 
been cheated by some such persons. 
I am afra id  he has fallen into th e  
snare of some persons.

Shri M. S. Gurupadaswamy
(M ysore): Let me say tha t I have no t 
fallen a victim to anybody.

Dr. P. S. Deshm ukh: If you com
pare the speech delivered by my 
friend  and the notes which have been 
provided alm ost to every M.P., you 
w ill agree th a t he has not even 
changed the  construction of sentences 
which have been given to him.

Shri S. S. More: He is so very fa ith 
ful to the brief.

Dr. P. S. Deshm ukh: The allega
tion of our being interested in seeing 
th a t some big capitalist’s money was 
recovered is absolutely news to u s  
and there  is not a grain of tru th  in 
it. How can this deal have anything 
to do w ith  the recovery of some ad 
vances m ade by somebody? I w ould 
like to say th a t w e have been im port
ing rice not for the first tim e. If you 
look a t the prices for the last few  
years, it w ill have to be accepted th a t 
th is was the  lowest price th a t w e  
ever paid. Secondly, even aftej: th e  
gentlem an w as prepared  to offer a  
phenom enally low price according to  
him, there  are  coimtries like the  
United Kingdom and other foolish gov
ernm ents who are  not purchasing 
from  th is gentlem an b u t are  p rep ared
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to  pay prices m ore or less of the  same 
order as we have paid!

Shri S. S. More: Why should otner 
■countries purchase from  him  w hen ne
is not honoured in his own country?

Dr. P. S. Deshm ukh: It is also
w rong to suggest th a t we have blind
ly  purchased some specific old stock 
•of rice from  Burm a w hich is rotten,
w'hich is not fit for hum an consum p
tion, and th a t w ith our eyes closed
w e are going to im port it. This is 
absolutely wrong. We have p u r
chased good, eatable rice from Burm a
and  we have laid down the standard
<ttid the specification it should answer
and  every grain of rice th a t w ill be
im ported into India will be perm itted
to  come into the country after due
scru tiny  and exam ination, and if it
fa lls in any way below the standards
w e have specified, it shall not be and
w ill not be accepted. I th ink  I have
answ ered all the th ree suggestions or
criticism s th a t have been made.

Shri A. M. Thomas (Ernakulam ): 
Is it a fact th a t last year we w ere 
p repared  to go only up to £40 per 
ton  and, if so, w hat is the reason for 
offering a h igher price this year, 
especially w hen our position is m ore 
com fortable?

Dr. P. S. Deshm ukh;, Offer does not 
m ean acceptance. All our Members 
a re  supposed to be people w ith  com
m on sense and they all have am ple ex
perience of offers w hen they go to 
shops. I do not th ink  m uch m eaning 
should be attached to such offers 
alone. As a m atter of fact, we w ere 
subjected  to som e criticism  w hen we 
sa id  th a t we w ere p repared  to take 
rice from  anybody if h e  brings it into 
Ind ia and sells it. Nobody came for
w ard  to im port rice  from  any coun
try , and even this busy-body, who is 
try ing  to allege all sorts of things, 
w as given sufficient dpportunity  to  
give us a firm offer and get rice at 
th e  price he was quoting—sometimes 
even up to the lim it of £34. There 
w ere  other reputable firms who w ete  
doing business for hundreds of years 
and  had accredited representatives in 
all the rice-growing countries and

their quotations w ere w ith  us righ t 
up to the  date on w hich we en tered  
into this contract and m ade the  p u r
chase. None of them  even approach
ed the ra te  of £48 and every one of 
them  was above £50 and about £60, 
£70 and so on. There is one other 
snag th a t I would like to refe r to. 
The price, w hich is being quoted as 
£34 or £35, is fo r broken rice in w hich 
we are not interested.

Shri M. S. Ganipadaswam y; No,
Sir.

Dr. P. S. Deshm ukh: If  anybody
could get the rice w h id i we are  p u r
chasing, it was open to him  to give 
us a firm quotation. In fact, one or 
two people have come to grief w ho 
w ere m ore reputable than  this gentle
m an and who prom ised us th a t they  
w ould be in a position to im port the 
rice, I m ay assure the House tha t 
this com plaint is absolutely wnrong 
and unfounded, and, therefore, I  
would like th e  House to  accept my 
w ord th a t w hen entering into this 
deal, we have considered the interests 
of the country and of the people a t 
large before arriv ing  a t our decision.

S hri BL S. G urupadasw am y: May I
ask a question?

Mr. D eputy-Speaker: Let the  hon. 
M inister go oru

Dr. P. S. Deshm ukh: There are  a 
few other points, not of very g reat im 
portance, for which I may take some 
tim e of the House. My friend from  
U ttar P radesh  w anted us to reclaim  the  
usar lands in U.P. and he w anted 
the Indian Council of A gricultiiral 
Research to take up this work. As 
everybody knows, this is a research 
organisation and it has interested it
self in this m atter so fa r as research 
is concerned. It has sanctioned a 
scheme for investigation and research 
and are prepared  to spend Rs. 35,000. 
provided the U.P. Government also 
comes forward with a share of 50 per 
cent.

My hon. friend Dr. K hare refe rred  
to this B urm a deal and he brought 
in  certain  R*s saying th a t these th ree
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R ’s had  rea lly  conspired to  m ake th is 
b ad  deal. I in terjec ted  th en  and  said 
^ t  h e  h ad  b ro u g h t together th e  
w rong  R ’s. T he rea l R ’s w hich he  
should  have  b rough t together w ere: 
Rafi, m ore Rice, g reater Relief, and  
effective Rebuff to  profiteers. These 
a re  the  four R ’s which he should have 
m ore p roperly  b rought together and 
th a t w ould have sum m ed up  the 
position correctly .

Two friends from  Bombay, I  be
lieve, w ere  concerned about certain  
advances and  loans w e give to the  
S ta te  G overnm ent, and th ey  even 
suggested th a t th e  C entral G overn
m ent should pursue the m atter w ith 
a  view  to seeing w hether th e  loans 
given w ere properly  utilised  o r not.
I  am  afra id  th is is n o t possible w ith  
th e  staff th a t the  C entral G overnm ent 
have a t their disposal: nor would it 
be, I th ink , appreciated  very  m uch 
by the S tate Governments themselves.' 
We do certainly take every possible 
care to  see th a t the schemes are pro- 
I>erly fram ed and they are executed 
and expedited as much as possible. 
Beyond th a t I am afra id  it is not pos
sible for us to  go.

My hon. friend  P an d it T hakur Das 
B hargava once again to ld  us of th e  
value the  House and th e  country 
should attach  to cattle  im provem ent 
an d  m ilk  supply. W e are absolutely 
a t  one w ith  him , so fa r  as th is ideal is 
concerned. And, as he him self 
knows, w e are try ing  our best to in
tensify our efforts to see th a t th e re  
a re  b e tte r  cattie  and m ore 
supply. Of course im provem ent of 
cattle  is no t in  th e  hands of any per
son. I t  is a som ew hat lengthy process 
b u t I  am  glad th a t  w e are  on the  
r ig h t path. A ll th e  same I am  pre
p ared  to accept th a t the re  is room  
for im provem ent so fa r as th is m atter 
is concerned.

My hon. friend  Mr. Som ana sug
gested th a t we should pay more atten
tion  to m inor irrigation  schemes. 
F rom  th e  las t year, G overnm ent bas

done this, and  in addition to the  b ig
ger schemes, very  large  am ounts o f  
loans and  sm aller am ounts of sub
sidies are  being given to th e  S ta tes  
fo r m inor irriga tion  w orks. T here  
a re  hundreds and thousands of w ells 
w hich are  being subsidised and given 
loans for. S im ilar help  is ex tended  
to tanks, and small bunds etc. So far 
as this m atter is concerned, Giovem- 
menit is already pursuing th e  righ t 
course.

Shrim ati M aniben P a te l com plain
ed th a t if the  sugar production w as 
insufficient, G overnm ent should autho
rise  new  factories being b rought in to  
existence. I m ay te ll he r th a t Gov
ernm ent has already accepted this- 
suggestion. In  spite of the  fac t th a t  
th e  Planning Commission had  a rriv ed  
a t a certain  target, it  seems necessary  
to w ork  tow ards a h igher ta rg e t th a n  
that, and G overnm ent w ould be p re 
pared  to give licenses to a lim ited  
ex ten t if m ore sugar factories a re  
b rought into existence. B ut w e should  
realise th a t it is no use adding fac
tories to areas w here the sugar-cane 
supply is no t adequate, 'nierefore^ 
we are inclined to encourage sug a r 
factories being p u t up  in places w here 
the  average yield per acre is m uch 
higher. In  spite of th e  efforts of th e  
Sugar Cane Com m ittee and severa l 
research  institutions for the improve* 
m ent of sugar-cane and sugar tech
nology, we have not m ade m uch pro
gress so fa r as yield per acre of sugar-, 
cane is concerned. However, w e a re  
try ing  to pay greater atten tion  th an  
we have done in  the past and w e ex
pect we w ill be able to rep o rt som e
w hat b e tter results by n ex t year."

I do not th ink  I should take  m ore  
tim e of th e  House. There are  som e 
sm all points w hich I  assure the House 
w ill examine^

Shri M. S. Gnm padaswam y rose—

Mr. D eputy-Speaker: The hon.
M em ber w ill have a chance a t th e  
tim e of th e  discussion of Demands fo r  
G rants of th e  Food and  A g ricu ltu re  
M inistry. 1 '
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a ir i Jaipal Sinirli (Ranctii West— 
Reserved—Sch, Tribes): Mr. Deputy- 
Speaker, Sir, before I come to the  
Budget, I would like to advert to 
som ething very unfortunate  and un 
desirable th a t fell from  the  lips of a 
seasoned Congressm an from  W est 
Bengal, Shri A tul^a Ghosh, who ought 
to have know n b ette r than  to have come 
before this House and accuse the  B ihar 
M inisters, or B ihar Congress leaders 
a t that, of atrocities against people 
in  Manbhum. He used strong lan 
guage. W hatever m ay be the tru th  
behind his grievance and the griev
ance of the people of Bengal in regard  
to  the  so-called Bengali-speaking 
areas in the S tate of B ihar, I th in k  it  
is grossly un fa ir th a t the whole S ta te  
should be accused of w hat has been 
done a t the instance of unw ise Con
gress leaders in Bihar.

A fter all, he should have rem em 
bered th a t M anbhum is a triba l area 
essentially and any charges th a t he 
m akes against the S tate is bound to 
react vehem ently against him self and 
against the Bengalis, because, w hether 
he likes it or not, anything by w ay 
of disgrace to th a t particu lar area 
would react violently against the very  
cause he wishes to advocate. I say 
this more, Sir, because there has been 
now appointed the States Reorganisa
tion Commission. That im partial body 
should be able to look at things from  
a detached point of view, fa r away 
from  the  heat of provincialism  and lin- 
guism. I have to say this. Sir, be
cause the Bengali Press loses no time 
in  m aking capital of the  least lack 
of wisdom on the p a rt e ither of the 
d istrict officers of M anbhum  or of the 
pow er-m ad Congressmen of B ihar.. 
As far as the  people of South B ihar 
a re  concerned, they are  never against 
Bengalis, as my friend  Mr. A tulya 
Ghosh has suggested. Bengali w hich 
is the m ost advanced language in this 
counti;y, not excluding Hindi, is not 
hated, as Mr, A tulya Ghosh would 
have us believe. Sir, I w anted to say 
th is because it is necessary, I come 
from  th a t p art of the S tate  of Bihar.

My hon. friends from  Bengal, if they  
w ant any fa ir  treatm ent, if they w ish 
to elicit any sym pathy from  us, should 
be careful in the language they  use 
on the floor of this Parliam ent. I  
w ould extend this piece of advice to  
m y friends from  Orissa also.

Coming to  tne Budget, Sir, p rac ti
cally all my life I have been u s ^  
to deficit financing. So any proposals 
th a t m ay have come from  the hon. 
the Finance M inister this year do not 
shock me. I am used to it. A ll th a t 
I w ish to say is th a t he should not 
experim ent too far, or m ake it a per
m anent fea tu re  of our national bud
get. . I know  th a t I can sleep although 
I may be deficit. I know our country 
will be able to go through w ith  this 
lim ited am ount of deficit financing, so 
long as our friends on the other side 
do not lose the ir head. T hat is the 
m ain point. Deficit financing has to 
be very carefully  and cautiously 
controlled if it is not to lead the coun
try  to disastrous results.

I w ant to speak about m y own pet 
constituency—if I may so call it— 
that is in regard  to the provision th a t 
the hon. the Finance M inister h in ts 
he had m ade in the  p resen t Budget, 
He is very careful in the  language he  
uses every year. I have tried  to listen 
in tently  to w hatever he has to say in 
regard  to India’s ancient millions. I  
am really  surprised th a t he. as an old 
civilian from  cne of the States th a t 
has the second largest num ber of 
Adivasis in this country, has not been 
able to find enough amounts, or has 
not provided m ore generously for the  
triba l millions. Here is w hat he 
says:

“I th ink  I could tru th fu lly  
claim th a t the increase in expen
ditu re  in the coming years is 
mostly on development, in accord
ance w ith the approved plan.”

This is w ith particu lar reference to 
the backw ard classes. I have b e ^  
searching very hard  in the  F ive Year 
P lan  as to w hat th e  approved p lan  
is. I find th a t there  is nothing 
very particu lar except an inventoov
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of fiv« things th a t th e  P lanning Com
mission is supposed to have made. 
They are—I shall ju s t enum erate— 
educational and vocational training 
schemes, roads and communications, 
social service schemes, schemes for 
economic betterm ent, im provem ent of 
adm in istrative service.

I w ant to ask the  G overnm ent and 
in particu lar the  F inance M inister 
w hether the G overnm ent of India 
have m any w ay im plem ented articles 
275 and 339. A rticle 339 em pow ers 
th e  C entral G overnm ent—^the Gov
ernm ent of the Union—to give direc
tions to States in regard to w hat plans 
should be carried  o u t  I have been 
asking fo r this inform ation year a fter 
y ear and I have not been given any 
concrete reply yet. Here in the Bud
get speech itself, he says th a t there  
is a n  approved plan. I very m uch 
like my hon. friend  to p u t the  ap 
proved p lan  on the  Table of the 
House so th a t a t least backw ard  
M.Ps.—M embers of P arliam ent be
longing to th e  backw ard  sections of 
the  Indian  com m unity—m ay have an 
opportunity  to know  the  concrete
p lans the  G overnm ent of the C entre 

îs w ell as the  S tate G overnm ents 
have fo r the betterm en t and advance
m ent of the  backw^ard sections of the 
Indian  community.

W e have been to ld  again and again 
— ît is in  the reports—th a t the n atu re  
of work connected with the back
w ard  classes is complicated and deli
cate. T hat is all very well. W e are 
also told th a t it is necessary to im 
prove and reorganise the  adm inistra
tive services. W hat has been done? 
I  know  the N orth-East, F ron tier 
Agency cadre has been instituted. T hat 
is certainly an excellent move. B ut 
is it  th a t the  triba l people are only in 
the N orth-East F ron tier and now here 
else? Even in regard  to th a t cadre m y 
fa ir  friend  here the other day pointed 
out th a t none of the  triba l people have 
been given an opportunity . L et a 
single M em ber in the  T reasury  Ben- 
(^es te ll m e th a t in the S tate  of 
Assam there are no com petent graduate

trib a l people who could fill these 
posts equally  ably and perhaps m ore 
com petently. A fter all they  are  tri-  
bals them selves and know the  needs 
of the people of th a t particu lar area.

L ast year w hen it  came to the  ap 
pointm ent of an Assistant Com
m issioner for the E astern Zone under 
the Special Officer of the President, 
w hat happened? All the triba l can
didates w ere disqualified from  appear
ing before the Selection Com m ittee 
here. It would appear as if it is only 
th e  non-tribals who could solve the 
problem s of the trib a l people. T hat 
is not the way of tackling the p ro
blem.

The P rim e M inister again and again 
—here and outside tells us th a t there 
should be a righ t approach. I do not 
see how this is a righ t approach. I 
believe tha t under the appropriate 
dem ands, these things will be discuss
ed in g reater detail.

I would like to support w hat 
Mr. Purushottam  Das Tandon said, and 
em phasise the point th a t it is no t 
respectful to this House th a t w hen a 
m atter has to be discussed in w hich 
all the M inistries are  under fire, 
m any M inistries are unrepresented* 
I would also like to see th a t some 
specific convention is laid down here 
w hereby we are not robbed of the 
tim e tha t is our due—that is to say, 
non-official Members.

For instance, today there  was such 
a speech. I am  very glad my friend  
Dr. P. S. Deshm ukh has been here 
and it is nice to hear his voice every 
now and then. B ut I certainly object 
to his taking away the tim e th a t w as 
not his. Because the  debate on De
m ands for the M inistry of Food and 
A griculture is his occasion and tha t 
is the tim e w hen he wUl have to 
reply to the points th a t he had noted 
down in the  p resent discfission— 
not a t th is particu lar time. A fter all, 
it is th e  Finance M inister who w ill 
give the reply  from  the angle of 
finance and we do not w ant any great
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details a t this stage. B ut I w ould 
insist th a t M inisters, Deputy M inisters 
and th e ir  henchm en should be here  
to m ake note of w hatever every 
M em ber has to say—either from  the 
Opposition or from the back-benches 
of the T reasury  itself. I th ink  tha t 
this will be a healthy  convention.

One thing has disappointed me. 
I  hoped very much th a t my 
lion, friend, the Finance M inister 
would have come forw ard  w ith  a 
certain  reorganisation of the Minis
tries. Som ething has already been 
said. I do not see why it is still a 
continuation of C inderella M inistries. 
In the old days Education, H ealth  and 
Lands were under one Ministry. 
‘Lands’ disappeared and for the rest 
w e have a separate M inistry for each. 
It is really  rem arkable how this 
bifurcation has been made. The 
M inister of H ealth cannot deal w ith 
m atters of the deaf, dumbed and 
-maimed; they go to the  Educa
tion M inistry. I am  giving only one 
instance as to how there has been no 
scientific distribution of the port- 
fohos. I do not know w hether some
thing has been done about it.

While talking of the Budget, there 
is only one point which I would like 
to  stress. I do hope my hon. friend 
and^ his M inistry will be m ore and 
m ore careful in w atching as to how 
m oney—th a t is, the money doled out 
by him —is spent because tha t is the 
m ain concern here. He should have 

, a  proper surveiUance over the expen
d iture . It is not m uch of a com fort 
to us to be told tha t so m any crores 
of rupees have gone down the drain, 
w hether it is for the D.V.C. or H ira- 
kud or som ething like that, and th a t 
subsequently steps have been taken 
to undo the mischief so th a t no re 
currence of such mischief .will be 
there again!

I would like to say w hat I m yself 
feel in regard to what a good many 
people have said this time over the 
A m erican aid to Pakistan. I am su r
prised a t the peculiar psychosis th a t 
has developed overnight because of a 
certain  m ild pro test m ade by  the
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L eader of this House about this 
particu lar aid. It is a delicate m atter 
and the  less we ta lk  about it 
the better. B ut let us no t ge t 
into a depression of fear as if  
w e are now w ithout any defence. My 
friend, the Finance M inister has a l
ready  stated  in his Budget Speech 
that the security  of our country is in 
no way jeopardised. Let us accept 
tha t and exam ine those w ords very 
carefully as to w hat they mean. i  
would say from  w hat I know m yself 
that we can face any emergency, if 
there  is to be an em ergency—God
forbid tha t there should be any__but
It would be unfortunate  to the o ther 
side. We are  strong enough. Let us 
not pay heed to this hostile a ttitude  
tha t some of us have developed—m ay 
be tow ards Pakistan, m ay be tow ards
America, m ay be against ourselves__
and say things th a t have no tru th  
behind them. (Interruptions). Are 
we not taking fairly  large aids which 
are being flown here across the 
Atlantic? Do we forget that? Can 
we genuinely and honestly say tha t 
we have received no aid w hatever of 
m ilita ry  nature? Why do w e bother 
about the unwise step that our next- 
door neighbour has taken? All th a t 
m atters is w hether the security of our

that the security  of this country is 
not jeopardised. (Interruptions),

Dr. L anka Sundaram : W hy do you
welcome it?

5 P.M .

Shri S ta fh : I  welcome it
advisedly; I wUl sta te  m y arguments 
when the  Defence debate is on. My 
objection is ttiat those people who 
live m glass houses should no t throw  
stones a t others. You have been receiv
ing help and you are getting upset 
over some small help that somebody 
else is getting.

Some Hon. M em bers: No, no.
Shri Ja ipal S in rh : I am amazed a t 

the colossal ignorance on m ilitary  
m atters of some M embers of the 
House. W hat is the quan tum  of aid  , 
th a t has been given, w hat is the
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quantum  of strength? (Interruption).

V I  do know. I have not got it from  
anybody else. B u t th e  speeches dis
p lay  considerable ignorance of our 
m ilita ry  strength . I am  not ju stify 
ing or saying: they  should get it, le t 
them  get it. B ut the  particu la r 
psychosis th a t is being developed by  
certa in  u tterances in  th is House is 
n o t a  healthy  th ing  fo r the  country, 
and  w e should be ra th e r  carefu l in 
w h at w e say. (In te rru p tio n ).

M r. D eiraty-Speakcr: L et th e  h en .. 
M em ber proceed.

Shri Ja ip a l S iagh: I say th is and  1 
rep ea t th a t  w e should no t le t things 
come out of our lips unguardedly . I  
can  speak w ith  a  certain  am ount of 
rea l know ledge and not superficial 
inform ation  obtained here  and there, 
th a t w ith  our m ilita ry  stren g th  w e 
wiU ever be able to cope w ith  any 
em ergency w hich m ay develop, 
regardless of w ho gives tibe help  to  
th e  n ex t country. T hat is all th a t I 
have  to say.

S hri JL K . Basu (Diam ond H ar
b our): The F inance M inister conclud
ed  his Budget Speech w ith  these 
w ords th a t “no idea of the  vast up 
surge in the  national life can be con
veyed by transla ting  all th is in  term s 
of money or compressing it into a 
classified tab le  of estim ates and ex
p enditu res”. He believes th a t “‘the 
face of the  country is changing” and 
th a t "‘w e are  on th e  r ig h t road”. 
S im ilar expressions have also been 
echoed by Shri S. N. A garw al from  
the  o ther side who said, re fe rring  to 
th e  incident in Travancore-Cochin, 
th a t he sym pathised w ith  the coir 
w orkers b u t th a t they  had  a demo
cratic righ t to vote in com parison to 
w hat he considered to be the  condi
tions in a to ta lita rian  s ta te—as if 
a fte r seven years of Congress ru le  
and  th ree  years of planning  our peo
p le  are  not en titled  to look fo rw ard  
to anything in  term s of money and  in 
term s of tangible benefits and have 
to  be satisfied only w ith  the rig h t to 
vote! This is a  dangerous a ttitude  
fo r the  Finance M inister and fo r a

n um ber of people in the party  sup 
porting  him  to take.

O ur F inance M inister tries to pro
pound th a t we are  in a developing 
economy, th a t our country’s indus
tria l ou tpu t has increased. So le t u s  
for a m om ent try  to analyse w hat has 
been the  increase in  our industria l 
o u tp u t  In  one of the  biggest of o u r
industria l undertakings, nam ely tex 
tiles, there  has been a certain impro
vem ent.' B ut I w ould here ask the 
Finance M inister to take  a m ore rea 
listic view and compare the conditions 
of th e  tex tile  m ills in the different 
p arts of th e  country. The o ther d ay  
the C hairm an of the M illowners’ 
Association of W est Bengal has said 
th a t out of sixteen m ills in the  State^ 
only four w ill be in a position to 
survive. This is the  criterion  for 
judging the  developm ent of our eco
nomy so fa r as the tex tile  industry 
is ' concerned. Persons concerned 
w ith tex tile  m atters say th a t though 
the production has gone up to som e 
ex ten t and the per capita requ ire
m ent of fifteen yards can be suppli
ed, the  difficulty is th a t th e re  is n o  
m arket. There is a g lu t of tex tile  
goods. W e are  expecting, and th e  
F inance M inister also hopes, th a t w e 
should have export m arkets. B ut 
w e know th a t w hen Japan  is com ing 
into th is field, w hat w ill be th e  f a te  
of our textile  mills?

L et us consider the  position of o th er 
industries like m achine tools. T he 
com plaint is th a t G overnm ent only' 
tries to help  the  big bosses in our 
industrial units and not the o rd inary  
persons. We have to see w hat is th e  
to tal effect on our economy as a 
whole so fa r  as industria l ou tpu t is  
concerned. By having an increase in 
one or tw o units or in one or tw o  
particu lar industries or in certain  
categories of industries we cannot say  
th a t we are in a progressively deve
loping economy.

If w e take th e  case of industries 
like wood screws, nu ts and  bolts and 
plywood, there  is a crisis and m any 
of th e  un its are  going to close.
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The Finance M inister’s figures 
show th a t in  industries like electric 
fans, ball-bearings, diesel engines and 
som e other industries th ere  is a cer
ta in  increase in  the  un its of produc
tion. B ut a t th e  sam e tim e all these 
un its have com plained th a t the re  is 
no m arket fo r th e  goods th a t they  
produce.* Therefore, if w e w an t to  
establish a regu lar and developing in
dustria l economy w e have to see th a t 
th e  products th a t come ou t of th e  
un its of production have a m ark e t 
both  in ternal and, if possible, ex
te rn a l also. If  w e com pare th e  figures 
given in th e  R eport of th e  P lanning 
Commission about th e  progress in  
r a t i o n  to installed capacity we And 
th a t only 30 per cent, of th e  install
ed capacity is all th a t w e have been 
able to work up. Is this the  progress 
in  our industrial output a fter th ree  
years of th e  P lan?

If we take  th e  figures regarding 
electric energy, even afte r th ree  years 
of planning of w hich our Finance 
M inister is so proud, only 18 to 20 
per cent, has been consumed. There 
a re  no industries to consume th e  rest 
of th e  electric energy.

This is the  position so fa r  as our 
industrial output is concerned.

L et us tu rn  to foreign trade. 
H ere I would like to  em phasise one 
point. We see here th a t foreign 
trad e  has gone adversely and against 
us. To w hat extent? The im iw rt 
prices of the  goods th a t we consume 
have increased by four per cent. The 
export price of th e  goods th a t w e 
send out has been reduced by 26 per 
cent. If you ta lk  in term s of tang i
ble benefits we are  losing so fa r  as 
our export trad e  is concerned. The 
Finance M inister seems to feel th a t 
there  is an im provem ent so fa r  as our 
im port trade  is concerned. B ut if w e 
anal3̂ e  the im portan t item s in  oiir 
im ports like m achinery, dyes and 
colours, chemicals, iron  and steel 
w e find th a t there is a decrease in  the  
quan tity  of im ports of these items.

our country w here m achinery and
m anufactured  goods are  so necessary 
lo r  th e  developm ent of our national

economy, we find th a t there  is a de
crease so fa r  as im ports of these* 
item s are  concerned. On th e  o th er 
h and  th e  policy of th e  Government- 
has been to increase the im port of 
e lectrical goods, m uch to the  dis
advantage of the  sm all indigenous 
m anufacturers in this country.

Therefore we have to see the over
all p ictu re of the  industria l and eco
nomic position of our country  and n o t 
s it and have a com placent a ttitu d e  
th a t as th ere  is im provem ent in  pro  
duction in th ree  o r fou r industries w e 
have achieved a developing economy 
and th a t w e can th ink  of a b rig h te r  
fu tu re.

Even in our export-im port trad e  
w e have the  dom ination of foreigners. 
Among th e  en tire  financing by th e  
b ank s, only 30 per cent, is supplied 
by Indians and the  re s t goes to 
foreigners. Is th is the  w ay in which 
the  F inance M inister ^ o u ld  try  to  
establish our economy after th ree  
years of planning? A nd yet he say s 
th a t w e have a developed economy 
and th a t w e have a brigh ter fu tu re  
before us.

In  th is connection I w ould also like 
to say th a t in  a country w here th e  
G overnm ent says th a t the re  is im 
provem ent in the  industrial produc
tion w e all expect th a t there  should: 
be g rea ter avenues of em ploym ent. 
If w e look to the  figure of the w ork
ing class cost of living index it has 
practically  rem ained static, if  no t 
risen  slightly. B ut so fa r  as food 
prices go there has been a definite 
increase. So fa r  as the general index 
of wholesale prices is concerned, there 
also there  has been a  slight increase. 
On the subject of unem ploym ent I  do 
not w ant to  say m uch now. The 
Finance M inister him self has sta ted  
m any a time, and in his speech, th a t  
the re  has been growing unem ploy
m ent in the country. We are  not in  
a position to do anything about it. 
We know  th a t on a  m oderate assess
m ent, if w e take into consideration 
the  unem ploym ent in the  registered  
factories and in a nim iber of 
factories w hich possibly a re  n o t 
registered, or possibly there  are  o th e r
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types of w ork  w hich norm ally under 
th e  present system  of adm inistration  
w e m ay not find in our statistics, not 
to  speak of ru ra l unem ploym ent, w e 
have a figure of not less than  25 lakhs 
unem ployed. *

T he o ther day th e  F inance M inis
te r  quoted figures from  the em ploy
m en t exchanges. We know w hat a 
sm all percentage of th e  unem ployed 
:get the ir nam es reg istered  w ith  the  
em ploym ent exchanges. He said th a t 
o n ly  5,07,639 people have got their
nam es reg istered  as unem ployed, 
^ t e r  th ree  years of p lanning the 
G overnm ent w ants the  people to 
w ork  hard  to produce m ore and in
crease the national w ealth . On an 
analysis of th e  figures w e find th a t 
n early  48,000 people of the  skilled 
category who are registered w ith the 
em ploym ent exchanges are  still un- 
.employed, 1,51,345 of the clerical class 
are  unem ployed; 2,39,187 unskilled 
people are  unem ployed and so fa r  as 
supervisory  staff are  concerned, we 
h ave  4,931 people. We w ant our 
national w ealth  to develop. W e still 
find th a t there are skilled w orkers in 
our country w ithout any  possibilities 
of developing th e ir skill and  w ith  a 
b itte r  experience they  have to go 
abou t in  search of em ploym ent. Ac
cording to th e  em ploym ent exchange 
figures nearly  25 lakh  people are  em 
ployed and if you calculate the p ro
portion, i t  is only one-fifth of the 
to ta l th a t are unemployed and re
gistered with the  employment ex
changes. O ver and above, w e do no t 
include the unem ploym ent that is pre
v alen t so far as the Government 
organisations or undertakings are con- 
cerhed. We have had  th ree years* 
planning and we have a progressively 
increasing economy, as said bu t we find 
th a t  even in th e  G overnm ent organi
sations, all of a sudden people are 
th row n  out of em ploym ent. We find 
th a t  all of a sudden, a fter tw elve 
y ears  of service in C alcutta about 
th irty  to fo rty  S tationery  w orkers 
have b een  th row n out of em ploym ent 
-with a day’s notice. W e also see th a t

afte r m any years of service, young 
m en who have se ttled  down in life 
and w orking in the  Food D epartm ent 
in W est Bengal have been dem obilis
ed and asked to go and seek fresh  
jobs, w ith  little  prospect. We now 
find unem plo 5̂ ment in so m any Gov
ernm ent departm ents and several 
thousands of people are th row n out 
in the streets. This is the economy 
our F inance M inister is boasting of; 
he  says th a t we are im proving and 
tha t w e are  developing; Not to speak 
of the special industries, if we go on 
analysing, even in the textile  indus
try —w here we adm it there is some 
im provem ent—w here there has been 
a certain  increase in the  production, 
m any of the m ills have been closed 
down and lots of w orkers throw n out 
of em ploym ent. If you take the case 
of tea industry, there are nearly 9,000 
people in W est Bengal alone; in the 
case of the  paper m ill in C alcutta 
nearly  six thousand people are un 
employed. The same industries have 
made profits and doubled the paid-up 
capital am assed nearly  more than 
Rs. 2 crores as reserve fund. I t  is 
tru e  th a t certain  indjiistries are  show
ing im provem ent, bu t along w ith  th a t 
some of the  sm all industries have 
com pletely stopped production and 
closed down. Therefore it am ounts 
to a different p icture than  w h a t the  
Finance M inister has painted. We 
know  th a t the re  has been a ta lk  of 
lack of proper financing. So fa r  as 
th e  capital investm ents are concerned, - 
we have seen th a t in respect of the 
eighty typical industries are  con
cerned, they have m ade a profit of 
nearly  Rs. 17 crores in one year, 
created a reserve fund  of Rs. 68 
crores and given a dividend of Rs. 11 
crores.

Mr. D epttty-Speaker: I  have given 
him  fu ll fifteen m inutes. I w ill give 
two m ore m inutes fo r the hon. Mem
ber to w ind up.

Shri K. K. Basu: Sir, on a fu rth e r  
analysis we find tha t in spite of the 
fact th a t they could not give Rs. 40 

crores as expected, they  have been
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given a num ber of concessions. In 
direct taxation  has been reduced from  
nearly  40 per cent, to 28 per cent. I  
do not w ant to speak m uch about the  
foreign capital. The other day the  
Finance M inister said th a t the foreign 
profits am ount to Rs. 150 crores. We 
have the  foreign shipping companies, 
insurance companies and other such, 
business and nearly  Rs. 150 crores are  
rem itted  out. We have been told 
th a t even these foreign companies are  
indulging in tax  evasion and G overn
m ent w ere th inking of bringing in a 
legislation. One year has passed b u t 
nothing has been done in th a t direc
tion.

Therefore, today if we w ant to 
im prove the industrial economy of 
our country, we m ust see to w hat 
exten t this money can be utilised for 
our development. I have one sug
gestion to make. I t  is tru e  th a t large 
reserve funds are  necessary fo r m dhy 
of the industrial undertakings. But, 
in view of the fplanned economy w e 
have it is not absolutely necessary 
that the entire reserve should be 
utilised at once. Why not the Gov
ernm ent and all the foreign companies 
utilise a portion of the reserve fund  
for the developm ent of our economy 
and industrial developm ent? A t any 
tim e, if the particu lar units w ant any 
reserve fund, the G overnm ent may, 
as is done by the Reserve Bank in 
th e  case of banks, send back a 
portion to to these undertakings.

Lastly, Sir,..

' Mr. Deputj-Speaker: I am afra id  I 
w ill have to call the  next speaker. 
Hon. M embers w ill get m any m ore 
chances to speak.

Shri K. K. Basu: The o ther day 
w e w ere not called and today m ost 
of the speakers got even m ore than  
th irty  m inutes w hereas I am only 
given fifteen m inutes. I w ant soi^e 
m ore time.

Mr. Depnty*Speaker: I  w ill not
allow any m ore time.

Shri Nambiar: I,iet him  at least
finish th a t paragraph.

Mr. Deputy-Speaker: Hon. M em bers 
will have m any m ore opportim ities. 
I would not forget the ir names. I  
told the hon. M ember to conclude and  
he ought to have done it m uch earlier. 
I will bear this in m ind and will give 
him tim e on the nex t occasion.

Shri K. K. Basu: But, hon. Mem
bers on the  o ther side have been 
given tw enty-five to th irty  m inu tes 
and I am given only ^ te e n  m inutes. 
I do not understand  the m eaning o f  
it. (Interruption).

Mr. Deputy-Speaker: Order, order.

We have apportioned th e  time- 
among various groups. I t is true, 
w ith regard  to the Com m unist p a rty  
they m ight have ten  or fifteen m inu tes 
more. U nfortim ately, in this discus
sion w e are  no t able to give o ne  
m inute this w ay or th a t way. I w ill 
certainly bear this in m ind and g ive 
m ore tim e on some o ther day, bu t no t 
today.

Shri H. N. Mukerjee (C alcutta 
N orth-E ast): B ut let him  w ind up hi» 
argum ent.

Mr. Depaty-Speaker: I told h im
four m inutes ago to w ind up. In stead  
of w inding up he goes on fu r th e r  
arguing. Hon. Members should n o te  
th a t hereafter I w ill be very strict.

I 1) :
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W ith the possible exception of 
Egypt, India has the highest incidence
of blindness in the world. W hereas
th e  num ber of blind  p>ersons per I 
lakh  of the population is 175 in the  
U nited  Kingdom  and U.S.A., 66 in 
A ustra lia , 57 in B ulgaria and Italy, 
6̂0 in G erm any, 43 in Belgium, it  is as 

h igh  as 500 per 1 lakh  in India.

With due respect to the Chair I may 
be  perm itted  to say th a t the tim e has 
<rome w hen the  G overnm ent should 
te k e  u p  th e  Q uestion  of th e  blind and 
evolve a system  w hereby this colossal 
problem  of the blind population could 
b e  solved and they could be tu rned  
into useful m em bers of the  society. 
I  would suggest the  following points 
fo r the active consideration of the 
G overnm ent. Governm ent should^ 
first of all, ascertain the  incidence, 
th e  exact num ber of blind people in 
Ind ia by a regu lar census. Blindness

occurs m ostly  in  villages. Each v il
lage should be equ ipped  w ith  an  op- 
thalm ic u n it w ith  a ^ a l l  hospital 
a ttached  to it. These existing  
opthalm ic hospitals should be equ ip
ped w ith adequate facilities for 
trea tin g  patien ts and  sufficient g ran ts 
should be m ade. G overnm ent should 
se t up  S ta te  Councils on Blindness in  
each S ta te  like th a t in Bom bay w ith  
h eadquarters in Delhi. T he G overn
m en t should recognise the  N ational 
Association fo r the  B lind  w h id i w as 
set u p  in Bom bay diiring th e  tim e of 
th e  A ll-India Conference fo r  the  
Blind, convened by the  firet P ro v in 
cial Conference.

In each d istrict, there  should  be an 
institu tion  fo r the  b lind  w here the  
b lind  people of a ll age groups should 
receive education and train ing . E ach 
province should have a workshop.

The blind  people com ing from  th e  
various villages a fte r receiving tra in 
ing should be absorbed in th e  w ork
shops and the  existing  institu tions 
should be given annual grants. The 
ultim ate aim  of the blind welfare 
w ork  is not to clothe them  and feed 
them , bu t to secure em ploym ent fo r 
the  blind. The b lind  can show b e tte r  
resu lts in the w ork  assigned to them . 
A fter going through the rep o rt of the 
N.S.D. Industrial Home for the 
Blind, I find th a t some of the  in m a te  
of th is institu tion  a re  w orking as 
bobbin cleaners and folders in the 
Tata group of m ills and th e ir  w ork is 
reported  to be satisfactory. The 
orchestra p arty  of the said institu tion  
w hich stirred  Delhi during  the last 
fo rtn igh t by its melodious o rchestral 
music shows th a t m ost of them  could 
be absorbed as m usicians a t the All- 
India Radio. The blind could be 
su itably  em ployed as teachers, m usi
cians. packers, cleaners, typists, tele
phone operators, weavers, book bind
ers and in m any other capacities. I 
earnestly  appeal to the G overnm ent 
kindly to reserve some percentage of 
vacancies for the blind both in Gov
ernm ent and private  industries.

Lastly, although this m atte r relates 
to the M inistry of Railways, I  would
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[Shri K ajro lkar] 
appeal to them  th rough  the  F inance 
M inister. So fa r  as I understand, 
ra ilw ay  concession is g ran ted  to s igh t
ed escorts accom panying the  blind  
proceeding on leave or fo r o ther p u r
pose w hereas th e  blind  has to pay  fo r 
h is journey.

The concession should be extended 
to th e  blind  w hether he is accom
pan ied  by th e  escort or not. I t has to 
be observed th a t in m ost of the  cases, 
t ^  blind  travel w ithou t escort.

I 'Y ^  A

4 t3 |T 7 o  fto

: 3̂'TTW5T ^  3 m

^  ^  O T  arirfl" f ^

^  ^  ^  ^T5RT % "mOf <h<H) ^

v r f  3rrr % ^

i \  ^  iTTsrrlf %

^  3TFi% ^  ^

^  TfTiT^ 5TRT 

«T3r? cf^)% ^  ^fHrr ^

3F5TT ^  Hi ^

^  % F̂HT

WK ^ I T̂STS’ ̂ ^  ^  *?rlT
f®F ^ q t^  ^TRT

Vt^RT sh* ^ni)^ % f?5^ «h<HI

^  ^  %*?T f  I
#  a m t  F fh r #  fJRJt iiWrmr f v  

^  ^
if f  ^  I 3TTOft ’TiwT f  f%

f^TRT ^  71^ r̂n=5T

^  V T^eR W rgaTTt, 3 T H ft^ 3 ^ ih V C  

^  I iff WS 3ftr ^
'Tpsr ^  ^  ft^rr ^wr,

*nfi9*TPfe ^ ^TRf fW F , ^

?r ^

^ ^  f W  3ftt JT fTTTO ^  ^

VPT I s f tr  ^  * r ^

a m n H  #  ^  apFT ^ r  \ ^

f n r  ^  vnrsTRT f  jf m\*wa^ 

^  8?^-

^FIWRT ^  C  I ^ ^
irm ^  3rni> q > r^  ^

f  f  ̂  3 F ^  sprr 5T?rr?rr 

^  I 4>r̂ «i ^ ^

«rra' TT ^  ftfiTT ^  fti %:*iT w

4«t*rO fT  F̂TTTT % f̂ J*T nftT

%̂«?y TT 5̂rtT ftpTT

^rnr i w r o r  % ^  % f w  v-\

3PTtf

% f ^  f^n rt’ ^

cftw ̂ TF?y % 3 F ^  T̂ TRT ^  -^KT

^?T^f^5TrT^ I ? r : f t W T T

^  STPT f  ^  ^  ^  VR^r J3TT

f% ^ ^  fv m  ^  ̂ TVT I

?̂r3T 2T  ̂ r<Mld ^  ^  cflH"

i fV  =5nf|̂ T ^  ^  ^  ^

3TT̂  ^

3 fk  ^  % r ^  ^ 1  ^  ^

w t  ^  5FTR ^ ^ M  ^

3TT̂  sfr^ ŴTPTT, ^ 3 ^
apTir ̂  frlTT 3ft^ ^  ^  3 n *  ̂ f5T*i

3 C T m  ^ ^

f w r  I ^ ^ t  •

"Various difficulties were ex
perienced by the Board in obtain
ing financial and other sanction.”

t  <Bt?% f» rf5 R f |-W JT , ^

5W ̂ Wits'wt# lv» (R5 ^
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s m  ^  ^  =51^ TOm «rr I % 

f ^  f̂ swT t

fif7 ^  ftrwl % 3sqT arPTT aftr

^ aflr  5 ?rft 3ftr fcJTrat

^ ^n^lf 3 m r  ?ft 4  5; ^

j|T « ? )T ^  #  spn fr^rr ?

3̂̂  ^  fx^rm t ?rr ^  ^ t  a r r f t  

^  =5rr^  g  %  a r m  ^ 3 ^

WT ^ ^  ^

spR ^  ?RTT ^  <FVrtt

arf^T r̂nf ^  m  \ ^ ^
f s F ^  ^  ^  t

^  #  3 n r ^  #  ^  OTR* 

arq̂ TT ^THT t>  ^

f5=i% ^?tf jpnr ^  ^

^T% 3lil '»Tl '>>»i»lH «ll^ ^

3TI^ ^  3Tff^ ^  f%cTTW ^  ^  ^  rTT^ 

^  I ^  3TT!T

q rfO T T ^  ^  >rwr a h n it  ? tfft

i '  I aTTTFt ^  ^  n ^ d V <  3flr

3T #^ ^t^ff ^

, ^ 3 f # ^ i r ^ 7 T 5 R f e r f  I v ^

^*Tvt M f^t? ^TT^ #  fe rr

i, a r f v r m #  w»
%f\x ^  ^ 'T?T,
rfifv 3tV  ̂ 3 R f^  '*11*1^ ^n% Oh)

r5T*r ^33R‘ I afTT ^nTPT

^  3fh: 8f ^  #' ^

^  ^  t | ;  5T?r f ¥  3 m ^  vm * w

i w n  ^  TT^TTrar ^
3fir ^g^Rfrrm* v r  

iTcrf^r?T^fwr3TTTOm - 1  • w r a r r r
34 P.S.D

^RfT^ t  %  ar'^ijY

w«?^rfd^ irr

f  3ftr f e fT  5n%

^  ^ «rR% f ^  ’TFrai g  f%

^  <15^ ^  «r*ifV  ̂sf tr

I*, ^ f +̂ 1 ^ 1?TT ft>

^  1 3ftf% 3 i M

^  ^  *TRT ^  f  1 ^  3TPT%

«t>̂ Hi ^  f r  arrr

arsrfcT flfSTT ^  «fi^*<T

^  ^TFT w f  ^  f m r t

^  ^mr a fk  f irr^  t t ^

I ^  % T̂PT ^ ^  ^̂ RIT 
^  n < f t

^r t , ^  ^  ft»
r«M1d ^ d  ^  vj44>1 t  ^  ^  ̂

tR "91%5 R I7 ^ f ,
3 H ^  5fft 3TOT 5nf%

VHH 3TRft t  f^T^ ^  ^  ^  rfT « ^  

4jM*l fl?rr f  %  ^iq*t^d

I  ? ? rr* R 3 rrf t *
j î^dfm ftr^RST ¥)■ ?n:^ ^  ^

5 iT O |f ^ ,  f  %

% wtftW ^  r<«N>'d 3 rr.T ^  f  arVr ^

^  *
“The biggest obstacle in the way 

of a sufficiently large num ber of 
houses being put up is the present 
high cost of construction; and one 
of the m ain features of the hous
ing policy of Government should 
be to reduce the building costs so 
as to bring reasonable housing 
accommodation within the means 
of the large masses of our people,

' particularly  those in the low in 
come groups.”

r*iPitt:X) ^  r<M*td, ^

3rrar^  ^ k i^ h  

f  f*F v n p N r  f W r ^  w r ^  ^  

H\vf  ̂TK ^  wrm 5T% ^  TTSRTf^

OTT fe rr  rnf% 3t t
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[«ft 3TRo firsr]

?T^ sn ^ r arrfe<^TT

n̂:9)
f ^  ^ 3<k cTT^

f?r  ̂^  ^  t
3 R  arnr 1̂ W t o t

^  «rrcT T̂FT ?

'Tf ^  t , ^ ^
f  ft: ^  +^r^42rft T r m

TRT 3TRT I

dl'tfft 5TRf ^ f  %

?7ft TT W*TFr ^ ^

^  I 3nf̂
^FTTO % '»W C<?9 #

fw ^ re r  ^  f ¥  a r m  ^^prft % 

% f W  ?TT*r ^idWf n  ^  r R ^

5T)^^ 3Tk ^  ^ ?T§r
I ^

F̂T t ^ ^  f ,
^nft r»l^ft % ^^?TT t,

snft ^ #
smOTTT f% ^  f̂rnw M ^ x  #
2Tf %3W ^  ̂  c f W ^
Rnrf^rfiiV^ «n?ft T ^ f ,  ^
3Nt ^  m ^ ,  ^  ^
feF55 fii^iPrPh-̂  ^  ^

?Tf t  ^  ^  ^  ^
a i w f  ^  ^  f ^  ^  f e r r  a rk

3PT# ^PT ^  ^ f ^ ^ -

t  3nr1^ t  a rk  ?T®P

t | tit %»rf^-

^ S 5 T  3 W ^  <H'4 f^ ' ^  ^  ^
s î îft t |»tt I <rtf^yfev97 % irf¥ v 4 N r

% ar̂ yr̂  ^  anftrsp ^  f^ -  
t  ^  ^ ^

#̂ d5FTRt ^  f>ft I ^
ami^ w n f ^  ^

I  ftr 3rnr arrr ^  ar r̂̂ rm ^  ^
orraw ark ^arr^ % ^  f
^  ^  ?T̂  ^  w r ,  fer# 
f■ ^  ^  ^ aftr
i r m h r

^  ^  'TRTT T̂RTT f  ^

v t ^ a r r m r t i  ^
5pt T̂T H ^P f^  ^  ’FTR̂ r

^ x T T f ^ i  a p f t ^ f m r ^ ^ ^  
^  amrhrT

5TTT 4IP +W R  ^ ^ ’TT

^  aftr ^  ^  f% apRNrr ^
f ■ afk ^H'0^1 ^  fW ^  JTPT ^
^  3T^ aftr ^  ^  ^3^ ^ -
^  <rfk fe  yr ̂ ^i^’rfr ^̂ rrf̂ ,

^‘̂ ? T  sfTT 5Tm ^ ^

1̂ t, apRT^ ^  ^
qfTT iRRT ?Tfm 5Tff ^  1 ^
i p ^  ft) t ^ f tn r r ^ T i^ t

3ik? ^ -
« f^ T O ? n r iT T r^ t '^  ?T9r^rV^ f  I

V̂?j2ff ^  aftr ^ ^  .
arRT^T^i ^ ^ ^ f t ? ? F W ^
kCK̂ aftr ft>T ^ »r̂ f t  ^
^  ftj^ Ti^ f  ^  ft^  ^

I #  ^ f w T  5T$r ^3OTr q r  I

TO5Tf ^ ^ f O T « n - f t r t ^ ^ *

7^  WWK m K  ^  46V<^m

Tfnr^ ^  ^ ^  ^  fti^niT ^frr  ̂ ^

q r f ^  ^  apm 7 ^  t  ‘ w f ^  ’S' 
arr# ^ ‘f ^ ft? ^ ^  ^
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3!T7% f̂t̂ T ^  ^TpT ^

# 3T7̂  ^  ^ t  3fl̂

t  •
My Governm ent attach  speciaJ 

im portance to the  developm ent of 
cottage industries. I regre t, how ever, 
th a t progress in th is respect has not 
been very satisfactory.

3TOR ^

5FT ^  ̂

arr^ ^  ^

T^rfr f  I 3pn: 3rrr% a n > ^

^  zr? TO" f%

^  “?rn: ^

^  ^  arrr ^ ^
^  ^  3TRft t

qjT^^ ^ T :  c?y ;t ^TPT ^

^ ff f  1 ^  3fT'T ^  ^
ajT'T ^ t  ^ ^
sflx

Mr. Deputy-Speaker: The bon. Mem
ber m ust resum e his seat,

STjri R. D. Misra: I th ink  I am en 
titled  to fifteen m inutes.

, Mr. D eputy-Speaken I cannot give 
him fifteen m inutes today.

Shri R. D. Misra; That has not 
announced. I have for only eight 
minutes. 1 m ay be given two m inutes 
more.

Mr, Deputy-Speaker: Every hon.
Member cannot have an opporturity . 
I am finding it extrem ely difficult to  
distribute the chances. There are a 
num ber of hon. Members who have 
not opened their mouths. Then, there 
are  local and State interests. Every 
kind of consideration has to be taken

hito account. So, I am going to caU 
another hon. Member.

S hri.R . D. M isra: I only w ant two 
m inutes.

Mr. Deputy-Speaker: Not a m inute 
m o re

Sliri R. D. »fisra: I belong to U P . 
T here are  86 M em bers from  U.P. and  
55 from Bihar. O ut of them , only 5 
Members have spoken. You are  not 
giving even ten m in u t«  to me.

Mr. Depoty-Speaker: Very well, I
will give him two m inutes more.

3 m o  ¥ to  f w  : STK ^

3ntt% ^ f  ^

^  i  I ^

f̂ T ^ t  I
^3;^ Tft snferw ^ t  ^

^ ^  O T” t  < ^ 3 ^

And yet, we have m any failings and 
the greatest of these is th e  t^ d e n c y  
to grow complacent- O ur adm inistrat
ive machinery, good in m any ways, 
has not yet been fully adapted to the 
changed circum stances in the country 
and has not been geared up for t^'^ift 
action. Delays occur a t every step 
and even the money we allot for var
ious development schemes is not spent. 
We tend to  work in fits and sta rts and 
th a t constant pressure, which is so 
necessary, is not maintained- O ur 
people tend to rely on Governm ent 
agencies far too m uch and, a t the same 
time, criticise those agencies. A high 
rates of progress can be kept up by 
constant pressure from every side— 
from the people, from  their represen
tatives in Parliam ent and Asseml»lies 
and from the Government.

TffI’

flRT5fT?rrr =5TTf  ̂ I
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p f t  3TR0 frpsT]

t ,  a r m  ^  ;3% m m  t -  srrr#  ^  ^

f¥q r t ,  ftv?: ̂  ^  t  ^  ^

P̂T*T f ■ I ^

3 r m  w r r  ^  ^  ftrqr i

^  f a n  fti

% feJT *̂T 

^  t  i 3rnr# s p i r f ^  ^^rrf * 

3ilT ?=r  ̂^  q w  ?ft ^ ^

w r  ^ A  f

i% STTT f ,  arrr ^

^rnr ^  I

Mr. Depaty-Speaker: Hon Member
will kindly address the Chair.

sft SflfTTo Ifto f W  :

«r^ ^  ^ ^  f r 'f ts  *r*̂ <n I
f  ^n r I  f% i f t ’T^ C55R 

^ 3̂RT% I
^  ^  sifsr^ % a r f ^  'Hm ^ T  I

3 WPT ^ ^ ^ F 5 f tT  ^  : (¥^WI)T- 

5 T * r i ^ )  : TT^t^,

% «FT7”r A  ^  3rrr%

^rnrr 3T^ r̂#TTT I vr^#9* M ^fH T

»T ^  f% ^  ^

^ A A  «rr

^  ^Vfi ^  ^ f w

w  I It ^ ^  ^ ^T^T

^  sâ T ^  ^»T% sftr  vj«i«i>V

*TTdf % ?1TT ^pSTTf^ ^  I ^l«'cf

h f )^  3TWT ^  ^

*FT Hcl'l ŵ ll'l ^
f% ^ a m  ^  #'

^TPHT ^  1% f r̂ îRT ^  ^*nr

w  ^  ^  ^ ^
*il+H ^I4 ^iPqa |t^  t  I aPR STTT ^

?ft ^  ^  '4̂ 1 ^

VPTT ^ %  pTfTO % ^‘T’T ^

3rpr I

f ^  JTSTfT ^

t^ O T R U T T  

5J?571T «TT 3ftr 
^ ^ ?fV I %

^rr^r# ̂  ?n %  ^

3flr ^ I ^  ^nrzT

3̂̂ JTT̂ f̂?rr?y
^  ^T sFFjrt fe rr  ^  ^

^1̂ ^ ^  5 T ^  ^  f̂ ^̂ T q r  %

^  ̂ ^  ^

% SKT ^ % 3T?^ TqfJT

^  I ^l^»i ^ 3TT̂  ^

^yftf % ^  f̂?rr?yf qrr sTfâ r?̂
<̂ l ’PIT ^  *̂̂ 7 r̂ft ’PIT
^  ^  ^ fT  I .̂>?T T̂sr̂ ff
¥V 3ft sft »mr ^  tw ^
^  ^  ?ft
^  ^  «TTOT ’PTT ^

^ f^T^ I n̂TTH" ^

3rr3T ’T̂ sî lr ^  r̂rn' r̂f? ^
Wli A «Tft f  I 3TT̂ ir̂  m t^

TOW ^ ^ f T ^ 'f  ^

aftr ^  ?̂T f ^ ’Pn-f I ^*f %
MIti T^ ̂  I ^  3r'ft%2T % TTET
3n% I  I ♦i<»)<<̂«ii'fl1 A ^  52TRT
^  ^  r̂?rfT q’f ^  f  aftr f̂ ?T 
M̂5?ii»i 11 r̂nr ^  ^nr ^  3rrt%?

^̂TT ^ 3̂̂ nr ^  snnw ^
f̂ RT̂  idl'»ii 2?̂  ^ ^  ̂  tfH cT̂
^3^ TRr̂ f»<5t t  3ftr ^
^vFT^ *T^ ^  I ? r ^  ^  ^ftsr

’PT % R̂PT3̂  ^ I
+̂<f̂ T % ?rnT# t  Ndtf+t

*T̂  f% f̂»T% ŵ>5wt ^ arlr
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a ̂ ^ ^  f t  T ft

t  ^  3rrr f  i «f  ̂  ^

ir^ ?PTT T rfk r i^  ^  ^  ^

«ft I <̂‘+ K ^  3T>C

ip iTT̂  ^  qro ’TT

ir a fT f  % ^  afh: % ^

TTR amrpft ^ ^ 1 ^  r̂*PT
WiHTTt 3flT 

TT5^;it% ^ 3 fk

^  ^  ^TSffTf ^ 2tTf^

^5p> I

%f%7T srnr ^ f r f  % ^ ^rr

Tfr t ,  T ft i ,  ^

^ \v \ ^  q r ^  ^  ^rf t  ^ ^
?RqP) ^  ^  T̂TCr t  ^

^  ^rrar t Jn f^ ^  a fk

3 r m r ^ ^ 3 m T 5 n i T T # ^  1

?T̂  5n^ ^ t  ^ ^
3 1 ^  § p rt a n #  arrr ^«r %

#^nr ^ 3rk  %

^  f  I ^  ^

f5Ri% f% ^  5n rt ^  ^  I

anrt Jjf^r2T ^  %

xr  ̂SRT f3TT t  I ^ VfrnH
^  f w  w r f ^  R '̂ hHTX̂ f e n r t

Tf5|T 5f7̂  qr ?T f^f'rq' #' ^

«PFp % 3r̂ 5Tarr a ^

T T^ ^  t  I % ft
arrsr fm  =ft:^ | ‘ ? ^  3TPft n w  ^

^  srf^RRT qr TT^ Mfa^M ^ T ^ f  ^  

2j f ^  ^ t ‘ 3 ^  ^  ^
I; 1 ^  ^r*T5fkft ^  ti< + R

^  I  3fh: ^  t  ^  ^
|3TT t  3RT: ^  i n r ^  TT ^

4"sEnfiRrri 3FR

t  ft> ^  ^  ^

^  <TR?T^ q;#rh^ ^  ^nrr, ? i w

^  ^ ^  ^  ^  ^

f T ^  ?Ft ^ | t r  ^  ^rPfT ^̂ TFTT 

^ if ^ ,  fjR R  ^  fO T  ^ ^

^  ^  ^^^Id 'i |3rr f ^ ,  f r o

% q f r iR  ^ ^  ^  I

^  t o tY ¥ t  ^  t  ^ ^

aftr a fk  ^  ^  ^

sfl̂ «î w ^  ^ t»
^ r f^  ^^TT ^ t  I 

^  ^  ^  ^  affiT %

?T^, f w  i n f ^ l r  ^  3ftr ^  ^

^  TfT t  J #4%^
t ,  ^  ^  ^

^  ^  I, 3fh: ^  ^  ^

f ,
I 3rT5f TT^fTlf % ^

^rpjT t i  ^  ^  ^  ^

^T R rfti
^  t  % 5h-3^ aif^  

^t?rr = ^T ^ , ^?TT ^ a r f ^  = ^ if^  1

^ ^T ^  %

^ q T ^ *f % ^

3̂»T% ^

^FPfT 5T̂ r I ^  % (<9« i4>

^  ^ I t

I  f% ^ ^  ^ ^

^ I

Tw\e afk^^TT ’s n ^  i  I 

% ^ ^ n 35T T

t ,  ^  3T T ^  ^

•m WH 9«THT ■*ii^dl ^  ^  ^
; 3 ^ ^  a m  ^ n N r f ^  ^  ^  ^^RT ^rrte^ 

^  v 4 ^ r f w  ^  T̂PT WT T ^  f t

mjî h v  pHlnfi?: «ia‘« i^  f

^^RPRTT^ ^  f



2727 General Budget 22 MARCH 1954 General Budget 2728

f w  ^  t  I ^

^TRf ^  ^  3ft

f  s n f ^  % ^  >T5rTT | ,  w

^  5fPT 3T̂ T̂ ®h^

^  ^ #  I 3f^1f ^

*r fr+in»i=^M 3rr?i 

% ^ I ^  ?f^ff ^  ^  fsF % ^

f^*iis vj»i^ ^FTT

O T%  ^ ^  ^ I ^  ^

^T^fhr^ ^^rO r ^ ^

3r?ft ^W T  ^

I -d*! % «hs4i ^  3TÎ  rl*t»

^ " 3 ^
^ ^ n r  ^  ^  *1 Mir<>*t» ^^chr^T

i ,  ^  ^FTS?r ^  ̂  v^rhm r t ,  ^

sT'TTt ?rnff spt ^ =Ft ^  51^

t 1 ^ t  ^  ^

1? #=F?T % ?T<irfTlf ̂  t  I #'

g  f% ^n«FR

qr ^  ^ > m

f3RT% irn r  ^ ^

^=^T Tt F̂TfT f  ^SFT T T ^

3ft^ fT

Tjm 3rrr Ir •

Sardar H ukam  l^iiiffh (K apurthala- 
B hatinda): I will have to move tele
graphically  perhaps. (Interruptions). 
At the same time, I have to make four 
or five observations for the considera
tion of our Finance Minister,

I  feel th a t the whole assumption on 
which these budget proposals have 
been based is “re tu rn  to norm ality” . 
I w ant to submit, Sir, tha t this key 
foundation on which the whole budget 
has been fram ed is not correct. As 
we have seen there was a fall in 
prices in 1952. But in 1953 we saw 
there was a rise in prices, though it 
was checked from  August to December. 
We find subse fluently th a t tha t rise is

again visible. Therefore, our assum p
tion is not correct.

The second observation I would like 
to m ake is th a t the Finance M inister 
has adm itted th a t though the economic 
situation  continues improving, still 
there  is aggravation of unemployment. 
But, he has not given us any rem edy 
for it. He satisfies him self w ith say
ing th a t if  ord inary  im plem eptation 
of the P lan  takes place, everything 
will be all right. We have been told . 
and it is quite certain  th a t the Plan 
is expanded by Rs. 175 crores. After 
giving us th a t much, the only solace 
tha t the  unemployed gets is th a t if 
the P lan  is implemented, then every 
difficulty would be removed.

So far as the p rivate  sector is con
cerned, when he talks about Govern
m ent assistance, the things th a t he 
tells us are very illusory. He says 
that it is under consideration to set 
up an Industrial Development Corpo
ration. So far as expansion is con
cerned. it is still ra ther in ’ the m elt
ing pot and. he does not know w hether 
it is likely to come up at aU. He ends 
in pessimism and says tha t we have 
to be content with the orderly imple
m entation of the Plan. W hether such 
im plementation is possible or not is 
doubtful, because the circumstance 
under which we have proceeded so far 
do not give us any hope. I t has been 
complained th a t the States have not 
played their part, the small savings 
have fallen short, th a t the public debts 
have not been subscribed in full and 
there are big lapses in development 
expenditure. I think th a t in addition 
to tha t it should be idle to expect 
foreign aid under the circumstances 
though the P arliam entary  Secretary 
or Deputy M inister says th a t there is 
greater opportunity for the same. 
Further, I would say it is reckless to 
count upon P akistan  recoveries. It 
is very strange th a t we are not getting 
the money we want for the implemen
tation of the P lan  and, a t the same 
time, we are not able to spend w hat 
we have got. This is a dilemma th a t 
We have before us and unless it is 
solved we cannot certainly proceed
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fu rther. 'J'here ar« lapses in  the 
development sdiem es— need not go 
in to  th e  details—but th a t should causa 
much concern. How is it th a t we have 
not been able to spend on all these 
schemes which a re  essential for us?

The appointm ent of an officer has 
been announced—it m ay be a good 
sign—but he is to tackle procedural 
m atters. I t  would not be a solution so 
fa r as adm inistration is concerned. 
Unless the adm inistration is geared 
up to  w ork the  Five Year P lan, we 
cannot hope for tangible results.

Then, I come to anM her item  of
Rs. 9 crores, which I referred  to ju st 
now, the recovery from Pakistan.
This am ount m akes the whole Budget 
unreal. I do not know how our
Finance M inister relies on it. Not
only that; in 1952-53, he counted Rs. 9 
crores as the first instalm ent. Pakis
tan , a t th a t time, did not m ake any 
en try  so far as their Budget was 
concerned. Then, in 1953-54, he 
brought th a t also into our estim ates 
and added a second instalm ent, 
making it Rs. 18 crores. The Pakistaii 
Finance M inister included only Rs. 5 
crores—he m aae a m ention of it, 
though he did not include it in the 
Budget and this time he is hoping to 
recover Rs. 9 crores. He says tie is 
confident tha t there will be some 
compromise and th a t he will get th a t 
sum. I can only say that he is either 
a prophet or a die-hard. I cannot 
believe he is a prophet because his 
prophesy has failed in the past two 
years (Interruption). He is not be
lieving in actual facts and insists on 
adding th is to the Budget. This has 
been m ade clear because in  the  
Pakistan  Budget they have not shown 
even a single pie as paym ent to India.

Shri Algu Rai Shastri: I t is adding 
insult to injury.

Sartlar Hnkam Singh: The more the 
rebuffs we get from Pakistan, the 
greater the tru st we repose in them . 
How it is th a t we develop such m enta
lity  is a thing which I cannot under
stand.

6 P.M.
It has been said th a t there  is danger 

ahead. The country has been an
nouncing it; the M inisters have been 
going round and convening meetings 
and  saying th a t there is danger so far 
as U.S. aid  to  P ak istan  is concerned, 
and th a t Pak istan  is becoming our 
potential enemy. A t the same time, 
we have been sleeping over it and, in
deed, our Budget does not disclose any
th ing  to show th a t we really  see dan
ger ahead. It would not be over by 
simply shutting  our eyes to it. Nobody 
can deny th a t we are b ^ g  driven to 
w ar w hether w e w ish it  o r n o t  
This mantra of l)eace, peace* 
w ould n o t bring  us peace. The 
only w ay in  w hich we can 
bring peace is to prepare for a war. 
Unless we prepare ourselves, there 
will certainly be no solution if we go 
on saying th a t we are  determ ined 
tha t we should not take foreign aid 
from  one quarte r or the other. 
Is there any harm  in proparing our
selves for m eeting the danger? If we 
are not getting some aid from
)utside, would we fight w ith our 
m oral force? Would our moral 
force come to our succour? I  am 
rem inded of the  sadhu who becam e 
the Rajah. The people of the town 
could not decide amongst themselves 
as to how to choose their ru ler and 
they said, “Whoever knocks a t the 
door next morning will be m ade the 
ru ler by us”. This very pious m an 
who could not sleep in the night
knocked a t the door and he was made
the ruler. He sat on the throne, but 
he could not prepare the defence of 
his kingdom and the neighbouring 
ruler found out tha t this man was
sleeping. He was pious and always 
preached m orality and a good many 
other things; he did not listen to his 
advisers who asked him to prepare 
the country to meet any danger of a t
tack from outside but went on repeat
ing his m antra *Shanti\ The neighbour
ing ruler conquered his kingdom, but 
the sadhu was very polite and said 
“I shall have better peace in the m oun
tains”. I am anxious tha t might not 
be the fate of our country. As our 
friend just now said, we are a greater 
force. We are told th a t Pakistan is
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[Sardar H ukam  Singh]
becoming w eaker by accepting this 
aid from  U.S.A. I cannot believe tha t. 
So fa r  as America is concerned, P ak is
tan  m ight be becoming am enable to 
certain  influences, bu t so far as India is 
concerned, we should not deceive our
selves th a t Pak istan  is not becoming 
a po tential enemy. Unless we prepare 
ourselves, we will not rise to  the 
occasion if an attack  comes. Pakistan  
is making no secret of her in tu itions 
and she is determ ined to solve the
K ashm ir problem by the aid th a t she 
gets from America, and yet our Budget 
continues this attitude. The Govern
m ent is m isleading the people, because 
on the one side, we are being told and 
m eetings are  being held evers^wtiere 
saying th a t there is danger to the
country and mi the o ther side the
Budget shows th a t everything is all 
right and nobody need w orry over it. 
Several proposals are  given so fa r as 
civil defence is concerned, and th is 
tim e nobody can believe th a t it is only 
the arm y th a t w ill fight. In  the case
of India, particularly , which has got
such vast borders, we cannot depend 
en tirely  on our arm y, and, therefore, 
civil defence should be taken in hand 
immediately. The Budget, so fa r as 
one can see, does no t give us any indi
cation th a t there is anxiety on the 
p a r t of our Governm ent to prepare 
our citizens for the coming danger th a t 
we see ahead.

Very little  has been done so far as 
refugees are concerned. We are told 
th a t there is a sum  of Rs. 6 crores in 
the revenue budget and th a t there are  
other provisions also in the capital 
budget, b u t there is also a false p re
sum ption in  the  mind of the Govern
m ent th a t refugee rehabilitation is 
almost over. T hat is wrong. We h w e  
been crying ovw it^ for some time, 
b u t th is is false H ea under which 
Government is labouring namely, 
tha t they have completed the rehabiU^ 
ta tion  of the  refugees. Six months 
ago, the question of compensation to 
refugees was taken up, b u t very lew  
cases are there th a t have received 
compensation.

One m ore point, so fa r as the  Camp 
College is coxicemed. I h e re  are 3,000

persons who are getting their tra in ing  
here; they learn  and also earn. T hat 
should also be our objective, and we 
should open m ore colleges and ev ea  
universities for th a t purpose, bu t 
every  a ttem pt is being m ade to close 
down this institution. If there were 
space and some more room for th a t 
College certainly there ought to be 
about 5,000 or 6,000 more students 
w ho would be com ing up. D uring th e  
day time, it is turned into a school 
and school boys leam , and during the 
evening hours, those people who are  
earning, refugees and others from all 
the  S tates, get their tra in ing  there and 
pass exam inati9ns and they earn  for 
them selves. I t is very  said th a t Gov
ernm en t is no t doing anything fo r  
the rehabilita tion of the  refugees in 
th is m atter, and as the local colleges 
and universities cannot provide any 
accommodation for others, th is insti
tution, which is doing very useful 
work, should not be allowed to close 
down.

Shri C. D. Dedunnkh: Mr. D eputy- 
Speaker, Sir, I find it  h a rd e r to deal 
w ith  th e  d e la te  arising  ou t of th is 
general discussion th an  to deal w ith  
alm ost any o ther debate. This is due 
no t only to  th e  fact th a t th e  debate  
extends over such a w ide range, b u t 
i t  is also due to  th e  fact th a t w hile  
I have to collect m y scattered ideas, I 
have also to listen to hon. Members.
I th ink , fo r th e  fu tu re , it m ight be less 
h ard  on th e  F inance M inister if he w as 
allow ed to  reply  to first th ing  the n ex t 
day a fte r th e  conclusion of the  debate.

Mr. Depnty-Speaker: Each day?

Shri C. D. Dedmmkh: The last day. 
Supposing th is debate is finished to
day, it should be possible fo r m e to  
rep ly  first th ing  tom orrow  m orning.

Some Hon. Members: Then, he m ay 
reply  tom orrow . (Interruption).

Mr. Depnty-Speaker: If  the  hon. 
F inance M inister feels th a t he w ould 
be m ore effectively reply ing to the  
debate tomorrow, the  House seems to 
be in  a mood to g ran t it. Of course, 
I leave it  en tirely  to  th e  hon. Finance 
Minister.
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S hri C. D. P cshm nkh ; 1 th rew  th a t 
out as a  suggestion fo r th e  fu tu re . I
shall try  and do m y best. I  am  no t 
an  ashtavadhani; but I have  been try 
ing to be a Drivadhani. I  have been 
try in g  to give one ear to hon. M em
bers and  using th e  in n er ear of m y 
mind so to speak, to go through w hat 
has already been said. B ut w ithou t 
w asting  any  m ore tim e I shall come 
to the o ther difficulty, and  th a t is, 
th a t I have ahready rep lied  to a  gene
ra l debate in the Council of S tates 
and I have m ade a  statem ent. Now I 
lind tha t hon. Members do not take 
much notice of w hat has been said by 
m e there, except w hen th ey  w an t to  
criticise w hat I have said. T hat 
m akes it necessary for m e to go ove% 
the same ground again. T hat is an
other d ilem m a___

Shri S. S, M ore: A bolish the  o ther 
House.

Shri C. D. D eshnm kh: . . .  in w hich 
I have been placed, and, as usual in  
o ther things, I shall have to try  and  
find a golden m ean out of these tw o 
difficulties.

Mr. D epaty-Speaker: May I suggest 
to the  hon. F inance M inister th a t w hen 
he m akes a sta tem ent in  th e  o ther 
House he m ay k indly  circulate a copy 
of th a t to hon. Members of this House.

Shri C. D. Oeshmukh: I shall also 
bear th a t in  m ind fo r the  fu tu re.

S im  N. C. C hatterjee (Hoogbly); 
W hy was it  not m ade on th e  floor of 
th is House?

Mr. D epnty-Speaker: T hat debate 
seems to have concluded earUer.

Shri S. S. More: It is this House that 
m akes the grants.

Shri C. D. Derfunpkh: I do not un
derstand this question. I  was not res
ponsible for arranging th e  business in  
th e  Council of States, b u t I  w as ex
pected to reply  to  th e  debate and  I  
did so. I do not know whether I  did 
anything wrong there.

2734

Sir, I have noted  th e  suggestion 
m ade by  one hon. M ember, S h ri 
Ja ip a l Singh, th a t i t  w ould be b e tte r  
if  m y colleagues w ere h ere  in  g re a te r  
force to  support m e during  th e  course 
of th e  debate. I have a  g reat deal of 
sneaking sym pathy m yself for th a t  
idea, bu t th e  only th ing  I can do is  
to  convey these observations to them  
and  to hope th a t in fu tu re  they  m ay  
find it  possible to  im prove th e ir  a t
tendance h e re  so th a t they  m ay be  
ab le  to  m ake note, personally , o f  
w h at has been said in  relation  t a  
th e ir  M inistries.

Mr. D < ^ ty -S p e a k e r; A t least th e ir  
D eputies m ust be here.

Shri C. D. D eshm nkh: As I said, I 
am  inclined to  support th a t idea.

Then, w ith  clear conscience I can  
teU th e  hon. M em bers th a t th e re  a r e  
certa in  points of detail w hich  w ould 
be dealt w ith  w hen th e  Dem ands o f  
M inistries a re  debated by  the  House. 
F or instance, th e re  have been po in ts 
m ade in  regard  to civil defence, 
poin ts in  reg ard  to specific co ttage  
industries points m ade by  the  hnn 
M em ber opposite in regard  to re fu g ee  
rehabilita tion , I  th in k  it  w ould b e  
be tte r if  these points a re  answ ered in  
deta il a t  th e  tim e' w hen th e  dem ands 
are  discussed ra th e r  th an  during  th is  
one hour or a  little  over th a t is vou
chsafed to m e to deal w ith  all these 
m atters as well as m atters of general 
im portance. I m ention th is in  o rd e r 
to  convince hon. M em bers th a t, 
w hereas I take  every th ing  they  sar  
very  seriously, it is not alw ays pos
sible for m e to answ er them here and 
on this occasion.

Sir, I  do no t doubt anybody’s bona 
fides; indeed, I  welcome all criticism  
because I  consider th a t the  problem  
w e are  dealing w ith  is a com m on 
problem , nam ely, putting  in brief, th e  
^o n o m ic  developm ent of the coim try 
in  so fa r  as it  can be done through, 
th is channel of the  annual B udget.
I t  is how ever ra th e r  h a rd  w hen hon. 
M embers take  an  excessively pessi- 
m s tic  view  of m atters and s ta r t 
doubting even the  figures th a t a re  
available to  everybody. In  th a t res
pect. for instance, figures on th e
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[Shri C. D. Deshm ukh] 
m ovem ent of th e  w holesale prices or 
th e  m ovem ent of th e  cost of living in 
d e x  figures, w e a re  both» on e ither 
side , dealing w ith  m ate ria l w hich has 
a lready  been published and th e re fo r^  
to  say th a t th e  Finance M inister is 
try in g  to  m islead someone or to  give 
s. fa lse  p ic tu re  is not rea lly  a very
ju s t  criticism .

I a m  as m uch entitled to draw  an 
inference from  th e  figures as hon. 
M em bers are  and I do adm it th a t it  
is  no t easy to  draw  a correct in fe r
ence. I have on fo rm er occasions 
ilung  a g rea t m any figures a t hon. 
M em bers b u t I find th a t I have not 
b een  able to  m ake th e  point w hich I 
w an ted  to m ake, nam ely, it is most 
difficult to predict trends from  the 
course of index figures in  the o a s :.
I  thought perhaps if  1 exhibit thi? 
g raph , hon. M em bers wiU see how  the  
u ps and  downs occur—this is a w ork
ing  cost of liv ing  index graph*

M r. Dcpnty-Speaker; Hon. M inister 
m ay  te ll th e  hon. M em bers how  m any 
lines th e re  are.

Shri C. D, Deshnmkh: I t  is the
vagrancy  of th e  lines th a t is very  p ro 
m inen t; they  go up  and dow n and  
w h at one has to  do is w h a t sta tis ti
cians c a l l  a ‘f i t t e d  c u r v e ’— t h a t  is t o
say , a graph  th a t n m s th rough  a ll 
these in  o rder to  show w h at the  
tre n d  is.

If  you look a t these figures from  
th a t  poin t of view  I  do th in k  th a t 
generally  the  inference th a t w e have 
draw n Is  correct; th a t more or less 
w e are  w here w e w ere in  1949, p e r
haps w ith  a deterioration  of about 10 
per cent, so far as the cost of living 
index  is concerned; and  th a t I  sub
m itted , w as no t too unfavourable a 
situation. But; as I  said, if hon. 
M em bers w ish  to  be  C assandra-like 
and  th in k  th a t th is is the  harb inger 
of disaster, they  are  welcome to hold 
th a t  view! I only fear in  th a t case 
th e  rem edies th a t they  w ill suggest 
wiU possibly not be  very  appro
priate.

Mr. Deputy-Speaker: Form erly  they  
used to  p u t these graphs in  the  cen
tra l  h a ll in  th e  Economic A dviser’s 
Office. If  they  a re  p u t here hon. 
M em bers w ill be  able to  see.

Shri C. D. Dedmrakh: I th in k  it  is 
a  very  good suggestion, Sir, because 
w e should be agreed about th e  facts. 
If w e are  not agreed about the  facts, 
about th e  volum e of production, for 
exam ple, if even the  general index 
of th e  volum e of production is a sub 
jec t of dispute—^that th e re  has been 
loss of production in certain  light en
gineering or o ther industries—it is
very  difficult to go on arguing. T here 
m ust be some common platform . I 
am very  anxious, no m atte r to w hich 
p arty  hon. M em bers m ay belong, th a t 
we should be agreed on the  appraisal 
of the  facts as they  are. I am  not 
ta lk ing  now of draw ing  inferences.

Shri K. K. Basn: T hat is disputed. 
W e say th a t it does not reflect the rea l 
economic developm ent.

Shri C. D. Deshmukh: If th e  gene
ra l index shows a rise  from  100 to 
136, in  the  overall position there  
m ust be an  im provem ent. I t is no 
use saying th a t th e re  has been a very 
serious fa ll in, say, tea  or jute. I t 
obviously has been m atched by an  
equally  satisfactory rise. . .

Pandit K. C. Sharma (M eerut 
Distt.—South) ; In  term s of population.

Shri C. D. Deshmakh: I shall stop 
a fte r  having m ade th is point. I am  
very  anxious th a t we should be 
agreed  on the  facts. These are  the  
facts and  we shall argue fu rth e r  on a 
common basis.

Now I come to the  form  of th e  
Budget. Again, I have a g rea t deal 
of sym pathy for the  hon. M em ber who 
com plained th a t the  B udget papers 
w ere no t available in  Hindi. The 
budget is rea lly  a race against time, 
and  alm ost every  day, every hour 
counts as th e  figures come in  and are 
consolidated and  compiled. B ut I re 
alise th a t this is no answer. Because 
sometime or other we shall have to 
s ta rt th e  exercise of getting our 
B udget out in  Hindi. A nd I  do th in k  
th e  sooner w e m ake a  beginning in
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o rd e r to  find oiit w hat th e  difficulties
in  th e  w ay are , th e  b e tte r  i t  w ould 
b e  fo r us. S ix  years hence I  shall 
n o t be  ab le  to  give th is  reply. I t 
probab ly  m eans th e  en terta inm en t of 
som e special staff, sw orn also to 
secrecy, w ho wUl have to  go on tr a n 
sla ting  th e  budget docum ents as they  
come along and  as they  a re  being 
com piled. So nex t year I shaU try  
an d  see w h at can  be done in  th is 
d irection . •

C ertain  hon. M em bers have com
p la ined  about th e  presentatiiwi of cer
ta in  th ings in  th e  E xplanatory  Memo
randum . Dr. L anka Sundaram  has 
m ade certain  observations in regard  to  
th e  figures re lating  to loans and  ad
vances and  the  Special Developm ent 
Fund. I hope tha t on some fu tu re  
occasion I shall be able to  give him  
a  m ore detailed rep ly  or, if th a t is 
no t possible, th a t I shall be able to 
send  h im  a note based on th e  tran s
c rip t of his speech. I t is not possible 
fo r  me today, having h eard  him  only 
th is afternoon, to give him  a com plete 
reply. But, as I have explained in 
th e  E xplanatory  M em orandum , in  p a 
rag raph  6 on page 2 and on page 15, 
th e  B udget sta tem ent shows th e  ne t 
am ounts im der each head w hile th e  
gross outcom e is show n in  the  De
m ands fo r G rants, the  reconciliation 
betw een th e  tw o being given in An- 
nexiu*e IX  to th e  M em orandum  on 
pages 166— 179. The am ounts of loans, 
as also the  portions thereof m et from  

' th e  Special D evelopm ent Fund, are 
shown on pages 1593— 1600—Demands 
for G rants Volume III, I hope the 
M em bers w ho w ere in terested  in this 
w ill take  down th e  page num bers. 
The credits and  debits against the  
Special D evelopm ent Fund  are  also 
shown on pages 18 and 22 of the 
Budget statem ent.

He has m ade a suggestion about 
giving the progressive figures of loans 
and foreign aid in future. I think 
th a t is a very  useful suggestion. I 
shall try  to  comply w ith  it.

Then I th ink  it  was Dr. K rishna- 
sw am i who h ad  also some difficulty in

reg ard  to  the  E xplanatory  M em oran
dum* H e cited  a  few  instances. The 
first one is th e  figure of developm ent 
expenditure on pages 53 to 57 of the 
E xplanatory  M em orandum . This 
sta tem ent gives th e  provision includ
ed  in  th e  B udget year fo r th e  various 
Dem ands fo r G ran ts as w ell as th e  
ac tual expenditu re  in  th e  previous 
years. Thus, as regards th e  tw o 
item s m entioned by him , nam ely, th e  
handloom  and khadi industries, the 
previous years* figures would be founil 
in  D em and No. 2—Industries—on page 
9. volume I  of the Demands for Grants.
The o ther item  w hich  puzzled h im  is 
th e  provision fo r M achine Tools Fac
tory, show n im der Indu stria l D evelop
m ent, on page 66 of th e  E xplanato ry  
M em orandum . T he explanation  for 
th e  large savings in  th e  revised figure 
in th e  t r ^ s f e r  of the  control and 
m anagem ent of th is factory  to a p ri
vate  lim ited  com pany, nam ely. The 
H industan  Machine Tools L im ited, 
w hich figures im m ediately a fte r th is 
entry , th e  provision fo r th e  la tte r  
being Rs. 50 lakhs th is y ear and Rs. 2 
crores nex t year. This is explained 
on page 96 of the  E xplanatory  Memo
randum . He also required a detailed 
p ic tu re  of th e  progress of the  Plan. A 
progress rep o rt on the  lines of th e  
previous one w ill be p repared  by th e  
P lanning Commission in  due course. 
I t  is difficult to get i t  ready  w ith  th e  
Budget papers as th e  actual papers, 
particu larly  of the States, a re  not 
available by th a t tim e, th a t is Janu*- 
a ry -F ebruary , w hen the  Budget is 
finalised. Then he enqu ired  w hether 
the  w rite-back of capital expenditu re  
to  revenue w ill be in  equal insta l
m ents o r i t  w ill va ry  from  year to 
year to  su it budgetary expediency. 
The in tention  is th a t each year’s ex 
p enditu re  on item s in  question w ill be 
w ritten  back in  fifteen annual instal
m ents f o l l o w i n g  the  year in  w h i c h  the  
e x p e n d i t u r e  was i n c u r r e d .  That, Sir, 
is as fa r  as the form  o f  th e  B udget is 
c o n c e r n e d .

W hile on this factual aspect of the  
Budget, I m ight deal w ith  the repeti
tion of th e  criticism  about the  in 
crease in  expenditure on civil adm in
istration, w hich I  had  dealt w ith  in
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m y rep ly  in  th e  Council of S tates. 
Now, n ex t y ear is th e  fo u rth  y ear of 
th e  Plan- As I have  po in ted  out in  
m y speech, th e  ta rg e ts  aim ed a t a re  
to  be achieved in  tim e and  expendi
tu re  is bound to  be high. Civil ex 
p en d itu re  includes developm ent ex 
penditu re . Hon, M em bers cannot ask 
fo r  acceleration  of th e  im plem entation  
of th e  P lan  and  a t th e  sam e tim e 
com plain about th e  increase in  th e  
provision. F o r 1952-53, or th e  second 
y e a r  of th e  P lan, th e  final p lan  w as 
actually  d raw n  up  some tim e in  De
cem ber 1952, w hen nearly  h a lf th a t 
y ea r  w as over and  th e  quantuim of 
expenditu re  on th e  P lan  was, th e re 
fore, low. I  am  giving th e  analysis 
of th e  additional item s:

G eneral A dm inistration Rs. 3 crores 
Police Rs. 1 crore
T ribal A reas Rs. 2*2 crores
E xternal Affairs Rs. 0 5 crores
Scientific D epartm ents Rs. 2*5 crores

Education Rs, 9*5 crores.
•Riis is not ex travagant; th is is a provi
sion for im plem entation of some of the
schem es of th e  Education M inistry.
T hen— '

Medical and Public Health
Rs. 2 5 crores 

Agriculture Rs, 2*8 crores
Industries and Supplies Rs. 8 5 crores 
O ther heads Rs. 1*5 crores.

T hat accounts for the increase of 
Rs. 35 crores to  w hich  one of th e  hon. 
M em bers refe rred . I  shall no t go in to  
th is m atter m uch further, because, as 
I  say, hon. M em bers can read  the  
transcrip t of m y speech in the Coun
cil of S tates on th a t subject w here I 
have given some m ore details.

Again, dealing w ith  facts, certain  
m atters w ere m entioned in  reg ard  to 
coir industry  and the  coffee indus
try . I hope th a t during the  discus
sion of th e  Dem ands fo r G ran ts fo r 
th e  Commerce and Industry  M inistry, 
i t  w ill be possible for my colleague 
to deal w ith  some of th e  statem ents

made. But, i  m ust rem ove some mis
apprehension from  w hich  th e  D eputy 
Leader of the  Communist party  seems 
to be suffering, namely, th a t Ih e  
wages in  th e  coir industry  for 13J 
hours’ w ork am ount to only 3 i annas 
a  day.

Shri H. N. M ukerjee: T hat w as w h a t 
I w as told. I cannot vouchsafe fo r  
th a t figure.

S h ri C. D. D eshm ukh: I am  n o t
blam ing th e  hon. M ember. I t is h is 
du ty  to  b ring  th a t to  our notice. H e 
w ent on an  election to u r p robably  and  
it w as not possible fo r him  to go in to  
th e  m erits of th a t com p la in t It is  
equally  m y du ty  not to allow  th is 
im pression to rem ain, if I am  in pos
session of facts w hich he  could n o t 
have had  th e  tim e to  collect then. 
T hat is m y reason fo r m entioning this-

Shri N am biar: If it  is not 3 i
annas, le t us know  w hat it  is.

Shri C. D. D eshm ukh: If the  hon.
M em ber w ill have a little  patience^ 
th is is th e  inform ation.

As I have said, I am  no t e labo ra t
ing it. T here w as a  Labour en q u iry  
in to  th is industry  and th e ir  finding 
was th a t th e  m inim um  daily  ea rn in g  
of a w orker with full work available 
is no t less' th an  Rs. 1-6-0 per unsk ill
ed w orker and Rs. 2-8-0 to Rs. 3-8-0 
p er skilled w orker. I t is possible th a t 
th e  figure quoted to  S hri H. N . 
M ukerjee m ay be based on th e  ea rn 
ing of an  under-em ployed piece w or
ker or the income of a homestead w or
k e r  supplying y am  to a sm all factory^ 
th e  product being m ade by h is fam ily  
labour. I do not know  the  condi
tions in  C rangannur, w hich I  th in k  
w as the  place m entioned. The S ta te  
G overnm ent have given ce rta in  
figures. These are  no t the  figures. 
T hey a re  h igher th an  th e  figures th a t  
I  have quoted. I have quoted con
servative figures. This is only to- 
remove any misunderstanding. O ther
wise, 3 i annas p er day for 13J hou rs 
of w ork  seems m ost unconscionable 
and  should no t be  perm itted  in  an y  
coimtry.
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T h ere  a re  certa in  general poin ts in  
re g a rd  to  cottage industries and  
rationalisation  about w hich I should 
lik e  to  speak. So fa r  as cottage in 
dustries  a re  concerned, du ring  th e  
la s t year. G overnm ent’s contribution  
to  th e  developm ent o f- w h a t are  
know n  as cottage industries has in 
creased  m anifold. G overnm ent spen t 
Rs. 50 lakhs during  th e  fo u r years 
end ing  1952-53 m ostly  by  w ay of 
assistance to  S ta te  G overnm ents. 
D uring  1953-54, th e  expend itu re  rose 
ten -fo ld  to  Rs. 5,80,00,000. By cot
tage  industry  one generally  m eans all 
form s of production  o ther th an  orga
n ised production in  b ig industries. 
Those engaged in  it depend m ainly 
on  th e ir  own effort and skill using 
only sim ple tools, w orking in  th e ir  
homes. O nly a  few  of these indus
tr ie s  have sprung up recen tly  in  res
ponse to  specific needs. M ostly they  
a re  trad itional activities, strugg ling  in  
various degrees fo r su rv ival against 
m odern  techniques and form s of p ro
duction. In  a country  w here there  is 
so little  of capital available, and 
th e re  are  so m any under-em ployed 
people^ rap id  developm ent of these 
form s of production certain ly  appeals 
to  the  eye as an  obvious w ay of a t 
once increasing em ploym ent and 
w ealth . T hat w as the  poin t m ade by 
S hri S. N. Agarwal. So, indeed, it 
should be. Yet, th is obvious develop
m en t has, i t  has to  be confessed, con
s ta n tly  eluded us, and th a t is w hy 
th a t observation was made in the 
P residen t’s Address. W hat is mare, 
th e  m ere m aintenance of existing 
cottage industries presents problems 
of great difficulty. When they
are too pressing, one seeks the 
easy expedient of curbing th e  m ore 
efficient form s and techniques of p ro
duction. F or a tim e th is certainly 
w ill p ro tect em ploym ent, b u t th e  to ta l 
production is bound to suffer. T here
fore, clearly  our objective should be 
m ore em ploym ent along w ith  m ore 
production, as otherw ise m ore em ploy
m ent w ith  less production m ight m ean 
tho distribution not of w ealth  bu t of 
poverty. To increase the  national 
w ealth  and the  standard  of living, w e 
m ust produce m ore and m ore goods

^liiich people w ould v o lun tarily  buy  
fo r ttie ir  consum ption. P ropaganda 
and  sentim ent cannot sustain  dem and 
fo r any leng th  of tim e. A ny ra tional 
policy for the development of cottage 
industries should, therefore, be  design
ed—this is im portan t— t̂o enable th e  
producer to  m ake and  m ark e t ever- 
increasing quan tities of goods. This 
w ill be possible only if  th e  q uality  is 
a ttrac tiv e  to  th e  consim ier and  th e  
price is w ith in  h is reach. P rops m ay 

. have to  be m aintained  fo r a  tim e, b u t 
unless fu rth e r  developm ent is directed  
on realistic  lines th e  props a re  boim d 
to  crum ble down.

Therefore, our policy is: (1) to
assist and sustain  our trad itio n a l cot
tage industries and  sim ultaneously to  
im prove th e ir  condition, so th a t th e  
need fo r public financial support 
should gradually  disappear, except 
w hen  they  are  im dertaken  as some 
form  of unem ploym ent insurance; (2) 
to assist and  encourage th e  develop
m en t of cottage and  sm all scale in 
dustries in  those fields w here they  
can m ost usefully  contribu te  to  th e  
grow th  of the economy. I
sha ll no t now  go in to  details of how  
th is policy is applied in  th e  case of 
khadi and  handloom  and  silk  and  
handicrafts.

A w ord probably  is necessary in  
regard to w hat are known as small- 
scale industries. In  1953-54 w e have 
sanctioned an  expenditure  of Hs. 36 
lakhs fo r  assisting w hat are  know n as 
small-scale industries. These are
som ew hat different from  cottage and 
village industries in the sense th a t 
they include small entrepreneurs em
ploying labour. Most of the expendi
tu re  has been directed to the improve
m ent of the  technological processes 
employed by these industries, and 
here I th ink  the re  is a  m ost prom is
ing line of development which would 
combine increased production, em
ploym ent and standard  of living. 
A nd if I m ight in terject a personal 
observation for th e  benefit of m y col
league who is not here bu t whose 
associate M inister is here, I  th ink  it 
m ight be b e tte r if  sm all-scale in 
dustries w ere m ade the  concern of a
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separa te  Board, because I do no t th ink  
th a t  th e  p resen t B oard of hand icrafts 
and small-scale industries will be 
able to deal w ith  tw o different cate
gories of problem s w hich  a re  im plicit 
in  th is m atter.

In  this field of small-scale indus
tries we have excellent opportunities 
fo r com bining effectively economy in  
th e  use of capital, the "harnessing of 
electric power, th e  po tential skill of 
our workers and the springs of initia- ' 
tive and enterprise throughout the 
country. Here we can adopt m odern 
techniques to the requirem ents of a 
largely ru ra l econom y.' In order to 
esqploit these potentialities, w e have 
inv ited  a  team  of in ternationa l ex
perts under the auspices of the Ford 
Foundation. They have made an in
tensive study of the problem s in 
several prom ising areas, and  th e ir 
rep o rt is expected very  shortly . W e 
have already created, bo th  in  th e  Cen
tre  and the States, a  nucleus of an 
organisation to  im plem ent concrete re 
commendations.

As regards rationalisation—a m atter 
which was dealt w ith obliquely by 
some of the hon. M em bers on the 
other side—I th ink  it  is necessary 
th a t we should state our views, a t 
least m y views, and I  believe they 
are  shared by my colleagues. The 
need for increasing productivity, of 
course, is adm itted by every one. 
T here is a  special observation on this 
in th e  chaj^er on Industrial Develop
m ent and Policy in  the  P lanning 
Commission’s report. W ith the  em er
gence of a buyer’s m arket, the grow
ing necessity to seek outlets for our 
industrial products in export markets, 
and the  increasing severity  of in te r
national competition in such m arkets 
have stressed the  need for a proper 
solution of this complex problem. 
Now w e have been handling it on 
various fronts. We have been pro
moting m easures for the im orovem m t 
of m anagerial efliciency as w ell as of 
labour productivity. Expert producti
v ity  studies have b ^ n  undertaken. 
An institute of labour productivity is

'  contem plated to be started. Quality 
control is being encouraged vigorous
ly, and in diverse other ways, we are  
encouraging th e  prom otion of higher 
standards of m anagerial efficiency 
and productivity.

Now, the  replacem ent of obsolete 
and outworn m achinery by improvad 
m achinery of higher productivity— 
w hich is know n technically  as ra tion 
alisation—is obviously one of the  
essentials of technical progress and  
in d u str ia l development. Notwith
standing th e  im perative need  to  in 
crease productivity and reduce costs 
by rationalising the industrial pro- 

*cesses, such m easures are often resist
ed because of the displacement of
labour w hich is tem porarily  caused b y
them .

Shri K. K. B asa: You give a lterna
tives to  them.

Shri C. D. Deshm nkh: Hon. Mem
bers are  very  im patient. I w as t r y 
ing to develop this.

The P lanning Commission have spe
cifically considered this issue in th e  
chap ter on Labour, and have suggest
ed certain  safeguards in  the  in terests 
of labour tem porarily  displaced, so as 
to facilita te the  progress of ra tionali
sation. They have, fo r instance, re 
com m ended th a t w here rationalisa
tion  is expected to  lead to  such dis
placem ent, fresh  recru itm ent should 
be stopped, surplus w orkers engaged 
in  o ther departm ents, as fa r  as pos
sible, retrenchm ent to be ju s t as 
am ongst the persons involved, those 
last em ployed being first discharged, 
etc. W hile the  prejudicial incidence 
of such displacem ent on the  indivi
duals concerned should be, w e adm it, 
alleviated to th e  g reatest possible 
ex ten t as a  m easure of social policy^ 
it  would be wrong and against th e  
general in terests of the  country ta  
discourage o r p rohibit rationalisation 
altogether. T hat is the  point th a t I  
w ish to make.

A  little  over tw o and a half m il
lions of persons are  engaged in  orga
nised industry, w ith  reference to



2745 General Budget 22 MARCH 1954 General Budget 2746

w hich th is question of rationalisation  
is generally  raised. I t  is common 
ground th a t w ithout a substantial 
grow th of em ploym ent opportim ities 
in  the  field of industry, w e shall no t 
be able to  cope w ith  th e  large num ber 
of additional persons annually  joining 
the  labour force as a resu lt of th e  
grow th of population, and the  tren d  
tow ards g rea ter urbanisation. A part 
from this, there is the vast and un
m easured  ex ten t of under-em ploy
m ent in  the ru ra l economy. I t is 
obvious th a t the grow th  in the  level 
of general em ploym ent m ust no t be 
negatived by a  short-sighted policy in  
respect of technical progress. I 
m aintain th a t it is possible to recon
cile the claims of the  individuals 
affected tem porarily by any such dis
placem ent, w ith  the  requ irem ent th a t 
we m ust provide fo r an expanding 
economy in the general interest. 
This is one m ore illustration  of recon
ciling the  economic im perative, so to 
speak, w ith  the  dictates of social 
justice.

The House is aw are of the recent 
enactm ent to provide for the  g ran t of 
retirem ent benefits, and beneats 
during periods of tem porary  lay-off to 
labour. The House w ill recall th a t in  
view  of an  em ergent situation in  a 
certain  industry, G overnm ent first 
enacted the m easure by resorting to 
ordinance, as the  House was not in 
session, w hich w ould ju s t show the 
im portance w hich was attached by 
Governm ent to th is safeguarding of 
the Interest of work-people affected by 
retrencim ient.

W hile everything possible m ust be 
done, as I said, to alleviate hardships 
caused to labour tem porarily  dis
placed, and to provide for its re- 
enxployment, w hat I say is th a t we 
m ust not get involved in a policy th a t 
would ban all technical progress and 
inhibit the grow th of employment.

A t any given moment, industry  com
prises a large num ber of undertakings 
of various d e g r^ s  of efficiency, some 
of them  just s ta rted  or starting, some 
others develoFiing or contracting and 
others w hich m ay become senile and

m ay be on the verge of closure. Now 
it  is essential fo r the  healthy  develop
m ent and grow th of industry  th a t  
the re  should be a certain  m easure o f  
elastic ity  about the  labour force en 
gaged by the different individual im its  
according to the ir own circumstances* 
We o u ^ t  to concern ourselves w ith  
the  volum e of to tal employment. A  
policy th a t m akes retrenchm ent im 
possible by an undertaking could on ly  
have the  resu lt of inhibiting th e  
grow th and developm ent of new  lines 
of production by other undertakings 
and w ould possibly cause a fa r  g rea t
er h u rt to the  economy than  it w ould 
avoid, including of course the labour 
com m unity itself, taken  as a whole.
I agree th a t in  the  special circum s
tances of our country, rationalisation  
m ust be g raduated  and d iscrim inat
ing and according to a plan, if  possi
ble. The pace of rationalisation m u st 
be so g raduated  that, overall, th e  
grow th of em ploym ent opportunities 
m ore than  keep pace w ith  th e  tem po
ra ry  displacem ents occurring conse
quentially  by im proved processes a t  
particu lar points.

Shrim atl Henu C hakravartty : W hat 
about a lternative employment? .

Sbri K. P. T iipa th i: May I ask a
question? W hat w ill be the num ber 
of persons throw n out through ra tion
alisation out of these 25 lakhs of peo
ple if rationalisation is perm itted  
accOTding to the plan?

Shrl C. D, Deshm ukh: It is ve ry
difficult to answer that question. This 
process of rationalisation w ill be 
spread out over a very long period.
I t  is not as if one takes a decision in  
one’s parlour th a t from  tom orrow  
there  shall be rationalisation and 
enough finance is available for im ple
m enting tjia t rationalisation!

Slirim au Renu Cfaakravartty: Win
labour be given alternative employ
m ent before ratiw ialisation takea 
place? 'Hiat is lt»e point.

Shri C. D. Deshmnlrti: Sir, I talked 
of aUeviation and of the hope of find
ing employment in due course.......
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Shiimatt Born CluAnWtty: la
between?

Shrl Nambiar: They wiU have to
starve.

Mr. Depaty<SpeakeR There are cer
ta in  filings w hich are  inevitable.

S liri Nambiar: Yes, starvation?

Blr. D w ity -S peaker: Hon. M embers 
who have been battling  here had 
th e ir  own say. This is the answer of 
th e  hon. F inance M inister.

Shri C. D. Deidimiikli: My answ er is 
th a t the  problem  has to be approached 
as a reconciliation betw een tftie need 
for technical progress and alleviation 
of tem porary hardship  caused to parti
cu lar persons. Let a m ethod be evol
ved w hereby rationalisation is regu
lated, if you like. Let us, a t  th e  same 
tim e, pay due regard to the individual 
in te rests  of the  workpeople tempo
ra rily  displaced, as indeed w e have 
done by our recent legislation, bu t 
p ress on m easures for the  general 
growth of employment and tow ards an 
expanding economy which alone can be 
a  lasting solution to our problems. I 

‘ w ould suggest to hon. Members th a t 
th ey  should a t least ponder over my 
observations before joining issue 
im m ediately.......

Siiri ‘A lga Bai Shastri: Quite so.

Star! C. D. Deshmukh: .......because a
g rea t deal is a t stake in w hat I  am  
saying here in  regard  to the economic 
develojHnent of th e  counftry. As I  say, 
th is  is no question of parties a t all; 
th is  is a question of the  development 
of the country which is a common 
objective. ‘

Sir, as I have said previously, every 
budget now Is readly a phase of the 
P lan  and therefore our m ain concern 
m ust be w ith  a review of the  progress 
of the  P lan  and a consideration of the 
residual w ork th a t has to be done. 
Now, first w ith regard to  the progress, 
over th e  th ree years 1951-52 to
1953-54, expenditure on the P lan— t̂his 
is  based on m ore recent figures th an  
w ere available to  me w hen I pu t to
gether the  budget statem ent—by the

Cfentral 9|nd S ta te  G overnm ents is 
now  estim ated  a t Rs. 945 crores in st
ead  of Rs. 1,000 crores, th e  round  
figure which I  gave. In tem al resour
ces raised for m eeting th is outlay  w ork 
o u t a t Rs. 600 crores. External assis
tance taken  crediU for in  th is period 
is Rs. 120 crores. Now th is gives a 
to ta l of Rs. 720 crores of resources 
available as against th e  expenditure 
of Rs. 945 crores. The balance of Rs. 
225 crores was m et by  a draw ing down 
of cash balances by sale of securities 
held in reserves and by increase in the 
floating debt. The Centre’s expendi
tu re  during th e  three-year period is 
estim ated a t Rs. 492 crores. Domestic 
budgetary resources available to the 
C entre in  th is period were Rs. 260 
crores which, w ith the external assis
tance of Rs. 120 crores, m akes a total 
of Rs. 380 crores. The balance is 
m et—or would be m et because the year 
is not yet over— b̂y drawing down of 
cash balances.

Now, the  point I wish to  make is 
th a t budgetary deficits do not always 
involve equivalent creation of new 
money; when a p art of the deficit is 
financed through sale of securities or 
through increase in floating debt, the 
crucial question is, who advances the 
money? If  i t  is the public, the  receipts 
to the Exchequer are  no different from 
those from  taxes and loans, so fa r  as 
the  m onetary system is concerned. 
If. on the other hand, the moneys 
are  borrowed from  the Reserve 
Bank, the  consequence is a  net addi
tion to the money supply. It 's  signi
ficant in th is context th a t the Reserve 
B ank’s holdings of Government sec
urities went down—^not up— b̂y Rs. 94 
crores between the  31st M arch 1951 
and the 5th M ard i 1954. Therefore, 
i t  is not inflationary a t all. I feel 
th a t the sale of securities by  the 
C entral and S tate Governments has 
not been inflationary.

Another factor to be taken into 
account is the  balance of paym ents 
deficit. A t th e  end of March 1951, 
India’s sterling balances were Rs. 884 
crores. They now stand around Rs. 
745 crores. This fall of Rs. 139 crores
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has been a very  m aterial factor in 
reducing dom estic m oney supplies. 
Briefly, then the fall in  cash balances 
of the Centre and the S tate  G orem - 
m ents ever since the beginning of the 
P lan period has been m ore or less 
matched by a sim ilar fall in sterling 
balances and the overall consequence 
has been th a t budgetary deficits have 
had  little  expansionary effect on 
money supplies .' The latest position 
is th a t money supply is a t present 
around the pre-Korean level. The 
velocity of circulation—th a t is another 
factor which governs prices— t̂he velo
city of circulation of bank deposits is 
now 12 as compared to 11 in  1949, 
showing a little greater activity and 
there are no indications of any change 
in the velocity of notes and coins, for 
which we have no separate statistics. 
Prices, as I have said before, are 
already round the pre-Korean level. 
Our production of cereals has increa
sed, either by luck or through our 
efforts, by some 4 .3 m illion tons, and 
the index of industrial production is 
now roundabout 133 as compared 
with 106 in 1949 and 105 in 1950. I 
am quoting these figures not out of 
complacency or in order to boast, bu t 
in order to give a right perspective to 
this question of money supply and 
deficit financing. It is the total econo
mic situation, as seen from these indi
ces, and the emergence of unemploy
ment, which has- led me to the conclu
sion tha t deficit financing on the scale 
envisaged this year probably does not 
involve risks outside the lim its of 
prudence. T hat is the m ain point 
which I wish to m ake in regard to 
this Budget.

Shri B. Das (Jajpur-K eonjhar): You 
are right there.

Shri C. D. Deshmnkh: I did not
quite hear the hon. Member.

Shri B. Das: I said, you were right,

Mr. Deputy-Speaker; He said the 
hon. Minister is right there.

Shri C. D. Deshmnkh: I t is very
refreshing to hear tha t there is some
one agreeing.

34 P.S.D,

I would like to  give an  idea of the  
task  th a t is before us. The outlay on 
the P lan  is now Rs. 2,244 crores. The 
budgetary resources th a t we already 
have raised  or are  likely to raise  in  
the first four years are put a t Rs. 848 4 
crores and the estim ates for 1955~56 
are Rs. 275 crores. Therefore, as 
against a total estim ate of Rs. 1,258 
crores made when the P lan  was 
form ulated, the budgetary resources 
for the fulfilment of the Plan th a t we 
are likely to have are now estimated 
at Rs. 1,123 crores; thai is to say, I 
fear th a t there will be a shorlsf^e of 
Rs. 135 crores for the Five Year period.

Mr. Deputy-Speaker. Is it  for the
Centre?

Shri C D. Deshmokb: This is the 
statem ent both for the Centre and the 
States concerned, because Rs. 2^244 
crores is the am ount of the to tal Plan.
I fear tha t there is going to be a short
age of budgetary resources of the  order 
of Rs. 135 crores for the Centre and 
States together. The principal items 
are: ( 1 ) savings from railway earn
ings— down by Rs. 53 crores, and (2) 
on deposits, funds and other miscel
laneous sources there is likely to be a 
short fall of Rs. 98 crores, m ainly on 
account of S tate Governments. There 
are pluses on certain other items, 
which gives you the overall figure of 
Rs. 135 crores.

Now, I come to the difference between 
our P lan and the domestic resources 
therefor. Under the P lan this was Rs. 
811 crores. Now, according to the 
figure th a t I  have mentioned, this dif
ference works out a t Rs. 1,121 crores, 
•nie House will notice th a t the differ
ence between the earlier estim ate and 
the new one is Rs. 310 crores and it is 
made up of Rs. 135 crores, which I  said 
v/as the shortage in resources t>is-a-wts 
the original Plan, and Rs. 175 crores 
which we have added to the Plan. On 
the one hand, there will be a  shortfall 
on resources, and on the other hand, 
in order to meet the unemployment 
situation, we have added to the size of 
the Plan. So, the sum of Rs. 175 crores 
and Rs. 135 crores is Rs. 310 crores.
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Therefore, on Rs, 811 crores, we have 
to  ra ise  another Rs. 310 crores. So far 
as ex ternal assistance is concerned, for 
the  fou r years. Including the one com- 
p r i ^  in  th is year’s budget, for which 
explanation was given by the  P a rlia 
m en ta ry  Secretary , it is Rs. 165.5 
crores n e t  Of this, gran ts will be Rs. 
79.9 crores and loans w ill be Rs. 85.6 
crores and th a t is how th is figure has 
been m ade up. I t  m ay be th a t we 
shall continue to get loans from  the 
In ternational Bank, fo r instance, be
cause I believe our debt servicing 
capacity has still some residue in it  to 
justify  such a loan and, of course, there  
a re  good and w orthw hile  projects. I  
have taken  for the next year, 1955-56, 
again some sum and th e  result is th a t as 
against Us, 521 crores, which w as a t 
one tim e the  expectation of external 
asislstance, we shall have received Rs. 
231 crores by the end of the Plan periorl 
and th a t leaves a deficit of Rs. 290 
crores. This Rs. 290 crores, added to 
Rs. 310 crores, gives Rs. 600 crores, 
which i? the m easure of our increased 
difficulty, so to  speak, in im plem enting 
th e  P lan, W hereas under the  original 
P lan  we thought th a t we ought to be 
able to do w ith deficit finance to  the  
extent of Rs. 290 crores. w e shall now 
have recourse to deficit finance to the 
extent o f Rs. 890 crores. A lready for 
the  first four years w e shall have, it 
m ight be of in terest to note, incurred 
a deficit of about Rs. 495 crores and 
th a t  for the year 1955-56. other things 
rem aining equal, 5«ch  as, the size nf 
the P lan  and its im plem entation, we 
shall have to have  a budgetary  deficit 
of the order of Rs. 395 crores. T h a t 
certainly is a trem endous task  and i t
means th a t you m ay  have to create 
money almost to the extent of the size 
of our G eneral Budget. W hether we 
-shall do so or not is another m atter, to 
which I shall come later. These figures, 
however, give you an  idea, of the  diffi
culty jof the task  th a t is now before us, 
which is on account of various reasons 
f i r s t l v ,  s h o r t f a l l  on our own resources: 
secondly, the  addition th a t we have 
deliberately made to the P lan: and 
thirdly, the shortfall in foreign assis
tance which I  have ju st mentioned.

Shri B ansal (Jhajjar-R ew ari): May I 
suggest th a t the hon. Finance M inister 
circulates the  statem ent from which he 
has been reading?

S h r| C, D. D eshm id^: This is in two 
parts: one is a statem ent for the S tates 
and the Centre combined; then  I  have 
a  separate statem ent for the  Centre 
and another sta tem ent for th e  States.
I th in k  it w ill be useful if hon. M em
bers studied this, because it does give 
a very clear picture of the task  before 
Us and the  resources th a t are likely to  
be available,

I  shall not be able to finish m y 
sheech today.

SevefM Pon. ftfembers; Tomorrow.

C. D. Deshmnkh: I have a few 
im portant points to make.

Mr. Deputy-Speakcr: May 1 know
how long the  hon. M inister will take 
to finish his speech?

Sbri C. D, Deshmnkh: Another half 
an hour ought to be sufficient.

Sliri Algu R ai Shastri; One hour will 
be needed by the hon. M inister.

Sardar A. S. Saigal (B ilaspur): In  
th a t case, we can dispense w ith the 
question hour tomorrow.

^  t  I

Mr. D eputy-Speaker Is it the plea
sure of the House to dispense w ith the 
question-hour tomorrow?

Several Hon. M embers: Yes.

Shrt C D. Dcshmukh: If you will
give me another ten or fifteen m inutes. 
I have an im portant sta tem ent to 
make.

Several Hon. Members: Tomorrow.

Shri C. D. D e^m n k li: I t  is necessary 
th a t I should m ake th a t sta tem ent to
day ra ther than  tomorrow. There are 
certain  other points which I c a n  deve
lop tomorrow.
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I am now coming to the heart of the 
m atter, namely, the taxation  proposals. 
My justiflcatfon for this, if  I  am  per
m itted, I  sha ll place before the House 
tomorrow. B u t I would like the House 
to  knoiy w hat I  have in m ind in regard 
to the  observations th a t have been 
made. It t ^  House Ijear m e out 
in th is then they  will uncterftead 
I w ant to say this today. ^  ?a tl|e r 
d isturbs the th read  of my speech. It 
is im portant th a t I lAould m ake th is 
statem ent, beicause I  had plamied to  
m ake it today.

Criticism s of various kinds have 
been m ade a t my proposals regarding 
excise duties on soap, footwear and a rt 
silk fabrics. I t has been said th a t 
these duties would affect the middle 
and poorer classes. Now, I have not 
pretended a t any tim e th a t exise duties 
are not intended to touch these classes 
of population. The House is aw are 
that in a country like India it is impos
sible to raise excise revenue of the 
order required for the country’s needs 
without taxing articles of general con
sumption, It is in pursuance of this 
principle tha t even articles of daily 
necessity such as kerosene and m atches 
have been put on the excise list. B ut 
care has been taken to see tha t the 
burden of th is tax  is not heavier than  
the poor m an’s fam ily budget can bear. 
The excise duties I have proposed this 
time are expected to yield about Rs. 12 
crores w ithout affecting, except to an in- 
s i^ if lc a n t  degree, th e  cost of living. 
I have stated  in the Council of S tates 
th a t a first estim ate shows th a t the 
effect of the new duties is to r a ’se the 
cost of living index by a quarter oer 
cent, or so.

I t  has also been said th a t the soap, 
footwear and a r t  silk industries are  
not at present in a position to  pasis the 
burden of the excise on to the consumer. 
I  have no intention of belittling the 
significance of this argum ent. I shall 
develop that tomorrow, although I  am 
bound to point out th a t th e  distribution 
of the incidence of an indirect tax bet
ween the producer and the con-s-umer 
is subject to continual variations. The 

present advantage in favour of the con

sum er m ay Just as w ell c & t ^  over to  
one in favour of th e  producer, accord
ing to  the circumstances. In  any case, 
thfe argum ent cannot apply to  a n  sec
tions of the  todustry. I  know  th a t ^he 
prices of th eae« 4 y  excised commodiUes 
have ali»ady fisen  in some caaes to  
fuB ttc te a t of fba duty, ^ l e  in<^dezMte 
tii th e  ta x  w h id i I  have proposed for 
soap and footwear is in any  case Dot 
more th an  ten  per c e n t However, any 
hardship th a t m ay arise would be con
siderably m itf^ te d  l?y affordipir a 
m easure of relief to  the mediumrsized 
units which constitute an appreciable 
section of t h e *  industries. A nd 
having c o n s id e i^  th is and all th e  
various argum ents w hich have been 
pu t forw ard both on the  floor of th is 
House and in m any re iw ^n ta tIons»
I  have received. I have decided to  
raise  w ith im m ediate effect the  
exem ption lim it in  th e  case of the  
non-power operated section of th e  
footw ear industiy  to  factories em p
loying up to forty-nine w orkers per 
day. In regard  to soap the first 125 
tons of laundry  soap and 25 tons of 
toilet soap cleared from any taxable 
factory after the 1st April in each year 
will be exem pted from the duty. Since 
m ost of the m iddling groups do no t 
produce in the aggregate m ore than  
150 tons of soap in any year, the  effect 
of this exemption would be th a t the ex
cise levied would not touch them  a t all. 
This w ill take  effect from  th e  1st 
April, 19M.

7 p. M.

Criticism on the a rt silk excise has 
been mainly about incidence on th e  
selling price, particularly  of fabrics of 
sm aller widths. I have considered 
this very carefully and I am  satisfied 
th a t there is case both for reduction 
and readjustm ent of th e  duty. I have 
accordingly decided to convert im
m ediately the existing exise du ty  of 
one anna six pies per yard, exclusive 
of the handloom cess of th ree  pice 
per yard, into a duty  of one anna per 
square yard. A part form  the fact th a t 
a du ty  by  the  square yard  is obviously 
more equitable than  duty  by th e  linear 
yard, the conversion which I  have pro
posed will cu t by nearly 40 per cent
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the  present duty inclusive of cess on the 
sm aller w idths on artificial silk fabrics 
which constitute th e  bulk  of th e  pro
duction. Even the  larger w idths xvill 
derive some benefit by th is adjustm ent. 
By th is adjustm ent, I  would be sacrifi
cing about Rs. 40 lakhs in revenue or 
about a quarter of the  yield I was ex
pecting from  th is du ty .......

An Hon. Member: W hat about betel- 
nut?

Slirl C. D. P eshm nkht B y a process

of exclusion, I  am  afraid, th e  House 
w ill have to understand th a t, in my 
op in ion — which I wiU elaborate tom or
r o w ,— the re  is rea lly  no case for 
reducing th e  du ty  on betelnut.

S ir, if you will allow m e to etqp a t 
th is  stage, I will continue m y speech 
tomorrow.

M r. D ep u ty -S p ea to : There will not 
be any question-hour tomorrow.

The House then adjourned till Two 
of the Clock on Tuesday, the 23rd 
March, 1954
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